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PARLIAMENT OF INDIA
Wednesday, 7th February, I95L

The House rriet at a Quarter to Eleven 
of the Clack.

[Mu.  Sf>eAK£R in the Chcir]
MEMBER SWORN

Shri Anirudha Sinha (Bihar).

, ORAL ANSWERS TO QUESTIONS
E«timat«8 or 1^0  PnoovcTioif

*m 7. 8kfi A. C Goluu (a) WiU the 
M io ^  of rMd aad A gfM tm  bt 
pUsMd to lUt* wiiat wm tb*
mattti of production rice, wtait
jute, cdtoOt oil §c$dM ditriog tbt jtan
1 ^ , IMS, IMfi and

<b) What tbe actual produce
UooM of thoae artides durtni thoie 
m n ?

(c) What is the macfaitterr for cal*
cxilatiaf those estimates and for the 
actual productions?

The Minister of Food and Africul- 
ture (Shri &. M> MattMii): (a) and
(b). Statements giving the required 
iiifeirmation for the years 1947*48, 
1948-4U and are placed on the
Table of the House, (Sec Appendix 
X. annexure No. 31]. tinal forecajit
estimates for Û 50-51 have not been 
issued.

<c) The forecast estimates are
compUed from the figures suppHed by 
the Slates, which are in turn based 
on the statistics of area, normid yield* 
and condrtion factor reported by thek 
Revenue Officials, beginning at the
village level tvith the Patwari in the 
t^porarily settled areas and the 
yiilage Chowkidar in the permanent* 
)y settled areas.

C. G«ba: Are we to under- 
«ta^ that In the final analysis esti
mate is made on reports furnished by 
the village chowkidar?
Z90 M ,

m o
Slirl K, M, MomM: The village

chowkidar gives the first estimates 
and then they are checlced by the su
perior officers right up to the District 
Officer.

Shri A. C. Ouiia: May I know whe
ther any random sampling is done?

Sliri K. fil Miuislil: Yes As a 
matter of fact random sampling has
been in force in several States such aks 
West Bengal. B<»nbay. Bthar. Madhya 
Pradesh and Uttar Pradesh and under 
the five y^ r integrated plan It will
cove  ̂ the whole of India.

Shfi JL C  Giiha: when has
this system been introduced?

Shri K. ML Wtorid: If I remmber 
aright random sam^ing was intro- 
dueed in 1944 hut it has bean 9ut ia  ̂
to force more effectively during
last three years.

Shrt A. C  G«ha; May I know If
there had been any helwe^
the estimate given by the Chowtddar
and the random sampling estimate?

Skri M. Mnnshi: Yes, it has been 
found that in s<wne cases the eye esti
mates have been higher. Tne
fic estimates in some cases have been
less, in some more.

Shri Hossala Imam; Are the years
to which the hon. Minister has refer
red trade years commencing from the 
1st J u ly  and endint; with the 30th June
or are they financial years !:̂ |ri?in̂ ng 
from the 1st April and endinf with the 
31st March, ri:.. the agricukural 
year?

Shri K. M. Monshi: From the 1st 
April to the 31st March during
51.
„  taMR: Will the hon.MmiJter kindly enlisrhter! 
whether as a result of the random
survey we have come to any conclu
sion as to how the visual estimates are 
to be modified?

As a matter of
fact the two systems are «titirely sepa
rate. One is more or less subjectiv©
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4Kid in areas wlildi have no land reve
nue systaoQ it depends upon guess 
work: whereas the other is a scieoufic 
system which takes every lactor into 
Account

&ai T. N. &ugk: What actual varia
tions have been found between the 
sampling estimates and the estimates 
made by patwaries* espedaUy in the 
States of UP. and Rajasthan?

Shri K. M. M—ahfc I would rwjoii* 
notice.

Skri Tjagt: Why were the estimates 
left to night watchmoi instead of get
ting them from the revenue oOoers of 
the State who keep a reetnrd at the 
crops every harvest?

Slui K. M. Muaabt The distinction 
is between an area under a penna- 
nent settlement and an area under ordi
nary settlement where there is land 
revenue system. In regard to perma
nently settled areas there is no pat- 
wari there and the village chowkidar 
is the only responsible officer who 
gives the estimate. As regards the 
other areas where there is ^  land re
venue system it is thê . patwari who 
goes from field to field and make* a 
c(»nplete enxmieration.

Shri A, C  Gnlui: 1 know if
every acre was estimated or a certain 
percentage was left out of the chow- 
kidar's estimate?

Bfr. ^»eaker: Order, order. That is 
entering mto. details.

w  f * r

mwnT ^ i f f  ^
iiH  m  ^  t  w  
T p n f i

[Seth G t i ^  Dm; wm the 
Sfinifter i«aicertab> tbt Uet •bout 
year, whldi he *tated to reply to the 
qu«(tlon put by SStri Hu*s»te Imam, 
n  is Dot correct as the agrtaUturri 
■wear commences from November and 
ands la October?]

Mr. Speaker It U a nicgeftton for 
actkm.

D rv w iiw  or Lmip from  Rice to 
Jxm CWTTVATKm

• im  Start A, C. Giiiia: (a) Wfll the
" 0f food an4 Agriculture be

pleased to *itate what is the acreage 
that has been diverted In West Bengal 
during? the years 1949 and 1950 from 
rice to fu te cultivation?

(b) What was the average yield of 
rice in those lands?

Tlie Minister of Food and Agrlcul- 
tete (8 M  K. if. MvnUa): (a) During
1949 roughly 30.000 acres.

During 1950 1^,000 acres,
(b) The average production of rice 

in these tracts is estimated by the 
Govmmsent of Bengal to be about 
cme third of a ton per acre.

AM  A. CL G «l^  May I know whe
ther any comp«isation was giv«i to 
the West Bengal Government tor their 
loss of rice due to diversion of land to 
Sute?

&ai K. M. Msttdd: As a matter of 
fact the assurance was given to the 
West Bengal Government that they 
wiU be given an extra 50,000 tons.

Shri A, a  Guha: Would the h^ . 
Minister be surprised to know that 
the West Bengal Government’s esti
mate was that two lakh acres of land 
were diverted?

Shri K. M. Miwsbi: The definite es
timate given by the West Bengal Gov- 
emment itself was 1.53.000 acres.

Shri Gantam: Is it the ppUcy of 
the Government to encourage com
mercial crops in preference to food 
crops?

mtri m, M. WmmM: It is not the 
policy of the Gownment to ^  
courage cash crops but 
teirrated Mogramme a certain <|uan- 
tity of cotton and Jute has 
duced in order to k ^  w r  
running and In order to m
foreign ewAange with whidi to buy 
f<x>dgrains.

SM  S. K. mrnb^ How much njor# 
dollar has been earned on account of 
Jnrreased Jute pr^uctiim due to diver
sion?

W.rt K, M. MemM: In 1950-51 the 
additional oroduction as a re^lt at 
this diversion was 3.52.5^ bales and 
the si»\»lne bv sloonlnff imnort was 
eouivalent to Rs. 76,50,000. whereas 
the loss was only Rs- 3 crores. So w  
gain was 4JW crores.

©r, neOmvkki What is the differ
ence in term* of rupees of the yield 
oer acre in West Bengal through cul  ̂
tivatlon by iute and the same area 
cultivated with riee?

Shri K. M. MonsW: I would require 
Tiotlce. V

Shri Hnmiii Imam: Is it the j?ene- 
ral policy of the Gavemmeni to com* 
pen.<iate all States for producing more
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Jtttt or It li only cooflned to W«tt 
Bencsl?

Sbri K. M. BtariO: Wherever jute 
could be grown It is the policy of the 
Gowmnent to have a larger yield oi 
}\ite for meeting the dmands of our 
industry and to earn foreign ex
change.

Shffi M. L. Gupta: Has this diversion 
been made under some country-wide 
cropHpUnning or was it dow 
in a has^iazard manner? If 
it has been done on a crop-planni^ 
method, then would the hon. M ix^  
ter lay cm the Table a copy of the 
crop-planning sch«ne for the country?

Shri K. HI MtaBsU: As a matter of
fact there is a certain amount of 
planning which may not be quite 
exact, but attempts are made to ear
mark certain areas which are suitable 
for certain crops.

R e c o m ^ccn datio n s  or t h e  Jo in t  Ad
v is o r y  COMMITTES ON RAILWAYS

*1229, Prof. S, N. Mishra: Will the 
Minister of Railways be pleased to 
state:

(a> whether Government have ac
cepted the recommendations of the 
Joint Advisory Committee on Railways 
constituted In May 1949; and

(b) if sOt to what extent would em
ployees be beneiSted thoeby?

Tht Mliikier ^  State far Tnmwpmi 
aad Railways (Shri Saettaaam): (a)
Government have conslderwi and 
pa»ed o r d ^  cm most of the recom- 

OMde tay tihw* 
except a few, they have been accept
ed. It Is expected that the examina
tion of the remaining recommaoda* 
tions wiU be finalised shortly.

(b) It Is antid^tad ttiat the recom
mendations so far accepted will bene
fit ra ilv^  employees to the extent of 
about two crores of rupees per 
annum,

Pnrf. S. N. MBahra: May 1 know 
what are the main recommendations 
of the Committee?

Shri Sasthaaan: The Committee
has made recommendations on over a 
thousand Issues and we are publishing 
a booklet giving full details of all the 
recommendations accepted.

Shri FrattH Anthony: Was one of
the recommendation? of the Commit* 

XhM staff be asked to
their ontlon in respect of the 

C.P.C, scales by a particular date?

12t4

SkKi I donH kBOW if
there is a recommendation on thoM 
lines. I wirfi the hon. Member w e ^  
put down a separate queatioo on that 
point.

Shri Meena: May I know mbm
that booklet wiU be available ta 
Members of this House?

SM  Sastluwam: 1 hope it will be 
availat>le by the time of the Railway 
B u d ^

8bri Trtmk A a ttS f:
visory Committee
with the proposal about a 54-noi« 
week?

Shri SuthaukM! It î  atr adfudfcg^ 
tor’s award and it has been in^ 
plemented* This Committee 1UM§ 
nothing to do with the question o f 
hours.

IjroO-PAiaSTAK CONrEREJffCE

* i m  Shri Sdhva: (a) WiU
Minister of Transport be pleased to 
state the result of the Indo-Pakistan 
Conference at Secretariat level which 
took place on or about the 18th and 
19th December, 1950?

(b) What were the important sul>- 
jects discussed at this Conference?

The Mlalst^ of States, Tnttsport 
aad Railways (SM  Gopalaawanl): (a>
and (b). A copy of the agenda and 
the record of di^nissions of the Indo- 
Pakistan Secretariat level Conference 
held in December, 1̂ 50. is placed on 
the Table of the House. [See Appen
dix X  annextire No. 22].

Shri SIdhva: Prom the statement 
It appears that machinery had to be 
set up for in^tlementing the agree
ments arrived at for migrants to go 
from one country to another. May I 
know whether t o t  machinery haa 
been set up. and, if so. how many 
people have »>ne from one counti^ 
to another for settling their claimsT

Shri Gefpaiaswami: It is in the
course of being set up. I am afraid I 
am unable to give the number of peo
ple who have gone frtsn one country  ̂
to another,

^ r l  ^dhva: What were the impor
tant issues which were held over, 
which were not discussed and sctt'«>d?

Shri Gopaiaswatnl: We shall have 
to go through the decisitms on each 
of the items in the aeenda to find out
what was held ô ’er for future discus^ 
sion.

Shri Sldhva: One of the items 
the question of mflitary stor^ for
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Pakistan has to j>*y to India 
^ 1 6  a c ^  Mar 1 know wbetter 
^  Wiesbon ««s  dlKinscd u d  wl»». 

it was aettied or hdd o w ?
Sfcri GwMbswaai: Could the hon.

me to the particular itom of the ^enda?

Sliri Sidbrm: The iUm is ‘military

isa^l G«li«]a9w4H: There is a deci
sion on that item which also has been 
laid on the Table,

I have read the state- 
iBtiexA bat it is Dot clear on that it^n. 
X bave got the statonent here. 1 have 
iHHTiedly gone through Its ^

the short time availabte. t 
don’t find therein any result of the 
^scussion. It is only mentioned, **It 
was discussed”. What happened as a 

I don’t know.

Mr. I^eaken If the hon. Minister 
cmdd give an answer without reading 
ttie whole statement he may.

n i l  Gepalaswami: I am afraid I 
cmnnot give an oOhand answer to such
• ntiestion wfthoiit going In detail 
Iteoggli the paper.

S M  1b«gl: Waa fb t of
cssal waters and the ^uMtioQ of «s- 
fSiange of displaced peraoos* property 
« r  ccptpenaagon also diacqtaed in tiie 
conlerence?

Shrt C«piilaawami: No, This waa a
^^erent kind of Conference-

iMPoytT OF F istitxli« e« s

Slirl mdhva: <a> Will the
Minister of Food, « id  Agrlerttiwe be
frteai^ to refer to his statement dur
ing Oie last foo<! debate that he la 
making a complete inquiry r^ardlng 
the fertilizer transactions and state 
w^hetljer the Inquiry is complete?

<b> What quantity of fertfliiers was 
oraered and to wliat extent sanction 
ot the respective Ministries was olv 
tamed before the orders were placed?

(O  What Is the total v'aliie of orders 
fila^red?

td  ̂ Are then? any fertni?«rs lying 
cirmi»ed and are they now fit for ii«»?

How many oncers have b e ^  
6^^mbwed or transferred after this 
deal was made?

(f) At what price were these ferti
lisers purchased and what is the i^ic* 
mt proMsst?

f i a ^ u w r  » i  O f^ t m

n e  ftHaistiir « f a«d 
tore (Shfl WL H  MouOd): (a)
A statement on the m hied  Is fOaced 
o;: tile Table of the Hou^e.

(:> and (c). During July-December 
firm indents tor 1,48.000 tons of 

-sulphate of ammonia were placed in 
markets as against import of

4.(M).000 tons of sulphate of 
sanctioned by the Ministry ot Finance 
b ^ « n  July 1M9 and June 1550 
which was the normal fertiliser year. 
The fertilizer year was sub»^uently 
changed to a calendar year and a fiir« 
ther quanUty of 4.00,000 tons of ferti
lisers was indented between January 
1950 and December 1950. Thus, a 
total quantity of 5,4ĝ 000 tons of fer
tiliser of the value of Rs. 1639,63,^, 
was indented during II years l^om 
July 1949 to 31st D um ber. 1950. as 
against which the financial sanction 
was for 4,00,000 tons for one year 
from July 1949 to June 1950.

I may add here that on enquiries 
made from S:iri it  K. Patil, the then 
Food Production Commissicmer. it is 
learnt that the excess quantity was 
itidenfeed for in anticipation of de
mands being made by the States in the 
foUowhig six months, that is, July to 
Daoember t»SO.

<d) Yea. Nearly ia»*000 tooa with 
the SUte Governments and about 20w000 tons ti t̂h the Central Govern
ment The entire quantity Is lit tor 
um, because sulphate of ammonia 
doet not de^rk>rate in storage.

(e) Doe oflkccr has been dlamliaad.
(f) The average price at Which these 

fertilisers were purchased by the 
Ministry of Indusl^ and Supply for 
the Mtnlsrtry of Agriculture was about 
£23-?4 per ton C and F Indian Ports. 
The present price is also about the 
same.

Slul SkUiva; With regard to part
(a) of the answer where the hocu 
Minister stated that a statement in laid 
on the Table. X would submit. Sir, 
that I have read the statement which 
is a very important one-4t is about 
the dismissal of a certain d&cer. 
Would it not be to the benefit of the 
Hous<» if it could be read?

S o i ^ :  It is a small statemnt
Sir ft refers to a otiestlon where 
over one crore has been wasted.

Mr. Spealier: Ord^. order> What 
is the l « i ^  of statement

Sliet IMdbvm: Only one page. And 
it is a very Important one.



Mr. m m km  AU ni0xtt^ He nt«y 
read It

Shri K. H  HiiMiti: A report from 
a reliable source was received In 
Juoe 1950 indicaUng that Sbfi 
Swamy, Director of Fertilisers in the 
Ministi^ was guilty of corrupt prac> 
tices. In addition to the bribe wfaitA 
be hijnsell had to pay, ibis source 
quoted other instances in which bribes 
had been received by ^iri Swamgr. 
The matter was further ioQuked into 
and another person connected wHh 
fertiliser woirk gave information oor* 
roborating some of the allegatioiis 
against Shri Swan^* Tlie Special 
Police Establishment of the Ministty 
of Home Affaks were then asked 
^conduct further in<{ttbies. Inquiriet 
were accordingly made and tHe possl- 
bili^ of a crimioal prommtkm imm 
examined in consultation with the 
Inspector-General of Estajth-
lishment It was» however, decided 
that since there was a distinct pos^  
bility of witnesses resiling from ^ving 
evidence in a court of law. it was pre
ferable to take departitiental proceed
ings. end the hon. Minister for Agri- 
ciiltiirc act'ordingly appointed a De
partmental Inquiry Committee consls* 
ting of the Secretaries of the Minis
tries of Food AgtiruUure and a 
Joint Secretary of the Agriculture 
Ministry. The Committee handed 
over to Shri Swamy the statement of 
allegations acainst him and asked him 
whether he oleaded guilty or not. 
Shri Swamy's attitude thrt^hout the 
inquiry was to avoid entering a posi
tive plea. He stated that he did not 
want the Departmental Inquiry to pro
ceed further and that he was prepar
ed to accept whatex^ deparbnental 
niinishment was ordered against him. 
The Committee then recommended 
that Shri Swamy be dismissed from 
service arid with the concurrence of 
the U.F.S.C. ♦he bon Minister for 
Pood and AgricuUure oassed an order 
of dismlml atainst him.

An inquiry was at the same time 
ordered mto the indenting for ©urchase 
aiu) import of f«rtiUi»rs and their 
storage for the piHod July to Dec
ember 1950. Shri K. R. K. Menon. See- 
retary of «ie Ministry of Finance was 
entrusted with the enouiry. Shri 

r Menon ŝ r ^ r t  makes the following 
 ̂ points:
I (a) That there was over-indenting 
I of Sulphate of Ammonia betwe«i 

July 1940 and December 1950.
(h\ That this Indenting took place 

without the approval of the Ministry 
of Finance.

(cV As requked by the rules, pro
per indents bearing a certificate tliat

the appirov^ of the Finaoee lOo^trF 
had been obtained wexe not placed o o  
the buying Ministsy d  Inductry and 
Supply.

<d) This over-ind«ittng renOted io  
a loss (I) to the consumer inasnmrii 
as purchases were made at a time 
when pric^ were high and inasmucii 
as avoidable ezpeo^tAoe was lnciat» 
red on storage. ret>agging« etc., (2) oC 
foreign escchange, most of whidi Wa» 
hard currency.

ShH Menon also drew atlentioo to  
the fact*-*and tiits was coo* 
finned by a further inquiry whicli 
was opdned into the BCinlstrŷ s sto*- 
rsge and distributkiin -*ftrrangefnenlv 
at Bon^»ay--4bat the ai^nts entrusted 
with thl* ^vork had «oid alwiit 1309 
tc«is of fertilizers and had* coHeetoit 
Hs. 4,4LOOO without crediting thi* 
amount into a Government treasuxsr 
for nearly € months. It was a l^  
found that the contract for this work 
had remained unsigned for nearly a 
year.

Steps have been taken to rectify 
til is omission and the money due from 
the agents has been recovered frtmk 
them.

As regards the Finance Secretary's 
report the Jidinistry agr^ that indents 
'Aere not placed with proper ilnandat 
concurrence and (hat the rules re
garding the placing of indents were " 
not followed- Quantities indented for 
escceeded the demands placed with the 
Centre and purchase therefore came 
about at a time when prices were 
higher than th ^  would have been »  
the purchase had been deferred.

On enquiries made from Shri R.
Patil. the then Food Production Com
missioner. it is learnt that the excess 
quantity was indented for in anticf- 
pation of demands being made by the 
States in the following six months:;, 
i.e.. July, to December 1950. .

The OfRcor who was mainly respoa^ 
sible for these errors, Shri Swamy^ 
has alr«Miy been di^nissed from ser^ 
vice. The displeasure of Governmetit 
is being communicated to the Joint 
Secretary in charge of this sectimi for 
his failure to ensure that the 
priate financial sanctions were ob
tained. and strict instructions have 
been issued that the regular procedure 
is adopted in future.

ShH l^dhva: May t know wheth^^ 
m y definite charges were made 
aiminst the various officers? What iat, 
the for Government merely*
communicating its displeasure to tto
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Joint SwreUryT W«s ihm  no dirert 
evidence for prosecutinc him w  to -  
ftig Departmental action acainst him?

Shri K. H. ItaMhl: So far as the
Joint Sfiopetary is concerned, the only 
«itng was his omission to get con- 
curtence of the Finftnce Ministry. 
Therefore, with the concurrence of the 
han, the Finance Minister I have come 
to this decision that displeasure of 
Ck>vemment be conveyed to him*

Shri Tyaci: This is quite enough to 
him>

SItfi SI^Ts: In view of the serious
ness of the mistake, may I 
whether Government would reconsider 
f|«ir decision and dismiss this officer?

Skri K. M. Mwsiil: The det^gkai that 
Government has come to is what I 
bave read out» but in the light of what 
the hon. Member says we may re
consider the dccisiwi-

Shri Sl^va: About the contractor 
who had kept Rs 4 lakhs without be* 
tog credited to the Treasury for six 
SDonths, the statement merely says that 
ib e  amount has been recovered. I 
want to know what s t ^  have been 
taken against the contractor.

Shri K. m. Mauhi: It was orally 
alleged that in terms d the agreement 
he was entitled to sell the fertill«r« 
provided by Government. So, there 
was no way of doing anything against 
him except recovering the amount

ShH SkDiva: But who was re ô<msi- 
bsk for allowing this amount to be 
kept by the contractor without being 
credited to the Treasury and was any 
action tak^ against the officer con
cerned?

Siirf K  M. MunM: 1 do not know 
personally whether any action was 
token, but it was all handled by Mr. 
Swaml.

Sbri m tvB : May I know whether 
Mr. Swami was alwie directly resp<m- 
glble for this w  were there offl-
c m  also? Have Govwmment taken 
note of this?

Shrl K. M. m m M : I have to en- 
<iuire. I cannot say at the present 
m om «xit

Ikmdhi: In view of the 
that over-indenting was done, how is it 
ttiat the amount was paid for the over
indented fertilizers? As you knew* 
the system Is that unleijS a certain 
amount is passed and sanctioned by 
the Finance Department, no piiyment 
can be made. H^w was the payment 
made in this ca«?e» and who was re«̂  
jponsibie for this over-payment?

i s i o

Shri ML 9L WbmM: Mr. MenonV re
port U silent on that point 1 wiU as
certain.

Sevm l floB. Members rose—
Mr. Speaiaar. I shaU allow mpre 

questions, but Membm should put 
them ooe by one.

nr, tMbmvkk: Out of the amount 
that was sp^t on the purchase of 
these ferUlixers, namely. Rs. 1« crores. 
has Government borne any loss on the 
sm^iy of these fertilizers to culUvators, 
and if so, how much is the loss?

Slut JL M. Mnaaia: Govemm^t has 
not suffered any loss. On the con
trary, there is a small margin left 
which is given back to the States for 
giving rebate to the consumers.

ffliri m b m : What is the loss sus
tained by cultivators?

Mr Speaker Let there be no argu
ment.

Slurl Tyagi: According to the rules, is 
it not necessary that when the Indus
tries Ministry wishes to make any 
purchases, it should obtain a certiA- 
cate that the purchase can be made and 
if so. was such a certificate obtained 
in this case from the Finance Ministry?

SOffl K. M. Maaahl: No certiAcate 
was obtained.

^  Tyagi: May 1 know if Mr, 
Swami has now been engaged by the 
I.C.I. on a very high pay after dis
missal from here?

Slui K. M. mttaM: I do not know 
anything about that

* 8 M  EaJ Bahadur. ArUing from the 
reply given by tiwr hon. Minister 
about the withholding of the prosecu
tion, may I know how many witnesses 
about whom it was feared Chat they 
would resile from their statemwits 
were oWdals?

Sltfl K. M. MumM: There were only 
two. They were not offldals,

Dei «im Gttplft: May I toiow 
the estimated Iom whlc^ the enmntry 
has suffered on aceount of this over
indenting and hl|  ̂ prices?

K. M. mrnOU: When the report 
was made* the estimated loss was over 
Rs. I crore. but on account of world 
conditions, the prices have risen today!

_ ______ Was it not the duty of
the Finance Ministry to ascertain 
whether its sanction had been obtain
ed or not before the money was paid 
out. and would Government consider 
the advisability of getting this mattef 
enquired into by someone who is not 
connected with the Finance Ministry?
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Shrl K. M. Mnsild: So far as this

suggestioo is concerned  ̂ I did not ai^
ply my mind to i t  All that 1 did was 

-to get Mr. K. R. K. M ^oo to en;iuire 
into this matter through my hon. col
league the Finance Minister.

Shri BaJ Bahadsr, Out of the n<m> 
o«cial witnesses, may I know whether 
any of them were such as used to 
obtain contracts from this Departm«it, 
and if so, have they been debarred 
from getting such contracts in future?

Slirl M. MwmM: So far as the
witnesses are concerned them Is one
man who complained. I do not Uiink he 
has any connection with tibe Depan- 
ment So far as the other one is ocm* 
cemed, he was not a contractor.

Shri SaJ Bahadur: Were any steps 
taken to record their staterrrats und^ 
section 164 Cr. p. c.

Mr. ^leaker: Now. we are going in
to much more detail Membm mere
ly wanted to know about the transac
tion and 1 permitted Questicms. If th ^  
want to do more, thie matter can be 
a subject for discussion during 
Budget Ume*

Shri A. C. Goha; May 1 know what 
has been done about the contractor 
who kept Rs- 4 lalchs? Is he even now 
getting contracts for these fertHixiMrs?

Shri K. M. BItmsU: The money has 
been recovered and his contract has 
terminated by flux of time and it Is 
not renewed.

Shrl SUhTa: Was he blacklisted?
Mr. Speaks No interruptions.
»irl Sya Sahaya: Did Gov

ernment seriously believe that such a 
big fraud could have been perpetrated 
by the efforts of one man alom and 
there was no clique or group behind 
him who assisted him in doing that?

Shfi M. Moathl! One can only go 
on the evidence recorded; one cannot 
imagine things.

Mr. Speaker. I think shall go 
to the i^xt Question.

ffliri Tyagi: What about the rest of 
the gang?

PuRCHASt: or Food Giuirrd fhom 
Asroad

ShH SUIhva: WiJl the Minis
ter of rood a»d Agrknitiire U  p ^
«d to stat«:

(a) whether the Ambamdor in 
US.A. has been succenful in having 
a grain deal with the VS,A. for the 
ensuing year;

im
(b) if so, what is the quantitar 

gain  t ^ t  hftt been entered into In 
the deal and at what price;

(c> within what period the shi^ 
ments wfil be made;

(d) whether Midaya has agreed ttt 
s ^  rice to India and if so» wiiat qiian- 
tity aiHl at what price;

(e) whether a RepuWican Brare- 
a^tative in New York has ipvasi 
notice of a resolution in the Senate 
favouring VS, assistance to India to 
meet the demand fbr food which 
acaroe in India and if so, the result 
of that resolution; and

(f) whether there has been any coo-- 
dltion attached to H hi the d ^  for Iba 
purchase of cei«als from U.SJL?

The SO M er ot Fuad awi A g iM - 
t«re iBkH K, M. Mnuki): (a) The 
matter is stiU under negotiation

<b) and (c). Do not arise.
(d) No. Malaya is an Importer of 

rice.
(e) Government hav»e no knowiedfe 

of it
(f) Does not arise.
Shri SMkva: In view of the fact that 

the matter is still under negotiation, 
1 would like to reserve my questions.

Shri Brajeshwar Peasad; Arising out 
of (f), maŷ  I know whether the Gov- 
emmrat of America are prepared to 
give cereals to us on the condition ^ t  
the work of distribution shall be 6msm 
through American agmicy?

mai K. m. Mm»hl: As 1 ha^  al-
j^ d y  said, the matter is under n ei^  
tiation and there is no such condition 
annexed, so far as I know at p rese t

Dr. Baan Aibhag Is it a
fact that there was a fair chance of 
the American Congress passing a BIH 
in 1950 to provide for selling to India 
one million tons of foodgrains at half 
the market price, and with the facility 
of the amount being paid within ten 
or fifteen years but that the Govern
ment of India decided not to seek 
such aid at the instance of our 
Washington Embassy?

Shri K. M. MQBidd: That questton 
does not seem tq arise nor is it in the 
public interest to answer it.

.*■ P - I s  U « fact, sir,that Russia fs prepared to supply us 
foodgrains and that we are delibmte* 
ly refusing to accept It?

Shri K* M. Mmihl: So far I know* 
there has b«m no offer fr<»n fiiissia.



m a Orel Amtwm 7 FESEUARY 1051 Oral 4n«i0«f« U M

F oo d  G r a in s  f r o m  A b r o a d

n n s. Dr. turn 8mkkMg ^igk: wm 
tbe Minist^ of f M  m i Afiiealtafe
be iileased to state whether it is a 
tact that the arrival of food grains 
from abroad is being delayed because 
of shii^^ng difBculties as well as the 
n«>4vailability of required sgmoB on 
Mbips at fair rates?

Tbe BSiamer of Food aad AgrkiO> 
t e e  <Sloi K. M. Mteda): Yes.

fir. Sam SsMiif Sagl^ Mar 1 know 
whe&er aU the ships of Indian

cosQIMUiies are for faSh
porting foodgrains?

Shri K. M. Ibmsld: So far as the 
Indiao sh^qiing eompantes are coo* 
oerned. thej have got verj f<cw ^lips
which can go across oceans and with 

 ̂ they have they are carrying on
their own trade. We havê  tlwrefore, 
to get ttiese shijw from the world 
markets.

Dr. Earn Subhair Shsgh: May I know 
the Quauitiy of foodgrains which an? 
scheduled tc be imr^rted Into the 
country by March this year?

SbH K. M, Manshi; I think about 12 
lakhs.

Dr. fUm Subfaag Singh: May 1 know 
whether these food imports will enable 
Government to restore the recently 
announced 23 per cent* cut in ra^<m?

S iu 1 K .l l  M im^* As the hon. 
Member knows. I am going to make a 
statement and I think he may reserve 
his curiosity tili then-

T  N. ^Agii: May I know. Sir. 
to what extent freight rates have g<me 
up, as compared with normal freight 
rates?

rnaHL H. MimM: They have gone 
up—it d ^ n d s  upon the country from 
which the ship is to come.

SIrti X. N. fltagiu Say America.
$ M  ML ML MwtMi Fmn U ̂ A. U

has i ^ e  up by 57 per cent; from 
Australia 95 per cent and from 
Argentine 141 per cent

Shri T, M. Sisgli: Have these rates 
gone up mily in the case of foodgrains; 
or generally?

^url KL M. Mn»il^: Frei^t rates of 
all commodities-

FroC ftaaga: Are any steps being 
Uken at hij^ level to w^otiate for 
^  allotment of larger dipping space 
for the transport of foodgrains to India 
t»oi only with ^jnnriea but also wHh

Canada. England and especiidly with 
the Scandinavian countries?

Shri K. M. Mmshi; Yes. ^
Shri Hsnate Imaai: Has the Gov

ernment of India taken any stei» for 
the purchase of foreign tonnage by the 
Indian comnanics wh^h they have been 
anxious to buy and in which th ^  have 
received no help from the Govern- 
n m t?

K. M. Bfnaabl: No decision hat 
been taken.

S M  Geirta*: Have theae rates gone
up ooily in the case India or in the 
case (tf ottor countries also?

______All over—as a
result of world cooditicms.

Wttl T. N. ^ igh : Has any apj^^ch 
been made by the Government to ship
ping companies to reduce tlww freight* 
especially in the case of foodgrains?

Shfi K. M. MoBShi: As a matter of 
fact negotiations have been goiag on, 
but the foreign shipping companies are 
not likely to give any concessiort.

Shri T. N. Singh: What rates do our 
Indian shipping companies charge for 
such consignments?

Shri «L M. Mtmshi: As I have al
ready ,̂ âid there are \̂ cry few ships 
of Indian companies which are capa
ble of going to foreii^ countries and 
bringing back foodgrains.

ftWT t  ftr r f  Hfw ^
#  ww #  SIT  ̂ iff, «t» WTift

*  «nr f  an ^

i m p

ISeth Govlad 0 aK Have tb« Gev- 
mun«»t of Aurtralia infonncd U>«
Government of India that several 
their ships, which used to carry passen
gers. can now be utitised for carr:^nf 
cargo, and they are willing to 
th«n to the Indian i^ipplng Com
panies?]

Shri E. M. B tuj^r I should Uke to 
have notice of thftiv

SM  UmmUm Maum: Is it a fact that 
Indian shipgê ng companies are bound 
by ^Conferme r u w  not to reduce 
rsles?
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** M, HwMltf; I ttn not aware 

^  it: I «|iould like to have ootk« of 
that question.
FROC0mCE3VT AND SaIC PrICKS OF F00» 

GHAXICfl (AJMR)
* n u , Paadit HfL B. m urnaw  wm

the Minister of Paed 
be i^eaaed to state:

(a) what were the procurement 
p r iw  of the dilferent vai^ete of lOod 
f r ^  fixed in the State of Ajmer 
during the years 19M, i m  and l̂ SO;

(b) what were iht sale ««iees on 
the average at i^iich wheat, 
maize, ^owar and ba r̂a were sold at 
^ r a t io n  idio|ks in the J^te of A$m » 
during the years 1948, im  and 1950;

(c) what were the prlcci at which 
ttieae food grains were sold Gov
ernment in the State of Ajm«r to the 
rural area und«r the infmoal system 
of rationing; and

(d) what was the extdt of dis
parity between similar grains sold at 
ration shops and those sold in such 
areas mentioned in part (c) and the 
reasons for this dispariiyt

The Minister of Food and AgHe«l- 
tnre fShri K. M. Munshl): <a) A state* 
iwnl 15 laid on the Yable of the 
rwus€ giving the necessary Information 
[See Appendix X. annexure No. 23-]

(b) A staten>ent is laid on the Table
of ihe House. fSe*' Appendix X. an
nexure No. 24.1

(c) The prices given in the state
ment laid on the Table of the House 
in reply t: part (b> of the questicm 
w o^ applicable to the suppUes made
to the rural areas under the informal 
systCT of rationing,

(d) There was no disparity in rates 
in so far as ex^godown prices were 
concerned, but as the distribution in 
the rural areas Involved additicmal 
handling, transport, and other inci- 
d«aUI charges, the dealm were autho
r s  to effect recovery of t^se 
ehargcs at rates varying 2| ch. 
to 5 ch. rupee depending on the 
d i ^ c e  betw m  the Government 
godowns and the distribution centres.
Auxm axsr or Fooa Geains to  Ajmru

♦1235. Pandit ML B. Bhamva: WiU
t ^  M h ii^  of Food aad 
be pleased to state:

(a) what was the quoU of food
Sa to  allotted to the State of Ajmer 

itlng^the years i m  1049 and 1950.
S i  ^  ^  the3r»ar UI91;

(b) what was the Qtiantity of the
^rfous f t ^  graJS? pSSTiSJ to m
Stale o l Aimer during these years,

and what was the estimated and ac
tual produce of food g r a ^  in the 
State of Ajmer during mese years;

(c) What is the estimated ^uanttty 
of various kinds of food grains to foe 
procured during the year 1951 ^  on 
what basis such estimate is aiTived 
at;

(d) whether the procurement waâ  
091 voluntary or compulsory basis; and

(e) whether there exist any restric
tions on inter-suh-divisi^mal move
ment of food grains in the State of 
Ajmer, and if so, ^  reasons for such 
restrictiacis?

MteMer ef Feed and Agtieid- 
I m  (8M  m. M. IfM U ): (a) Ite  
q u 4 ^  alloM  to Ajmer tac 1948, 194»  
and xmO were as loQows:

1948 ... 23,000 tona
1949 ... 38,000 tons
1950 ... 3T,000 tons

For 1951 a quota of 25,000 tons haa
been fixed.

<b) The total production and pro  ̂
euren^nt of cereals in Ajroer during 
tbe$« 3"ears were:

ihx t<W>R)

pJ'o<iu«?5ipa
i m  —  48,000
1049 — LetfitlwMi thoû

m d  UmJF
1950 — S4,<sô»
fc) There will hardly be any pro

curement in 195L
(d) The procurement in the past was 

on voluntary basis.
(e) Movemaat of all foodgrains la 

ban i^  only from the Sub-Divisions o f 
Kekri and the statutory rationing 
areas the ciiy of Ajmer and the 
towns of Beawar and Nasirabad. 
Mo't'em« »̂t from Kekri Sub-Division, 
which is tlw only surplus area in the 
State has been banned to ciieck smug
gling as it adjoins Rajasthan. Any 
movement therefrom to other !^b- 
Di\isio£ns in the State also has U> pasa 
through Bajasthan and is allowed 
under permit Restriction on mo^e* 
ment from statutory rati<med areas is 
the nonnal restriction imposed in all 
such areas to enforce rationing, Im- 
pwt of foodgrains into these areas la 
allowed only under a permit against 
surrender of ration cards by the party 
concerned.

May I !cnfl,w-
whether the main cause for Uie k>w- 
proryrement is the very low procure
ment price fixed fay GovemmefitT
^Sahrt K. II. M w dd: ProcureiaQMnI 
fnices fixed on im all-todla has^
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:«t a certain price so as to prevent a 
Tiae in the cost of living index.

Faadit ML B. BIttrimvs: My question 
m9s whetfa^ the cause for the tow pro- 
^rem ent is the very low procumnent 
price fixed.

Sbri K. ML UwuM: Well, opinions 
"differ on that question.

Paadtt M. B. Bhargava; May 1 know 
"Whether the cost o f  production of 
Jowar per acre in Ainusr is com para
tiv e ly  m uch h igher than in  the ottier 
Provinces?

mvrnm: l do not think
:so.

Sferi Gaalan: Is the Government 
aware that the cost of productioo is 
higher Uian the procurement price in 
:some areas?

Stei K. M. ffyuoM: Well, that is not 
so. That is the informati<^

Dr. Ram Sobhag Sagh: In view of 
the fact that to al! the States the 

tprocurement pritre is about half the 
s^ k e t  price, may I know whether the 
Government of India would increase 
the procurCTftent price?
_ SItri ^  If. Bbnudd: You mean« not 

tte market price, but the black-market 
price?

Dr. Bam
market price, 
onarket price.

t; No, no. Hie 
it is

Sbri X. M. MiuttU: is no
•doubt that m  account of the scarcity 
o f foodgrains in the country the black* 
market prices are very much hij^ti^ 
than the procurement pric^. But the 
procurement prices have to be main* 
tained in order to maintain the eco
nomy of the country—to keep down 
prices and to see &at various otiier 
factors such as inflationary factors do 
jKrt come into operaUon.

Pf«L UtMfM: So that the Grow Mem 
Food Campaign can f ^ !

M. B« Bhatgavs; May 1 know 
‘yfhether it is a fact that the proetinh 
ment prices fixed by Govemment are 
much lower tt>an the control prices 
^t which the commodities are sold at 
the ration shops?

^irf K, M. MumM: That is not 
^jorrect. Only the extra expenses in
curred in distribution are ^ded.

Shfl M. h, Ottpta; The hon. Minis* 
ter stated with reference to part (b) 
that the figures ol production for 
1940 and 19^ as 48,000 ions, 29.000 
tons and 24,000 tons respectively. Can 
the hon. Minister give the reasons tor

the fall in producti<m except the un̂  
economic prices we are paying?

K. M. Mouhi: WeU. I would 
like to have notice of the question.

Shri Aoaltaiwala: What is the 
aelUng price and the procurement price 
in Aim^, may I know?

Sliri K. M. UwuMi I would like to 
have notice of that question also.

Faadtt M B. Bhargava: May I know 
mother at the time of fixing the quota 
the famine<«tricken conditicm of ^Mmer 
was taken into consideration?

^  K. M, Mrasid: certain*
ly.

|»OST Aifo Tkueciup«  Omc*8
♦m s. Faa^l M. R  Blutfgava: Wm

the Minister of Cttmmttttfeattoas be 
pleased to lay on the Table a state
ment showing:

(a) the number of Post and Tele
graph offices existing in the territory 
of the Indian Union on 31st Decem
ber. 1949.

(b) the number of Post and Tele
graph offices existing in the various 
Part B States under the respective 
Stales control and management ami 
those under the control and wipervl- 
sion of the Govemment of India in 
the year 194d*50;

(c) the number of Post and Tele
graph offices taken over by the Gov
emment of India from the respective 
States;

(d) the number of additional Post 
and Telegrai^ <^ces started separate* 
ly in the urban and rural areas of the 
Indian Union in the years 1949*90 and 
19$0*S1 <upto end of Pecembi^ I&30):

(e) the number of villages in the
State of Ajmer with a population of 
2*000 and over, and in how many vU- 
lages Post Offices existed prior to 
March. and

(f) how many additional viUaga 
Post Ofllcea were sliirted In the State 
€i Ajmer since then?

The Oepaty ef Commul*
egl^ew f» ir l K hsctM  U d}: <a) to
(f). A statement showing the inlor* 
matlon asked tor is laid on the Tabto 
of the House. (See Appendix X, an* 
nexure No. 25.)

: mTfwr (<t) m  
I  #  WTVfT f  ft? 

ftrn# f t  #
w e #  ^

*rr «r|f ?
rsetfa Oevind Das: So far m <d> is 

concerned, 1 want to know whetiier 
those p<*st offices, which the Govem
ment had prop<»ed to open at Oie time
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of the Budset Sessioa have been open
ed or not?J

mm: #(R ^
^  ^ <(i fti finrr tru r  v^oo
^  TTVUrt w  ^Pm  #  
v w i v«T ^  ^ l » o o  ^ ^

I

tshri Khnntod L«l: In the iMt «es-
S ion  it was stated that we had pro
posed to open 4,800 new post offlcea, 
but due to  lack of funds only 3000 
could be opened. J

Shii Bathaaswanr^ What is the 
principle governing the policy of the 
Government in opening post odiccs 
particularly in the rural areas?

Sbri Kharshed Lai: Thai. Sir, has 
been explained times without number.

Faadlt M. B. Bliargava: May I know 
whetiier the new post offices that have 
been opened have been opened in all 
the Provinces on some basis or whe
ther only particular Provinces have 
been selected?

flhri lUmrshed Lai: That also I ex
plained long ago. This year the policy 
was to give a post oiSRce to every vil
lage having a popuUtlon of 2.000. 
That would have entailed the opening 
of' 4,800 post offices. The programme 
had to bQ stopped about November. 
Till then whatever post offlfes had been 
opened by the various P.M.Gs. came 
to 3.0(H).

Jurr Proooction

• m r SM  Barmaa: WU! the Mini*  ̂
ter of Food and Agrleiiltiire be pleas
ed to state*.

(a) the quantity of jute required 
by the mills in India In 1951 as en
visaged at present;

(b) the quantity produced in 1950;
(c) the quantity of estimated yteld 

in 1951: and
<d) the acreage to be diverted in

1951. if any, from food crop to Jute 
cultivation?

Tlie Minuter ^  Pood and Agrieol- 
lure (Sbri K. Muaahi): (a) 60 Iskh 
bales« including jute substitutes.

<b) 32-3 lakh bales exclusive of 
jute substitutes.

(c) The target for JP51 is 45*6 lakh 
bales.

(d) About 5 lakh acres.

Shri Barmaa: When tbtse Is a 
deficiency as regards the target of 
Jute production in 1951 and as regtf^  
Xhe target of producti<»a in the miU^ 
how do the Government propose to 
fill up the deficiency?

Shri K, WL It Is proposed
to divert an area of 5 lakh acres from 
foodgrains to jute during 1951-52.

Shri Bamaa: Have Government
taken any steps to increase the pro
duction of jute by Intensive cultivaUon 
methods and by the application of 
chemical manure?

Sliri K. in  Mnahi: It has been so 
dovie.

Shri Barmas: Are there any statis
tics available for last year as to the 
area of land that has been opera^  
with this intensive cultivation method 
and if so what is the extra production 
ot jute out of it?

Siurl BL Uvmsht I would like to 
have notice of the question. ,

Shri A, C. Gttha: How much ot 
jute produced this year has yet come 
to the mills?

K. in. Miuishi: I cannot say that 
without notice.

Shri A. e  Gnlia: How is the Govern
ment proposing to fill up the gap bet
ween this year’s requirement and the 
actual production?

Mr. Speaker: I think that has been 
replied to.

Shri BL Bf. MttBshl: A tt^pts axe be
ing made to secure as much fute as 
we can.

Shri B, R. Bhagat: May I know the 
quantity of 'oss of foodirrains as a re
sult of diversion of land to jute culti
vation?

Shri K, M. Moasia: I ha\  ̂ given It 
more than once in the House and I 
have just mentioned it m the course 
of my reply a few minutes ago.

Shri M. U Gopla: Can the h<m.
Minister inform the House whether, la 
diverting land for jute cultivation, the 
area giving the highest yield in ju ^  
Is taken Into c<msideration?

Shri K. M, Maaahl: Only Ute most
suitable lands are taken for juie cul
tivation.

Shri Himatsini^a: I couldn*t hear
the answer given to part <b>. May
I ask him to repeat it?

Shri K. M, Maashi: I said 32 3 lakh 
bales, exclusive of jute substitute.
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r-T" "»■■■ IXms the iioiLMiaistar know that even including 
sub^tutes ^  actuals will fall far below 30?

Sbri tu ^  MmuOd: These estimates 
made at a cmiference 

»^ ch  I held at Calcutta on the 4th 
of January, 1951. between the Minis
ters of producing SUtes and their 
officials, I know that the trade agrees 
with the agures and disagrees with 
^  agures—it raises it and lowers it 
from time to time.

raadtt K o m i: With regard to the
estimate of jute producti<ai for I051» 
have s t ^  been taken to incieaseUie 
production to that extent, or are Gov  ̂
emment only planning to Increase 
jttle productian to the quantity stated 
by hon, Minlsler?

SW  K. ML ItattU: So far a« 1051
52 is ccmcemed the matter has bera 
decided  ̂ as I have submitted in that 
Conference to earmark certain acre
age of land for that purpose. 
are being taken to see that the tar
get is fulfilled, but as the hon. Mem- 

knows in all aipirultural matters, 
It depends on some other factors for 
succeijs,

Baooogua Aeroohome

♦123«, Slir! Baranan: Will the Minis
ter of Cemmoakatlmtt be pleased to 
state:

(a) the amount sanctioned in 195( 5̂1 
for coti. t̂ructjon of the ‘Bai;dogra‘ Aero
drome and attached installations;

(b) what is the amount s p ^  so far;
(c> when the runway is to be «m- 

structed: and
<d) wh^her there is proposal to 

shift the site to Jalpaiguri Im rict?
The Deputy m tM tr of Coamittiilcft- 

m m  K b m M i U l): (a ' An
amount of Rs. 1^46(? has been 
sanctioned for the ê^ êJopment M 
the Bagdogra aerodrome during the 
current fiiumclgl year.

(b) A total amount about 4 5 lakhs 
has been spent on the development 
thi  ̂ aer<^rnme office U witf taken 
over by the Civil Aviation Z>$partmeiit 
in February l»4a. This includes 
about TU, 80,000 expecided up to 
I>ecember 15. m l of the ejqwdi* 
ture saneii<med for 1950-51.

(c> A temporary P.S.P. nmway Is 
already available nt the aerodrome. 
The construction of a permanaat 
nmway wi l̂ be taken im during the 
next financial year andf is expected 
to be cc«npleted by the #tnd of

(d> Govemmenl do not propoce to 
abandcH) fMMldogra aerodrome in 
lavQur of

------------ Have Qie Ministry got
representations from the Indian fST 
Planters Association and the general 
public o f Jalpaiguri saying ^ia£ there
tort S S w ctT *

Shri Ktatsbed Lai: That is »o, in
eluding a represenUtion Irom the hon* 
Member himself.

fiM  Barm w Is the Government 
still prepared to give pierasi steel- 
plates if the Provincial Goverm^ient 

to build a tmporary aero^propose to build a 
drome at JalpaiguH?

ef Ce
i ^ ia l  G ow rn m en tT ton an d .^ e^ ^  to con^ly with.

S M  A. C. Chduu How many aero* 
d w jw  are H im  in West B e n ^  
w ^ h  h ^  not a concrete njowayf

fflwl KlumKiied Lai: Tliat b  a
Question which, I am afraid. I cannot 
answer without notice.

M asiAww DaH tTmdli^y: 
May I »fnow what other aerodromes 
are to be opened this yo..r and If any 
are to be closed?

Wr, Speaker: The question refers only to one.
Import of Wk‘

•1239. Shri BalmikI: Will the Minis
ter of Feed and AgricoHtijre be pleas
ed to state:

(a) the quantities of wheat import- 
^  from di^eresit countries into India 
during 1949-50 and 1950-51: and

(b) ^ a t  is the di^erence betweeii 
9 ^  Ji£ ^*i«es of wheat im ports from different countries?

Mittiater ef Feed and AgH- 
^  *** MaftalM): <a) and

(b). Two jrtatements uae slvoWing 
Quantitative accounts of import^ 
foodfrrains which are mdlrttained by 
c a ^ a r  years and the other f howing 
CxF. value of wh^t imported from 
different countries for the years 1940 
and 1950 are laid on tlie Tabie of the 
House,

S T A T lM ® r r  I
Th€ Q«0Hfintiv0 ^  ImpifirhiM

/Mffraimt d r̂ina 1H$

Kfunî  Cif <KM4n|rf«« 1949 tm
IT n A* 
AostrsUa 
Argsoiioe 
Csoada

m
m
m
m
m
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Tk 0 C J .F .  valm of wheat /tvm
Coum$ri»9 dttring the Calendar yta 

1949 amd m<f
y»ar»

<C ft F Prift« p«r mAoxul 
in R«>)

Kame of 
countrt««

1949 1950

U S. A 14.20 14.2.0
AustnOia 12-5-0 13 0.0
Arg<?afcin» 14 0 0 13 6 0
Ca.'iAdii 14 2 0 14 2-0
HunniA 13-0*0
Pakistan 14.13*0 ••

H F 6 v  : w r  iTFrfW

___  fn
question on p r o c u r e m ^ t ,  

IXMOtlOQAd.

[Sbri Balaiki: Win the hon.
Jdiaister be pleased to ftate %$ to 
wbat price of wheat is betn  ̂ given to
the Indian cultivator?]

Sbri K. M. M u s U : But this relates 
to Indian imported foodgralos

Mr, Speate: He wants to know the 
price of wheat fiven to the Indian 
cultivator.

I ^eviottf
the prices

—  —  May I know if the
price pt wheat imported from other 
«o u a t^  comparag lavourahiy as 
•ssinst the wheat procured in thisCOUQtrjr?

Hhri K. M. Mmahl: The rates of 
w ^at procured in the country are 
hUher than the ratta: of imported 
foodijrams. in wheat particularly.

Shri ^thaaftwamr: Is it a fact that 
necouatiocs are in prr>̂ rê s with 
Canada for the export of wheat, and 
tf so. for what quantity?

Shri HL M. Maiishi; I think we have 
already negotiated a c*ontract with
Sao'tiaM  *^"‘S

hi«h"pri(^ <rf*wheat ^  to
imr>ediment m our appro?»f hing Russia Tor importing it? '

Mr. Spealcer: Order, order.
3hri JhuRjbmiwala: W'hicli country 

hte supplied u« the cheapest wheat?
In the year 194d 

1 1JH0. T think. Australia
J  we have bought

1M4
Shri Jhn^MmwaJa: Hojf does it 

w£2?? ̂  produced

Hr. Speaker Order, order.

Miutthi: The Indian wheat IS very much higher.

SwECPERs ON R a i l w a y s

^  Mini»- ter of KaSways be pleased to state:

(b) what steps Govenunent aie tak> 
their conditions of

_ •* Stote t«r Tn«s.
B«ilwan (Shri SuthawM );(a) E.I. Railway.—6497.

E-P. Railway.—1654.
G.IJP. Railway.—4279.
B-B.ficCJ. Railway.—2622.
(b) The conditions of service of 

w esp m , who m  CImss XV staî T. have 
been unproved in almost all direciiofis. 
i.e, in the matter of their pay and 
aUow«nee«» leave, provident fund. 
W M l contributions to provident
^ t o y n t e a on of a»e Central 
0>mmi*faos -Tnrminenrlittaiii

* 2 ^ *  AwMd. in .0  f«r as J^^have been accept«l hy Cov*ro-

^  : 9tT

»nr ^
T5R jjr snft

tft itnm  3Sf Tt if ?

rshri BalmiU: WiU the hon,
Mir.ister be pleased to rale as to hew 
rar sweepers serx̂ ing in the Railww 
Department are taking advantage of 
the provident fund, gratuity, pension*
micurance and other schemes?]

Sjwthajttaw: They ar« geUln* 
the benefits of Provident Fund a ^  
gratuity on the same basis as o ^  
pass I\ staff of the Raiiv̂  eys. Perma- 

.employee,*; vrbo were forn^lv 
eniitigi to subscribe to tne State Rai? 
hi?«L ® voluntary
^neflt o7  ^  wJ’TUtted to the ^nem of subscribmg conmuUorilv 

employees are also r^  
completion of



Or^ Anmom t  TmtUABIf ISSl Anttpcrt im

ift WiNhl : TO ^
F»T ^  fip ^  ^  ^

<̂hTT ^  t  ^  W6$hSH¥
1 ^  9 W t ^  TO TO*

r S M  WUi the hon.
Minister be p te a ^  “ ?
the prospects of p rom oto  t o  a
sweepK  ̂ in the Railways I>g»rtm«nt 
il he is educated and Qualified?

S kti SaBtkaaaa: Yes, Sir. So as 
11>e sweepm «re 
Jam «d*r sweepers
and If they are educated they w»“ . “  
entitled to set admlssioa to any otaer 
service In the Railways

itat K*«fc What steps m  bein*
taken to improve the conditions of 
the sweepers on the O.TJl?

.Shri Saathattam: The sweepers on 
the O.T.R. get the sanie pay and 
allowances as the sweepers elsewhere 
in the country.

t  JJ ttyAO! »JWJ <9 4J*
[GiattI G . 8. M aaOxi I want to know 

the maximum pay o f a sw eep«.|
Shri Saathamam: The maximum ^  

o f  ordinary sw e^ ers  is Ks. 35 wkI t l^  
aearsess ailowaace is Rs; 35; ttoy  
eoDOpeMatory aUowance and free
b0yse or bottse-rent aBowaoce.

at awax«
a > ? s e w l f r ^ e » « S 3 ^

m t. l e a k e r .  Order» order.
SM  Yertratenwiaa: May I know

what is percentage of
w ho have b e « i  provided with hous- 
in<?

S M  SaaitiMMMi: They Bst c iveo
either bousing or the housing wtow-

ssrequire notice as to the actual n u i n ^  
o f sweepers who have been provided 
with hmises.

Shri V ^kataram aa: hiay I know If 
Government have received representa
tions saying that the per^ento^e of 
sweepers getting houses is 
paratively low compared with other 
classes of persons getting houses?

SkH  SaathaaaaB; It is quite possible 
that some representations have been 
made.

Shrt V ea k a tsea a w ; M ay I know 
whether the hon. Minister proposes to 
enquire if  there is really such a cause 
for complaint?

Shri SaatliaaaiB; W e are trying to 
provide housing to all em ployees on 
the basis o f their essentiality and 
necessity.

WRITTEN ANSWERS TO 
QUESTIONS

SUGAK
•U41. Shfl I k a a ^ a a t ^  <a)

the Minister o f F«ed aad Agrlealtiire
be pleased to refer to the answer given 
to my starred question No. 188 on the 
21st November 1950, when it was 
stated that the total production of 
sugar of divided India when compared 
with that of Pakistan was 98*4 per 
c«it. and state what is the total per
centage and per capita pcr<'ent'»ge of 
consumption of sugar of divided India 
as compared with that of imdivided 
India?

(b) Is it on the Increase or decrease 
having regard to the populations of 
undivided India and divided India, in 
relation to the production of sugar 
respectively and the po^entai^ of 
such increase or <iecreas6?

The Mbteter «f Tm 4 
eaUme (Start K. M. <“>
Quantity o f sugar consmr»ed in divid
ed India during the triennlum ending 
1049-50 was 7 per ce n t  m w e t h i»  
consumed in undivided India lo  ^  
triennium ending 1946-47. A v « r » »  
p«T  capita consximirtion o f »u gw  m  
divided India during ^  ^  P « io d  
was 29 per cen t more than th&t in un
divided India.

(b ) Sugar cMtfumptlon Is generally 
on the increase.

CnmiAL Botaio R sstaitai Unrmwft
•U42. 8 k fi B . m. WtmtU: W ill tha 

rood  aad A g riea N m  be 
pleased to state:

(a ) whether it is a fact that Centna 
PoU to Research Institute has been re
cently set up by the Government ot 
India in Patna;
^ b )  i f  so, its purpose and lunctlont;

(c ) whether it has startad its work?
TiMs M iaW er o f  Faod^, aad

ettHaie (S M  K* M,
The Institute was started in
September, 1949.

(b) The purpose of ♦be Iniititute is 
to conduct research in respect 
potatoes and coordinate the research 
work in progress at difl'eretit cenlres.
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Its functions include-*

(i) the breeding of suitable high- 
yielding vnrieties lor 
various potato growing tracts 
in the country;

(ii) the determination of the 
optimum standards of potato 
cultivation in relation to soil 
and climate;

(iii) the survey, investigation, and 
control oi the maj^ diseases 
and pests, whiefa take a heavy 
toU of the yield;

(iv) the eliminatioa of heavy 
losses that occur ia mmnal 
stcnra ;̂ and

(V) the building up c i a seed certi- 
/Ication organisation for Hie 
multipiication and distribution 
of disease-free, pure seed.

(c) Yes.

A l l o t m e n t  o r  F ood  G r a in s

• u « . Siri B. &  Will the
Minister of Food and Agrieiatate
be pleased to state ;

(a) the quota of food grains allot*
ted to various States for the year 1951;and *

<b) U the bMi( far flxfatc the
amount ol the aiiptanynt?

ol aaa
(Slffl K. Bt. SfaflMM); Ca) A

^tem ent is laid on the table ot the
1  ̂ * Appendix X. annexureNo. 26, j

(b) Hie relative need of each State.
Foob PncHvocnoM am PnocVBHdKT

g ^ ja & t js s u s i ’a
(a) the ttep* propoied to be taka

^  the Internal
iS ta S tS r ‘J:oS^ n c ^ ^  In Bombay in December,

o ffi'S J iS K ittaa& g s
sS S .’ JSSTl ft  ^

ga"pSdS5ioS"./r~'
(I) Concentration of *Gro^ More

Food’ activities in tjho^ areafi 
water supply Is assur

ed aĵ d other ^aditions will 
enftbi?> maximum r^uits at 
minimum cost

(2 ) Acceleratiofi and intensifica
tion o f the ezecuticn of irrl> 
gallon schemes, land develop
ment schemes, etc. and

(3 ) Concentrated distribution o f  
chem kal fertOlzen.

A  statement showing the system o f  
p rocurm ent adopted by ^ h  SUte ia< 
laid on the Table o f  the House. [See 
App^Kiix X , annexure No. 27.]

(b ) Anumg M d X  States, i a  
Travancore<k)chin, M ysore acd^ 
Bombay, the rural areas are also^ 
r a t i o ^ ,  and in ICadras the heavily 
deftcit districts o f Malabar 
NUgiries are ratiooed. In other areas 
where the rural population Is not 
ratKMsed Pair Price Shops are being 
opened and grain will be issued from  
these shoi^ against cards.

AaouTiojf OF RimAL lUnomKG
*1245. Shri R. T e la y w y ra : (a ) W ill' 

tte  Minister of
^  P leas^  to state the names o f  the 
SUtes where rural rationing has been  
abolished?

(b ) Was the Government o f  India 
consulted before the States did so?

M iM tr  o f  Food aad Agri- 
^ I t o e  K, M. M w u M U ity
Madras and Hajasthan.

(h) Yes.

C orrx c 'm isie  r a  CatrLs Wo<m

wiirSkH . _ . 

be pteaeed to slate:

iMtitute, Zszataagar tOî  
utilise coff^e-husks as cattle-food: and

(b ) i f  so, what are the results 
such investigation?

c u l m  (^ u i K. M. M n M ): < a )^ *^
(b ) Investigations carried out show^ 

rk ii in cra d t 
The amounts o f  calcium and 

p ho^horus are also normal for 
roughage. The chief d ii»cu l&  h o ^  
ever, in utilising this t a l ^ f S d

ability. Experiments are In nrSI 

G rakt o r  TaceatH
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imrchase of tractors in Vindhya Pra- 
^desh; and

(b) how many of the applicants got 
the taccavi applied for?

. . n
applications have so far 
for the grant of toccatn for the pur
chase of tractors,

(b) No taccavi has so far been 
sanctioned, as the of 
sidered suitable by tte M m is^ s 
a d v is e r  in this matter has been found 
to be too expensive for the applicants 
and the question of 
type of tractor w l^h will be suitable 
is under ejcamination.

L o c a l  D e l t v b r y  o r  M a il

• i m  Skri DwiTedk <a) WiU the

«», In the case of enveJw** of tM 
:;saine category. It is charged for.

(b) U «o.
(c) Why has the facilto at deereas- 

^  postal rate for local drilw y 
been extended in the caa* «»t Book 

rpost padwts and printed matter mMJit
local d a l i w f

The Demrty IfisMar « f C—i w i t f -  
Lai): (a) Y « .

(b) A flatkmMPr d «T fe  lor blank 
«velop e» and blank 
levied when the conc«**ionaI rmtes of 
po8ta«e tor local delivery intr^
duced with effect from 1st April, 19^0. 
When imprinted postcards ^ d  ts^  
bosKed envelopes became available for 
sale in Post omces. it was decided to 
continue this charge for envelopes in 
order to recover the actual cost of 
manufacture of embotsed 
For pcHJtcards this charge was abolish
ed in the interest of the po»>rer people 
and a!so t>eeause postcards. unUke 
envelopes, are not easily available in 
the market; indeed, in villages and 
stnailer tcmns they are not availabie 

•at aU.
<ĉ  The matter is under tonaidera- 

tion.
Mkrgeb or B a ro o a  w t t b  Bombay
•1240. Shrj Raj Kaswar. Will the 

Minister of States be pleased to place 
■xm the Table of the House a copy of 
the correspondence recently ewJhang- 

-ed between the ex-Bi£ter of Baro<» 
sod the Government of India on the 
»uhje:t nf merger o f  the former State 
o f Baroda with the Bombay State?

1290
The MlBlster o i  T raw ^ort

and Railways (Skri GopaUswaini): A
copy of His Highness* letter to the 
President and the Government cf 
India's reply thereto ts laid on the 
Table of the House. [See Appendix
X, annexure No. 28.]

E A it  Lnac b t t w e c n  F c r o z c p o iu e  ani> 
A m r i t b a b

*12Se. Giani G. S. A tvsatr WiU the
Minister of Raliways be pleased to 
state what stage the scheme for con> 
necting Ferozepur and Amritsar by 
direct rail on the E.P.R. has reached?

Tbe Bifinister « f  8Utm , Trasaport 
and Railways (Skri Goi^tajswamf):
After careful consideration, the Gov
ernment of India have come to the 
conclusion that a direct rail link 
between Ferozepore and Amritsar is 
not necessary at present
K a il w a t  A p p o iN T M crrs  r o R  S cheduled  

C a s t b s

•12S1. Skri Ckandrika Raas: (a ) Will 
the Ministar o f Baitwmya be pleased 
to state whether it is a fact that on 
the Railways no perc«itages are fixed 
for the Scheduled Castes in making 
appointments specially in th€ lower 
grade staff?

(b ) Have govenunant issued any 
directions in tha mattar?

Tke t e  T n M p « r t
tmd Raltwsyg a); t«>
1̂ 0, it i< not a lap t Tiia jaaflim l 
sd iem t o f M trv a tion  o f the Gevarn- 
ment o f  India obtains in Railways 
also.

<b) Yes. IKrections have l>een
is8U€̂  in accordance with such scheme.

Da<c0NTit0L or  S u g a r

*12SZ, Skfi Ram iai lalw are: (a)
Will the Minister of t m i  and Agrt> 
colttti^ be pleased to state what are 
the effects of the recent partial de* 
control of sugar?

(b> What is the prevailing ex-mitl 
price of the de-controlled sugar?

The Minister o f  Food ajid Agri
culture (Skri K. M. M onski): (a) As
a result of partial de-<rontTol, Su^r 
prkes. which ranged in the b?ack 
market round about Rs. 70 per 
mauhd. fell to about Rs. 50 p «  
maund. Permission to sell in the 
free market has also provided the 
required incentive to sugar factories 
to Increase their production, and 
several factories are now paying 
appreciably higher cane prices with 
a view to drawing larger supplies in 
the hope of selling their excess pro
duction in the free market. Since.
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however, no factory has so ior com
pleted production of its basic quota 
and quaUHed for selling its excess 
pfoductl(m in the open market, the 
stage has not been reached when the 
alter effects of the policy of partial 
decontrol can be fuUy assi ~

S to a r  M ill s

(b) Question does not arise in view 
of (a) above.

OlLSEEllS (pRODtTCTION ANB EXPOBT)

tore be pissed to state what are Uie 
quantities of India’s total production 
and export of oilseeds?

(b) Is it a fact that the internal 
prices of oilseeds are shooting up due 
to heavy export?

(c) Are Government taking any 
steps to regulate the internal prices?

Ttte IM^iater of Food and AgHe«a> 
tore (Shri K. M. MvBshi): (a) Two
statements giving the required infor
mation for the three years ending 
1SH9-50 are placed on the Table of the 
House. fSee Appendix X, annexure 
No, 29,3

(b) Prices of oilseeds have general* 
ly been rising during the last few 
months. The rise in prtces is attri
butable to such causes as the uneasy 
intemationfid situation which has 
increased the demand for exports, rise 
in internal demand, speculative acti
vity and in the case of gnnmdnuts to 
a short crop due to failure of late 
rains,

<c) Gk>vemmettt have suspended the 
registration of over^as sales for 
groundnut oU and haivd^iared ^ ect- 
ed groundnut for an indefinite period. 
The cof\trol over the prices of vanas- 
pati also operates as an indirect con
trol over oilaeed prices.

SaCAR EnQOIHY Q̂ MUjOTTES
• i m  0r. (a) WUl the

Mtnlst^ of PMid aa4 Agricvltm  be
pleased to lay on the table of the 
House a com  of the finding of the 
Sugar fioquiry CconmitteeT

(b) What steps do Oovemment 
jp w  to take as a result of these

(e) If the enquiry is not y«t tern- 
pl^ed. when would it be completed?

tile  JMiiUiiler of WooA sad Agrlesl- 
t e e  (S M  K. M. Mmdit): (a) to (e), 
Tim report of the Sugar Snqui] 7  cd n - 
"alttee IMS b m  received a ^  is «t 

being examined by Gov«m- 
A etm  of the report tdgetiher 

wfth a copy of Qovemment^a retc^u- 
t i^  thereon win be laid on the Table 
cf House dtorOy.
290

0r. DesdumiUi: (a) wm the 
fitoister of Food and Agrienttwe be
pleased to state the number of sugar 
miUfi established in India since IM5?

(b) What is the capacity and the 
location of each of the sugar mills 
what is the capital invested in each?

(c) Are there any proposals for the 
^tablishment of new sugar mills?

(d) It so, at what* places, of whaet 
capacity and by what year are they 
expected to sta^ worki]^?

The Miafaiter ef Food and Agrleolr 
tore (Shfl K. H. Muudii): (a) Nine,

(b> A statement is laid on the Table 
of the House. [Sec Appendix X, 
annexure No. 30.]

(c) Yes*
(d) A statem^t is placed on the 

Table of the House showing the num
ber of new factories with their loca
tion and capacity as approved by the 
State Governments for erection, TSee 
Ar^iendix X, annexure No. 31] It is 
not possible to say when these factories 
wlU come into production as in most 
c^es no progress has been made so

PiRC IN Calcutta Telei>H020c Exchahge

*125$. Dr. M. tUL Oas: Will Hm 
Minister of CommiitticatlQwi be pleased to state:

(a) wl^ther it is a fact that there 
was a fire in the main TeleiAooe 
^change building in Calcutta on Ihe 8th January 1051;

(b) if the cause of the fire and 
results of mv^tigation, if any;

(c) the duraticm of the ftie and t l»
^  damage

(d) the time tak^n by the Ttxm 
Brigade to arrive at the ^ t ;  and

(e) wheUier Govemmmit have made 
any special investigation as t o ^ e

why the Calcutta Ttelephonw 
nave become so susceptible to fire?

^  BfiKister «C Cw m b s .

0>) The cause of the fire i* ««ti 
under inveat^tion.

(d) miBiitw.
<•} bivwllgkticH U tai
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C o t t o n  C u l t iv a t io k

*1257. Skxi BaaifAl Will the
Minister of Food and AgriciittiiTe be
pleased to state:

(a) what is the total acreage of land 
under cotton cultivation in India and 
what is the yield per acre as com* 
pared with U.SA. and Itopt;

(b) whether Government have taken 
any step to increase the yield per acre 
in India; and

<c) if so, what are they?
Hie fifiBister Food u d  Agriaa- 

U n  (ShH K. H. Bfossid): (a) Total 
acreage in 1&49-50 was 147,93,000 and 
yield per acre as compared witti 

and Egypt as under:
India VSJi, Egypt

99 m . lint. 2S4 lbs. lint. 58d tbs. lint
<b) Yes.
(c) The action taken falls under

two heads,—<i) exp^irnents for the 
evolution of better yiekiing varieties by 
selection and by hybridization and for 
evolving better agricultural practices 
in regard to the cultivation of cotton, 
«nd (ii) the extension of the rmtlts of 
research to the cultivator. The Indian 
Central Cotton Committee which is the 
Government of India’s main ugency 
for this purpose spent about Rs. 7,70.000 
in 1949-50 on various schemes with 
the above object. A list of these 
schemes now in operation is laid on
the Table of the House. Aop^n-
dix X, annexure No, 32.] In addition
to extension work involving the main- 
ten^ce of pure seed and multiplica
tion and distribution of improved se^  . 
done teox>ugh schemes financed by the 
2 i^ i^  Catitral Cotton Committee*
work of a similar nattxt>e i» d< ^  
the field staff of the State Depart- 
moiis of Agriculture. ^

Ammonium Sulphate has alM b e «  
distributed hs cotton tracts and pxiM- 
sion has been made for the lmprov»^ 
tnent of irrigatimi facilities and for 
the organiMtioD of p^ant proieptioo

ASKM hnoL PmncT
n m  Start J. f t  jm

Minlstw of maUwrnSM be pteaiwd lo
state:

(a) to what extent the teccaiitrue- 
tion of Assam Link Project ha« pro
ceeded;

(b) what Is ttie totid expenditure 
incuired so far i»i the Project;

(c> what additional amount 4i |«t>- 
posed to be spent on tt« prtdect; and 

rd) when is the bHdge o w  t ^  
Teesta river expected to be csompletedt

The Mtslater «f SIMe lor TfMuqpfRi 
and KaOways (ShH Saathaaam): (a)
The reconstruction of the Assam link 
has been completed except for the 
extension of the Teesta Bridge and the 
strengthening of two other brkiges 
which are in progr^s.

(b) Approximate gross expenditure 
to &id of December 1950 including the 
Haldibari<Siliguri conversion from 
Broad to Metre Gauge is Rs. 811 lakhs.

(c) Rs. 10$ lakhs approximat^y.
(d) By about the end of Fd>ruary 

195L
H ig h w a y  rn o M  K o h im a  t o  

M u k a k c h a n c

* i m  Bhri i . N. Hajmrlka: Will the 
Minister of Trafisport be pleased to 
state:

(a) whether a proposal from the 
Government of Assam has oeen re
ceived for the construction of a hi|^ 
way from Kohima to Mukakchang of 
Naga Hills in the tribal areas of Assam 
for the purpose of Defence; and

(b) if so» whether it is under the 
consideration of Government and when 
will it be implemented?

tlie Minlsler e i  Stale tmt 
and SftllwmTi (SM  SattOuttm): (a)
The answer is in the negative.

(b) Does not arise.
C u t  iw  R atiow

ShH Kanath: Will the Miislâ  
ter of Feod mad AgrimOtata be tdeaaed
to state: ««

<a) whettier t̂tie att«itkm of Govern
ment has been drawn to the action of 
the Bombay Government reducing the 
cereal ration per ct̂ fUa in tiiat Stale 
by 25 per cent;

(b) whether Government propose to 
enforce a similar cut aU over India; 
and

(c) how many ounces of cerealf af» 
regarded by health experts as tiie 
opUmum lor the malsteiianee ol
healttJ?

tlie iOalfler ef 
t m  (Shri E. M. Moaaia): (a)
tion in the ration was made witli th« 
ap{»roval the Government of India.

(b) It has already been done.
<c) Authorities on health contidlff 

that a balanced diet for an adsiM 
Indian mi^ contain as much a$ 14 osa. 
of cereals, but Oie amount of eereili 
etok be adimrti^ in relation to the ptty- 
portion i3i «ie other cflto$Utumits oi 
Sft diet
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Am Transport luqaiRY CoKMirrEE
* im . Sliri Eam»ai: WiU the Minis

ter of CoBuniiRicatiMi be i^eased to
state;

(a) whether Govemm^t have const- 
dered the recommendations ma<te by 
the Air Transport Inquiry Committee;
Mid

(b) whether Oovenunent propose to 
move for a distrussion of the Report by 
Parliament during Ute cuw ^t Session?

The Oepo^ ^  ComwbI>
e a tiw  (S M  K im rsM  L a ): (a) The
recomm^daii<ms are stlU undî r the 
ronsideration of Government

(b) Yes. Sir.

PcRCHAat* OF Stokes and Stocjcs

*m z. Shti K ldioriaK ^ nhripam:
(a) the Minister of CmatraOa^ 
ttoas be pleased to state the value of 
purchases made on behalf of his 
Ministry in respect of stores and stodcs 
during the years 1948 and 1949?

(b) What portion of the supply was 
available from Indian producers or 
manufacturers?

l>eintty Minister CommmA‘ 
(8 M  Klmrslied Lai): (a) and

<b>- The information is being collect
ed and will be laid <m the TaMe of 
the House as so«m as possible.

ACROXIROME for  MaNGALOR£

* im . Shrl RaUoaawamy: Will the 
Minister of CoauBtfRlcatiOBs be pleased 
to state:

(a> whether it is a fact that an 
aerodrcone for Mangalore is to be 
cwistructed and If $o» at what cost:

fb) whether a preliminary survey oi 
tike site has been completed: and

it) when is the worit of ccmstmctloo 
U k ^  to be taken up?

ITbe JBiiister of CmammA^
(sK l KImndNd Lai): (a) Yes 

6ir, the cost is eeUmated to be 
Ra.

<b) Yes.
<c> Preliminary work on the pro

ject is already in hand and the actusd 
ccmstructlon work will be started very 
won. The project is lik«^ to be com
pleted in t9S2>53 but the aerodrome 
is exo^rted to be available for limited 
use during 1051-Sl

Am AQm&mem w it h  B rxta ik

S M  RalinutawMy: (r) WQI
the Minister of be

pleased to state whether the Govenv 
ment of India held any talks wiQi 
Britain recently regarding a krag-tenii 
air agreement?

(b) If so, what are the terms of the 
agreement?

(c) Is it a fact that air talks between 
the two countries held in July 1SW9 
failed and if so, for what reasoos?

The Deputy 
caUeei» (Shri 
Sir.

o f
Lia>: (a)

<b> An agreem«)t has not yet been 
sillied. The recent discussions between 
Oie Indian and United Kingdwn Dele
gations resulted in a draft Agreement 
which the Ddegations have, submitted 
to theiar respective Govemnwnts for 
approval. When such as^troval has 
been given by both the Governments 
and tt^ Agreement is signed, a copy 
of the Agreement will be placed on 
the Table of the House. For the pre
sent, I place cm the Table a ccipy ei 
ihe Pre^s Statement which was issued 
on the conclusion of the talks recoitly- 

Appendix X, annexure Ha 33.3

(c) Yes. Sir; the talks held in 1M9 
were not successful as agre«nent could 
not be reached in regard to the capa* 
city which may be provided on the 
air service to be operated by the Air
lines of India and the United Kingdom 
between the two countries.

Bus T r a in  C o L U S S m

«m 5. SliH RjOliBaswamy: WiU tlie
Minister of Railways be pleRsed to 
state:

(a) wheth?;r it is a fact Chat a Ims 
collided w i^ a railway engine on Itth 
December 19̂ 50 at a place ne«r 
Calcutta;

(b) if so, how many were kUM and
injured; and

(c) Aether there was any loss of 
property and if so» to what extent?

tte  m M er er State Idr TnuMveci 
and Railwaya iSlui SaBthaaaw*); <a>
Yes. No. 54 Down Shantipur Lociu 
Passenger ran into a motcnr bus at a 
le\^l crossing at Barrackpore station,
14 miles from S^dah.

(b) 3 persons in the biis were kHled 
and 13, also in the bus, ware Injured.

(c) Thu engine of the train suffered 
mincar damages i.e,. its cow oatcher 
was slightly bent and the vacuum train 
pipe in front of it was brok^. The 
b ^  was ^ver^y dam ai^
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Food SubsideIZS.
Shri Kamath; WiU the 

Minister of Food and AfiiciiHiire be
pleased to state:

(a) whether Government have dis* 
continued subsidies to the States for
the purchase or import of foodgrains;

<b; if so, the names of such States 
together with the amount of subsidy
that has been discontinued in ^ch
case, tnd the date from which the 
subsidy has been withdrawn:

(c) what effect this action of the 
Government of India has had upon 
the price levels of foodgrains In the 
States; and

(d) whether any protests or repre
sentations against the action of the 
C«itre have been received and If so, 
from which States?

The of Food and Agrleiil-
tore (Sliri K. M. Himdii): (a) With
the increase in the cost of imported 
foodgrains and the shipping freight

and with the increase in imports U> 
3*7 million tons the continuance of the
old scheme of subsidising loodgrain»
would have meant an unbearable bur* 
den on the Central finances. It has,
therefore, been decided to restrict the 
Central Goverzmient's responsibility
for subsidy to imported grain distri* 
buted m selected Industrial and urban
areas. In the rest of the country the 
imported grain will be sold at cost
or with such subsidy as the State Gov
ernment concerned may decide to give 
out of its own r^ources. In spite of
t ^  change the Central Government 
will be spending rupees 21-32 crores
in 1051-52 as against Rs. 2ffi77 crores
in 1950-51.

(b) It is not possibfe to work these 
figures out until the end of the year,

<c) It is too early to say. The new
scheme has not yet b^tx brought into 
effect all over the coimtry.

(d) The Goveramentfi of Bombay,
Bihar, West Bengal and Travancore-
OKhin have made repres«itations
against the new sdieme.
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THE
PARLIAMENTARY DEBATES

(Part II—^Proceedings other thsm Questions and Answers.) 
OFFICIAL REPOBT

:24«4

PARLIAMENT OF INDIA
Wednesday, 7th February, 1951

The House met at a Quarter to Eleven
of the Clock.

[ M r . S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M.

PAPERS LAID ON THE TABLE
l^OTIFICATlOlfS AMENDING D eLHI MOTOR

V e h ic l e s  R u l e s , 1940, A j m e r -
M e r w a r a  M o t o r  V e h ic l e s  R u l e s , 
1940 AND P u n j a b  M o t o r  V e h ic l e s
R u l e s , 1940.
The Minister of States, Transport

^aad Railways (Shri Gopalaswami):
1 beg to re-lay on the Table, under
:sub-section (3) of section 133 of the 
Motor Vehicles Act, 1939, a copy of
■each of the following—

1. Notifications issued by the Chief
<Commissioner, Delhi, amending the
Delhi Motor Vehicles Rules, 1940:

(1) No. F.12(54)/48-HPW, dated the
24th March, 1949.

(2) No. F.12(54)/48-HPW, dated the 
28th May, 1949.

(3) No. F.12(182)/49-MLT, dated the
19th January, 1950.

(4) No. F.12(187)/49-MLT, dated the
27th February, 1950. ^

(5) No. F.12(12)/50-MLT, dated the 
2̂ 2nd M#rch, 1950.

(6) No. F.12(185)/49-MLT. dated the 
23rd March, 1950.

(7) No. F.12(12)/50-MLT, dated the 
-3rd June, 1950.

P. fi.
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(8) No. F.12(53)/50-MLT, dated the
10 /12th June, 1950.

(9) No. F.12(152)/49-MLT(I), dated
the 12th June, 1950. .

(10) No. F.12(152)/49-MLT(II), dated
the 12th June, 1950.

(11) No. F.12(152)/49-MLT(III), dated
the 12th June, 1950.

(12) No. F.12(194)/49-MLT, dated the
14/17th June, 1950.

(13) No. F.12(194)/49-MLT, flated the
20th July, 1950.

(14) No. F.12(73)/50-MLT, dated the
21st July. 1950.

(r5) No. F.12(72)/50-MLT, dated the
1st August, 1950.

(16) No. F.12(77)/50-MLT. dated the
12th August, 1950.

(17) No. F.12(60)/50-MLT, dated the
23rd August, 1950.

(18) No. F.12(109)/50-MLT, dated the
17th November, 1950.

[Placed in Library. See No. P-123/
50].

2. Notification issued by the Chief
Commissioner, Ajmer, No. 15/1/48-
LSG, dated the 19th July, 1950, amend
ing the Ajmer-Merwara Motor Vehicles
Rules, 1940. [Placed in Library. See
No. P-124/50]. . ^

3. Notification issued by the Chief
Commissioner, Himachal Pradesh, No. 
Tr.96/29/49, dated the 15th September, 
1950. amending the Punjab Motor
Vehicles Rules, 1940. [Placcd in
Library. See No. P-125/50].

Shri Kamath (Madhya Pradesh):
What is the need to re-lay them?

Shri Gepalaswami: They were teid
on the Table at the last session. But. 
as the required number of fo u r t w
days was not available, they have got
to be re-laid at this session.
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Ambwdb«ent to  Indian A ircraft Rules, 
1937.

The Deputy Minister o f Commnniea. 
ttons (Shri Kbiirslied Lai): I beg to lay
on the Table a copy of the Minisjtry of 
Communications notification No.* 1-A/ 
22-50, dated the 7th December, 1950, 
making certain further amendment to 
the Indian Aircraft Rules, 1937, in 
accordance with sub-section (3) of 

Indian Aircraft Act, 
1934. [Placed in Library. See No. P- 
133/513-.

PO R T TRUSTS AND PORTS (AMEND
MENT) BILL

P r e s e n t a t io n  o f  R e p o r t  o f  S e l e c t  
C o m m i t t e e

Shri M. A. Ayyangar (M adras): I beg 
to present the Report of the Select 
Com m itt^ .on the Bill further to 

Bombay Port Trust Act, 
Calcutta Port Act, 1890, the 

Madras Port Trust Act, 1905 and the 
Indian Ports Act, 1908, for certain 
purposes and to make certain conse
quential amendments in the Calcutta 
Port (Pilotage) Act, 1948.

HINDU CODE-^ontd.
Mr. Speaker: The House will now 

proceed with the further consideration 
o f the Bill to amend and codify certain 
branches of the Hindu Law, as reported 
by the Select Committee. Clause 2 is 
under discussion.

Shri Gautam (Uttar Pradesh): Before 
proceeding further, I would request 
you Sir, to clarify one point. I under
stand—1 was not present yesterday in 
the afternoon; therefore I am raising 
this question— t̂hat one of the speakers 
UTCd some language while discussing 
this clause which is objected to by 
some Members. Has the attention of 
the hon. Speaker been drawn to it? 
I would request you, Sir, to issue 
certain instructions so far as these 
things are concerned so that Members 
may be within their bounds and may 
not hurt the feelings of other Members.

Shri M. A. Ayyanifar (Madras): May 
I say. Sir, what happened?

Mr. Speaker: He need not repeat 
those things.

Shri M. A. Ayyangar. No; I am not 
gomg to repeat those statements at all, 
because that would defeat the very 
purpose. Yesterday, unfortunately, 
some remarks, - 1 think, quite un
wittingly, escaped the mouth of one of

the hon. Members who was speaking. 
No doubt, he always speaks in good  ̂
humour and nothing is taken exception 
to. Unfortunately, it descended to 
something which was not desirable. As 
soon as it was pointed out to me, as. 
I was in the Chair, I directed that that 
portion of the statement ough‘  to he- 
expunged from the records. I tiiought 
the matter -̂ vas over. I think all are 
agreed, and the hon. Member also  ̂
expressed regret for having made that 
statement quite unwittingly, that that 
chapter is closed. It does not form' 
part of the record. I do not think there 
is any need to bring up the matter 
again to you for any particular action.

Mr. Speaker: I would only say that 
I trust that Members will take sufficient 
note of this and so deliver their 
speeches and pass remarks that there' 
may be no occasion again to repeat 
this kind of thing.

Shri Frank Anthony (Madhya: 
Pradesh): A bad example is set by the* 
Treasury Benches. ~

Mr. Speaker: Let us now proceed 
further with the Bill.

Shri B. Das (Orissa): Sir, I see the 
debate on clause 2 has descended to 
the level of a general debate on the* 
whole BiU. I think today is the last 
date fixed by you for passing this 
Hindu Code...........

Several Hon. Members: No no.
Mr. Speaker: Order, order. Does the* 

hon. Member want to put any time
limit?

Several Hon. Members: No, no.
Shri B. Das: I want that on clause 2: 

there should be a closure..........
Several Hon. Members: No, no.
Mr. Speaker: Order, order. Hon. 

Members need not say yes or no. Let 
there be a motion for closure and if it 
is the general feeling that there has; 
been sufficient discussion, I will accept 
closure. But, even if I accept it, the 
matter rests with the House; they may 
accept or reject the closure motion. As 

of the debate, though I do feel that we are going into 
very general remarks, yet, I myself do 
not taiow how the discussion could be- 
restricted, particularly in view of the 
nature of clause 2. Some coi#nunities 

^  included; some are- 
sought to be excluded. There arfr 
amendments on both sides. Therefore 
® JusUfy ‘ he inclusionor exclusion of the provisions becomes^ 
to some extent at least necessary. That
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is why I was feeling diflaculty in 
restricting debate on that point. How
ever, I believe there are no points or 
explanations t^ be asked. Let us pro
ceed immediately with the considera
tion oi the Bill.

Sliri Syamna&dan Sahaya (Bihar): 
The debate has now gone on for full 
two days. If the speeches made in this 
House are any indication of the recep
tion that the Code is going to have in 
the country, even an optimist and 
ardent supporter of the Code like the 
hon. Dr. Ambedkar should have no 
difficulty in arriving at the correct 
conclusion.

Shri B. K. P. SinhA (Bihar): May I 
point out, Sir, that the supporters of 
the Bill have not spoken so far.

Shri Syamnandan Sahaya: It is no
fault of the House, or even of those 
who do not agree with this Code if the 
supporters of the Bill do not like to 
ri§e and support their cause. How are 
we to know how many of them in their 
own hearts support and outwardly do 
not propose to do so?

Shrimati Renuka Ray (West Bengal): 
Take the vote and see.

Shri Raj Bahadur (Rajasthan): If I 
understood ‘ correctly, Sir, you are at 
present calling those hon. Members 
who have moved amendments.

Mr. Speaker; Anybody, who wishes 
to support or oppose the Bill is v/el- 
come to do so.

Shri SyamnaDdaii Sahaya: Sir, this 
Bill has been, in various stages, before 
the country for, i f  I may say so, quite 
a long time, and opinions either in 
favour or against this Bill have been 
expressed both in the Press and on 
public platforms and even in this 
House on many occasions. I have no 
doubt in my mind that if the opinions 
■are scrutinised very well, they will dis
close not merely an opposition to the 
provisions of the Code..........

Shri Sonavane (Bom bay): On a 
point of order. Sir. We are now deal
ing with clause 2, relating to “ Applica
tion of ^he Code". The discussion 
should be on the scope of clause 2 und 
not a general discussion. Is the hon. 
Member allowed to have a general 
discussion on the C6de as such? -

^ h ri Syamnandan Sahaya: May I.
Sir, with your permission, say.......

Mr. Speaker: There is no point o f 
order. I just explained a few minutes 
ago that when you are discussing the 
“Application of the Code” , whep you. 
want to include certain communiti^ 
or exclude certain communities, it 
becomes perfectly competent cind rele
vant to show how the various provi
sions adversely affect or benefit the 
communities. That is why I said it is 
ver3̂  difficult to restrict the whole 
discussion at this stage to specifically 
certain portions of the Bill. For 
example, I believe, yesterday, Sardar ' 
Hukam Singh went into the question 
of marriages, and went into the 
question of succession. It could not be 
excluded as irrelevant discussion 
because it is sought to enact that this 
Bill should apply to Sikhs also. He is 
perfectly entitled to shov.’- hov/ th’S Bill 
adversely affected the Sikhs in the 
matter of marriages or customs or 
succession. That is how the points are 
interconnected. Therefore, it will be 
better if such points are not raised 
over and over a^ain.

Shri Sonavane: But, Sir.......
Mr. Speaker: Order, order.

Shri Syamnandan Sahaya: As I was
saying, if the opinions so far ex
pressed— t̂hey are quite volumhious— 
and are in the possession of the hon. 
Law Member himself—are carefully 
scrutinised, they would not merely 
disclose the opposition to the various 
provisions of this Code, but would also 
disclose an ansvush, a feeling o f 
anxiety, and a feeling of great con
cern. among the Hindu community 
over this Code. I know and I fully 
realise the sinceritv of purpose of those 
who want to lead the community on 
a different channel. This is nothing 
new in histroy. E\̂ ery reformer, per
haps, would not have been a reformer, 
if he had not thought that what he 
himself thought of religion wa.': the 
right thing and that every other thing, 
as was said here by +he Mover, was 
archaic. Therefore, although I may 
congratulate the hon. Law Minister for 
evolving a new religion which it is left 
to posterity to adopt ôr not to adopt, 
so far as present conditions are con
cerned. I must certainly warn him and 
Government that it would i5e a suicidal 
nolicv to make it an obligatory legis
lation. ^

The Minister o f Law (Dr. Ambed- 
Icar): We are prepared to commits 
suicide.

Shri Syamnandan Sahaya: This
reform can only be considered either 
as a social reform or a religious 

' reform. If it is a social reform, I don’t 
see why the hon. the Law Minister
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entered a eaveat yesterday when some 
hon. Member suggested that it should 
be made all pervading. In that con
nection he urged that we ought to have 
consideration and regard for the senti
ments and feelings of non-Hindus m 
this country. I am really surprised 
that while he advocated that for the 
non-Hindus, he does not seem at pre
sent to have any regard for the feelings 
o f Hindus in this matter. Speaker 
after speaker in this House, coming 
from different parts of the country, 
belonging to certain different sects cr 
certain sections of the Hindu com
munity, have explained how they feel 
about the application of the provisions 
of this Code to them. Therefore, while 
this reform may, in the opinion of 
some, be called for, and urgently called 
for, yet, I do submit that it will not 
be fair to make it an obligatory legis
lation. I have, therefore, great 
pleasure in according my support to 
the amendment of Shri Jaspat Roy 
Kapoor who suggests that it should be 
left open to members of the Hindu 
community, or for the matter of that, 
o f any other commimity, to accept this 
Code and register their will to be 
governed by it. If on the other hand 
it is held that it is some tjT ê of a 
religious legislation, then I think 
Dr. Ambedkar will concede that this is 
neither the appropriate time nor even 
proper for a secular State to attempt 
some kind of â  religious legislation. I 
consider that this reform is of a social 
nature. And from times of which we 
have any record, we have known that 
these social reforms have to be of a 
permissive nature so that people may 
be able to adopt them with pleasure. 
In civilised life, even conversion by 
force is not permissible, and I am sure 
Dr. Ambedkar will not make any 
attempt at forcible conversion to the 
religion which he propagates now
through this Hindu Code.
12 N o o n

When the Minister of Law started 
h is  speech yesterday—^he will pardon 
m y  saying so— I think he w a s  a l i t t le  
nervous about his case, because nor
mally he is not apt to go about hitting
T ig h t and left. He has given th is
House the very good example of v e r y  
sound arguments at all times, some of 
them m{)St diflRr-ult. both here and in 
the Constituent Assembly. But yester
day, he started his speech hitting right 
and left and calling those who had 
m^>v^ amendmen*® and made speech- 
€S in support of them as being absurd 
and if I remember aright, as being 
looiisn ana.......

Poadit M. B. Bhargaya (Ajm er): 
And devoid of commonsense.

Syamnaadaii Sahaya: Yes, and
devoid of commonsense. Well, th ou ^
I did not like it, and though it hurt 
me, still as one who does not agree 
with him in getting tiiis Hindu Code 
passed as it is, I felt a little happy 
that the author of the Bill was so ner
vous that he was not stable at all.

^  Kapoor (Uttar Pradesh): 
When the case is poor, abuse t>ie 
adversary

Mr. Speaker: Order, order.
Shri Syamnandan Sahaya: Now, it 

we scrutinise the provisions of the 
law carefully, we will find that there 
are really some tremendous difficulties 
which the mere passing of this Code is 
not likely to solve.

[ M r .  D k p u t y -S p e a k e r  in  the Chair.]

After all, a social reform has to keep 
not merely the individual but the 
whole society in view. And if certain 
provisions of thib Code are given elTect 
to, without any consideration to the 
particular manner in which societ3̂ has 
been running for a long time, it will 
end in breaking up society as it is 
today. Therefore, I submit that it is 
necessary th3t this Code, if passed at 
all, should be permissive so that 
people who would like to be governed 
by it jnay do so with their eyes wide 
open.

Let us also see. what was the origi
nal intention of those who decided to 
have a Hindu Code. I will refer you. 
Sir, and the House to an important re
commendation of the Hindu Law Com
mittee popularly called as the Rau 
Committee. At page 13 of their report 
in paragraph 50, they say:

‘Most of the provisions in the 
Code are of a permissive or enabl
ing nature, , and impose no sort of 
compulsion or obligation what
ever on the orthodox. Their only 
effect is to give a growing body of 
Hindus, men and women. the 
liberty to live the lives wnich they 
wish to lead without in anyway 
affecting or infringing the similar 
liberty of those who prefer to 
adhere to the old ways” .
This recommendation, I submit, is 

very qjear and it was made after the 
Committee had toured round the whole 
country and ascertained the views of 
the Hindu community. This recom^ 
mendation must have been made in all 
seriousness and I submit there is no 
reason for us now to depart from this 
very important decision of the Con>- 
mittee, whose recommendations are 
the b̂ >sis of the Code which we nre 
considering today. I do not know
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whether the mass of evidence collected 
by this Committee has been carefully 
gone into and if it is so done, I have no 
doubt in my mind that the Govern
ment of India will come to a similar 
decision with regard to the applicabi
lity of this measure.

Some friends yesterday made a sug- 
gestioa about taking a referendum on 
this very important issue. Here again 
we find the hon. Law Minister wholly 
opposed to it and not only that- but the 
climax was reached when he said that 
the electorate are ignorant and they 
are people who do not know anything 
about this matter..............

Shri Bbarati (Madras): About the 
technicalities of the matter.

Shri Syamiiandaii Sahaya: You heard 
his soeech and so did I. The records 
are here. It is not a question of tech- 
nic.alities at all. Every member of the 
Hindu community in this couTitry 
knows fully what he wants so far as 
his religious and social laws are con
cerned and there will be no difficulty, 
in my opinion, in taking a referendum 
on a question like this. When I r^  
called that he who was the main archi
tect of the Constitution of India and 
he who was an ardent advocate of 
adult franchise should now speak so 
disparagingly about democratic 
methods, it was not only a surprise but 
a shock to me and I thought withm 
myself whether what the hon. Law 
Minister himself said yesterday about 
the leopard not changing spots was as 
true todav as when it was said. We 
cannot f.>rget that wherever or when- 
e'.rer democracy is inaugurated they do 
not start%  with the entire electorate 
being as edyc^ted as one would l^ e  
them to be. Let us not forget that 
democracy is its own teacher and the 
more you consult your electorate the 
more you give them the chance to ex
press their opinion, the more conscious 
and the more educated you make them. 
I therefore submit for the considera
tion of the Law Minister that there can
not be a more aporopriate method of 
consulting the electorate today than a 
referendum on the Hindu Code. After 
all whether the electorate today is poli
tically conscious to that extent or not 
it certainly have to be admitted 
that so far as reli»?ious sentiments and 
feelings and religious laws are cori- 
cemed they artf fully ‘conscious and if 
you ask any man in the streets of a 
towh or village, he will be able to tell 
you what is good for him. I therefore 
submit that even now there is a chance 
and oopcrtunity and the Law Minister 
will do well to consult the electorate 
on a matter like this

An Hon. Member: He is his own
electorate!

Shri Syamnandan Sahaya: But if he
chooses not to do so as it appears, then ' 
I will submit to him to make the law a 
permissive legislation. If he makes 
the law an obligatory legislation—I 
do not know for what he will take my 
warning worth—but let me tell him 
that he will fail in his attempt as did 
the Slave Kings of yore— the Lodis, the 
Tughlaks, the 'Khiljis, the Sayyids and 
the Moguls—who attempted in vain to 
eradicate the old religion and the old 
religious lav% s. which he called archaic 
yesterday. I have no doubt that his 
attempt at ending what he called arch
aic laws will fail in the same manner 
as did the attempts of others similarly 
placed in authority for thousands of 
years. There is something more than 
mere laws in the Hindu system of 
Social Codes. Its foundations have 
been much more deeply laid and could 
not be shaken by legislations passed 
in such haste without consulting the 

, people affected.

When listening to the speech of the 
hon. Law Minister I was reminded’ of a 
story which for a long time was pub
lished by the Amrita Bazar Patrika 
year after year on a ^particular day. 
The story was about an old Pandit and 
Pandits are oroverbially poor. His 
wife pestered him from time to time 
about finance for running the house
hold. The Pandit was able to fork out 
a rupee or iwo now and then to enable 

^ the household to be carried on. One 
fine morning he struck upon something 
very novel , and told his wife, “You 
need not worry about funds any rnore.
I have found nut a device by which I 
can get a lakh of rupees.” The wife 
asked him whyt was the device. He 
said “ I have composed a few cou’:>lets 
last night and I shall go to the Raja 
toihorrow morning and place before 
him the couplets. I will tell him that 
if he could find any Pandit in, his 
Durbor who will be able to interpret

* the couplets then I would pay him a 
lakh of rupees. If, on the other hand, 
no one can interpret my couplets the 
Raja would have to nay me a lakh of 
ruoees.” The wife lautrhed and said 
“You must be a fool. Suoposing some 
one interpreted the couplets, where are 
you going tn get the one lakh from to 
pay to the Raja?” The Pandit in his 
turn laughed and said “ You ladies 
have no imagination. You peoole 
never had any since creation.......... ”

An Hon. Member: Is it your opinion?

Shri Syamnandan Sahaya: Not mine, 
it is the Pandit’s ooinion. I cannot 
speak so disoaragingly of women.
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Continuing the Pandit said “ It is very 
simple.”  She asked what was it and 
the Pandit said “ I shall accept no in
terpretation. The Pandits will come 
and go and I shall acceot nobody’s 
interpretation. I will say‘ that is not 
the interpretation and ultimately the 
Raja will have to fork out the one lakh 
of rupees.”  Even so whatever advice 
or suggestion or opinion we may ex
press here, if the hon. Law Minister is 
in the mood of the Pandit what can we 
do? We have to appeal to him and 
tell him what is the opinion outside. I 
have no doubt that he will depend 
upon us for giving him such informa
tion as we are capable of gathering by
going round our constituencies.......

Dr. Ambedkar: T have more informa
tion than you have.

Shri Syamnandan Sabaya: You may
have more than what I personally have 
but I am talking of the Members of the 
House and I am not talking of myself 
only. I dare not say that I have more 
information than you have..........

An Hon. Member: What about the 
lakh of rupees?

Shri Syamnandan Sahaya; The Pandit 
got the lakh of rupees all right.

Pandit Thakyr Das Bharg^ava
(Punjab): Has the hon. Minister not 
admitted before in this House that pub
lic opinion does not favour this Bill?

Shri Syamnandan Sahaya: Has he? I
am very glad. That very strongly sup
ports my case. If that is so, then there ^  
IS no ground for the hon. Minister to 
come to this House at all with this 
Code. In any case the difficulty arises 
when you come into power; then, 
naturally apart from power, one has 
also the feeling that one has the know
ledge, the mformation, which no one 
else possesses. Mr. Gladstone was once 
rebuked by Queen Victoria by remark
ing, “You must know, Mr. Prime Minis
ter, that I am the Queen, the Sovereign 
of England” , And Gladstone hit back 
by saying, “Yes, Your Majesty. but I -  
am the people of England” . So, you 
Mr. Law Minister may be tndav the 
Sovereign of India, we are the People 
of India, and if you don’t listen to us 
you will go the way the sovereigns have 
gone. Whether you like it or you don’t, 
this is wiiat will happen.

This matter of the Hindu Code, in 
my opinion, should not be taken— p̂ar-

0 don my saying so—as it is being taken. 
Religious reforms and so.cial reforms 
are certainly necessary. No one could 
possibly get up in this House and say, 
'̂No. we shall stay where we are” . 

What are we then asking you to do? 
We are only tsking that the legislation

be made permissive. Let the people 
know aU about it. Let them think over 
the matter and having considered the 
whole matter if they think it is for the 
betterment of the country, for the 
betterment of the society, they will ac
cept it. But do not for God’s sake make 
it obligatory. '

Shri R. Vehtyudhan (Travancore- 
Cochin): Then what is the meaning o f 

*a legislation? Why have it?

Shri Syamnandan Sahaya: I will ex
plain to you presently what is the 

•meaning of legislation. You are per
haps fresh to a legislature? Otherwise 
you would not have asked that ques
tion. Anyway. I will reply to you in a 
few’ minutes.

Shri R. Vehiyudhan: I have read the 
Hindu Code.

Shri Syamnandan Sahaya: You have 
read the Hindu Code. That is good 
enough. Then you will go to heaven 
straight.

If you look at the legislation and the 
different parts of it, you will find that 
on various details certain exceptions 
have been made in the Code itself. 
Now, the Code excludes in certain res
pects the two communities following 
Marumakkattayam and Aliyasantana 
laws. And yesterday the hon. Law 
Minister said that he was omitting sub
clause (4) to allow some type of 
married men to be governed by the 
Succession Act, that is those who were 
married under the Special Marriages 
Act.

Mr. Deputy-Speaker: He said it was 
more liberal.

Shri Syamnandan Sahaya: Well, if it 
is ?nore liberal for them I do not see 
why the more liberal law should not be 
sood for everybody. He is codifying 
the Hindu Law—not laying down any 
new law but bringing up-to-date in cer
tain respects the existing laws and 
bringing in some reforms. If you want 
you can be more liberal—who prevents 
you? But after all, if you claim that 
one of the main purposes of this Act in 
the first place is to codify^ the Hindu 
Law, keeping in view the different rul
ings and different interpretations and 
making the best use of them and also 
introducing progressive reforms—il 
that is so then I don’t see why you 
should have one set of succession 
laws for one class of married Hindus 
and another set for another class. I f  
you want to do it, do it. There is na
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use saying that such of our friends 
here who advocate the passing of a 
Civil Code do not really want it. 
Pardon me for saying so, but let me 
assure the hon. Law Minister that it 
is not so. The feeling is that if 
you want to put the whole country on a 
•certain basis even if it meant some saeh 
rifice, do so and we will gladly accept it. 
But you pick end choose and single out 
one community who perhaps would not 
be prepared to fight with you on that 
issue. If you pick out that community 
and do what you like with it, and the 
rest say. “Don’t touch-'our religious sus- 
■ceptibilities” . then that is where the^eal 
^dififlculty arises.

Then the Code already excludes cus
tomary laws which will operate in spite 
of the Hindu Code. Exclusion has also 
been permitted for those who were 
governed by separate customs although 
they may be belonging to the Hindu 
•community; so that it will be found 
that these differences and these exclu
sions, these permissions to be able to be 
governed by another law are already 
found in the Code. I therefore submit 
that it is not really asking too much of 
the hon. Law Minister and of this 
House to make this Code a permissive 
legislation.

There are other difficulties also which 
1 would like to mention for the kind 
and symoathetic consideration of the 
hon. Law Minister. For instance, it is 
laid down that all divorces henceforth 
will have to be registered. When I read 
this—not only this but other paragraphs 
and other sections of the Code— I felt 
like exclaiming that the Code was real
ly a heaven for lawyers, and that if 
anyone was going to profit or benefit by 
this it would be the past colleagues in 
law courts of the hon. Minister. You 
may pass this Code tomorrow. Suppos
ing we all agree that we shall not dis
cuss this legislation any more and we 
pas.s it tomorrow, even if we do so do 
we really and seriously think that the 
peoole living in the villages, whom the 
hon. Law Minister refuses to consult by 
a referendum because they are ignor
ant. will from day after tomorrow start 
recrlsterin*? all their divorces and all 
Iheir marriages?

Dr. Ambedkar; There is no provision 
tor registering divorces.

Shil Syamnandaii Sahaya: I am sorry 
if I take time but before the House rises 
1 shall read out to the hon. Minister 
this provision. I have already tabled 
an amendment on that clause.

 ̂Shri Bharati: Registration for mar
riages only. There is no registration 
for divorces. You make a mistake.

Mr. Deputy-Speaker; The hon. Mem
ber evidently means that there can be 
under the Code no divorce except by a 
decree of court.

Shri Syanmandan Sahaya: Yes. The 
hon. Member has again drawn a dis
tinction between tweedledum and 
tweedledee though it was not expected 
that he of all persons would take re
course to these. Well, if it is not re
gistration and if it is only through law 
courts, then it strengthens my argu
ment all the more. Is it possible to 
imagine, when we have a vast majority 
of people— thirty-three crores—^many
of them living in rural areas, not know

- ing anything about procedural laws 
and rules, is it possible to imagine 
each of them going to court for 

marriage and divorce? I had 
thought it was only registration 
where the lawyers would get very 
little fee. But if it is the law courts 
then I have no doubt, and the House 
and the hon. Law Minister will agree 
with me, that it is a heaven for the 
lawyers. In tliis vast country at least 
for some time to come— Î  should say 
for a long time to come, but cer
tainly for some time to come— t̂here is 
no justification for such an obligatory 
legislation to be passed. Give them 
the chance— if they think it is neces
sary then let them adopt it.

We have said a lot and the Code also 
claims far itself a very great and pro
gressive position when you say we are* 

giving this and we are giving that to 
the women of our country. I suppo^ 
that up to a certain point there is 
something to be said about it. But if  
we study the social conditions today 
among the Hindus, shall we not* agree 
that these ladies in their households 
are almost each of them an Alexander 
unto herself? You want to reduce that 
position of being the monarch of all 
they survey to that of a mere partner 
and you know what respect partners 
evoke, particularly when you are doing 
away with the joint family system. In 
a joint family system, the oartners had 
a certain respect and position. There 
was inter-dependence and therefore 
one partner cared for the other part^ 
ner. But having done away with the 
joint family system, you want to re
duce the women to the position of a 
partner. If you are a partner, you 
have your set rights and your set 
quota. Today, the women are the 
masters of the whole household.

Dr. Ambedkar: Yes, very much.
Shri Syamnaadan Saliaya: Tomor

row, you will make them partners.
An Hon. Member: Partne.rs in what? 
Shri Syamnandan Sahaya: Partners 

in property. ^
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An M«tt. Member: Not in Ufe?
^ ir i Syamnandan Sahays: I meant 

partners in property. After all, she 
gets something from her father s 
house. She is the owner of that. She 
feels she has got something by her
self. Why should you not make her 
depend upon the newly acquired house 
o f her husband? You know, after all, 
properties create difficulties. I know 
of families, not one but many, where 
the power of attorney by the wife is 
hot held by the husband but by some 
other person.

Dr. Ambedkar: There may be very 
good reason for it.

Sbri Syamnandan Sahaya: That ^  
what your Code will reduce the 
Hindu community to. If some people 
Uke it, then of course I have no 
objection to their adopli it.

Sbri Raj Bahadur: Hence the 
necessity for divorce.

Sbri Syanmandaii Sahaya: I know 
young people like you are very 
anxious to have divorce laws, but 
there are other people who have to 
think of your welfare.

So, these are the difficulties about 
this legislation and before I resume 
m y seat I would strongly urge upon 
this House and the hon. t̂he Law 
Minister to accept the amendment of 
making this legislation permissive. 
Otherwise, I am afraid it will not be 
taken so lightly by Hindus as Govern
ment think. It is going to create a 
great furore in the country.

Dr. Ambedkar: No.
Sbri Himatsin^ka (West Bengal): 

Dr. Ambedkar is not afraid. .

Dr. Ambedkar: I don’t think so at 
all.

, Sbri Syamnandan Sahaya: I have 
 ̂ no doubt in my mind that the hon. 

^he Law Minister is not afraid. He 
need not be afraid either. I had 
attempted not to say this, but I am 
doing so now. When I was last m 
my constituency, some people came 
to me and said, “ You have not been 
a Congressman before” . I said, “Yes, 
I have not been a Congressman 

' before.” They said, “ You also dine 
with MusUms and are not orthodox 
and you are not a very devout Hmdu.
I said, “Yes. I am not a very 
orthodox Hindu in that sense.” 
And then they said, “ Is it there
fore that this Hindu Code -has 
been invented which has the effect of 
a bullet that kills two birds at the

same time, namely, the Hindu commu
nity and the Congress? If the -  
Congress Government is not circum
spect and responsive to public opinion 
even after this, let them go the way 
they like. The country and the 
Deople will decide what to do with
them ”

Sbri Alagesan (Madras): Unfortu
nately yesterday the House was. 
plunged into a mood which detracted 
very much from the seriousness of the 
measure that is before us. I am glad 
that we have now regained the proper 
mood to consider it more seriously 
than before. Yesterday, the hon. the- 
Law Minister put up a very vigorous 
plea for the acceptance of the Code 
and his amendments. He is always 
a superb advocate. Apart from the- 
content of his speech, the tone and the 
manner of it brought even those wna 
oppose him very near getting convinc
ed.

Sbri Venkataraman (Madras): But 
you were not.

Sbri C. Subramaniam (Madras): 
That is why he said “ very near” .

Sbri Alagesan: I would like to be 
completely convinced, but I am sorry 
to say that I am not convinced. I  
would still urge the hon. the Law 
Minister to bring forward a common 
civil code, though he derided the idea* 
and even went to the length of attribut
ing motives to those who wanted such 
a thing. For instance, he asked: “How 
i.s it possible that those who oppose the 
Hindu Code tooth and nail would accept 
a common civil code?” He questioned 
thoir motives. But I would respect
fully ask him, “Why is it that they 
object to this Hindu Code?” Is it not 
due to the fact— partly at least—that 
it does not apply to the entire nationT 
It apolies only to one community, how
ever large a section it may be. Thus, 
this Code is only a sectional measure 
and it is not a common measure for 
all Is not the opposition to it at 
}east partly due to this fact that it 
dop«s not embrace the entire nation 
and the entire community?

Again, he said that he would pro
duce legislation tomorrow, as if any
body doubted his capacity to produce 
legislative texts. He threatened ta 
bring the text of a common and uni
versal code tomorrow and confront 
the House with considering it. But 
that is not the main thing about it. 
If he proposes to confront this House 
with a common civil code, then it has 
to be considered in all its aspects and 
bearings by one and all and he wiH. 
be the first person to come forward 
with amendments to that code. He



2600 Hindu Code 7 FEBRUARY 1951 Hindu Code 250r

said yesterday that no legal ingenuity 
can improve upon the Indian Succesr 
sion Act, but I am sure, the artist 
that he is, he will go on amending 
even the best piece of legislation.
Even for this Hindu Code, we find
that his amendments are larger in 
number than the amendments proposed 

by any other Member. He can amend, 
and amend because others want it and 
desire it.

Again, he went on to expatiate on 
the sovereign and supreme nature of 
thi.‘? Parliament. Nobody ever
questioned it, but the sovereignity and 
the supreme nature of this House need 
not have been affirmed at the cost of 
an insult to the masters of this House. 
That^was the unfortunate part of it. 
Though we are a sovereign body, we 
»re subject to the people's wiU and 
our sanction is the people’s will.

Babn Ramnarayam Sinffh (Bihar):
Hear, hear.

Dr. Ambedkar: Why don’t you live 
in the village rather than live here? 
You will be a better ma.ster there than 
you are here.

Shri Alagesan; I wish to put a 
counter question to the hon. the Law 
Minister. He said that those who 
oppose the Hindu Code cannot agree 
to a common civil code. It is im

possible, he said, because he knew 
those persons very well. Everybody 
knows that the new elections will be 
held all over the country for this 
Parliament as well as for the legis
latures of the various States within a 
year’s time. It is not necessary that 
because this House is sovereign and 
.■supreme it should take upon itself the 
task of legislating on each and every 
subject. It may postpone some legis
lation; it may leave, with profit, 
some legislation to the House that will 
be elected within a very short time, 
and I do not doubt that the hon. the 
Law Minister will concede that the 
new House that is going to be elected 
will have more time and will certainly 
be better placed and will certainly 
reject the latest opinion and mood 

temper of the people than this 
House can ever do. Will he not 
concede that such a House will be 
better placed to enact this piece of 
legislation than thi  ̂ House is? And 
if he does not choose to do it, if he 
does not choose to leave the matter in 
the hands of the House that is to 
come, is it due to the fact that he is 
afraid that this measure will not be 
passed by that House? Shall I attri
bute such a motive to him, though I
would not like to do it? (An Hon.
Member: You have done it.) Why
then does he fight shy of placing this

all-comprehensive codification of Hindu 
law, before the new Parliament of this, 
country? I think he should satis
factorily answer this question.

But the chief complaint against the 
present Government, if one can say so,, 
is this. After we have succeeded in 
our revolution, we have failed more 
in the psychological sphere than irt 
other spheres. We have failed to 
enthuse the people: we have failed to 
strike that emotional chord in the 
people which alone binds them to us. 
Everybody is worried on this account. 
Why? It is good that we consider 
thiŝ  ̂ question and examine it a little 
more carefully. In my opinion, We 
have decided largely on a policy o f 
carry-over. We simply carry on the- 
old traditions and we have not done 
anything to show a striking change 
which appeals to the people. This 
Hindu Code is an instance in point. 
It has been conceived under quite 
different circumstances, when we were 
under the impression that everything 
that is Hindu is wrong and cannot be 
correct. We wanted to reform, we 
wanted to change, but not with a pro
per appreciation, in my opinion. We  ̂
are simob' carrying that over. We 
are trying to model the Hindu Code 
as a code that will apply to the Hindu 
community, though it is a very great 
community in this country, and not 
to all. It is because we have failed 
to introduce any innovation that we 
are in this mess. We have got every
thing that JToes to make an emotional 
apneal to the people and yet we have- 

strikinglv failed in that field. That 
is something like a olay with all the 
ace actors and yet the play fails to 
impress the audience. Our perfor
mance I shall, liken to that. .

What is the reaction that we have 
produced in the country by bringing 
forward this measure? Supposing 
we had brought forward a common 
measure that would have applied to 
one and all. Then there would have 
been an electrical change in the at
mosphere in the country; there would 
have beeri an atmosphere of realism 
with regard to this measure. We 
would have been able to consider this 

' measure more realistically than we are,, 
at present doing. And that we have 
failed to do. If we had done that 
we would have convinced the entire* 
country that we are taking cudgels 
against and demolishing aU differences 
based on caste and religion in the true 
spirit of our secular democracy. We 
would have incidentally translated our 
ideal of secular democracy into action 
and would have convinced everybody. 
Now" there is not even a ripple on the' 
surface except the placid placard?
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tShri Alagesan]
Tholde^ outside t îis House and the 
imposing police cordon; and perhaps 

' occasional crowds in the galleries in 
multi-hued saris. We have not 
succeeded in producing any greater 
effect than this. But I am sure that 
if the hon. the Law Minister were to

• come forward with a common code 
that will embrace all communities, 
then the whole country will take 
interest in it and try to be more 
realistic about it. I may also venture 
to say that the reaction outside our

'Country would also be much better, 
because at present we are held up 
to ridicule in the outside world by 
interested parties that we are a nation 
wedded to caste, with the result that 
-our prestige sufEers. A common code 
would have done everything to dispel 
-such a misunderstanding.

Again, there have already been 
instances where the Hindu law em
braced other communities. I am told 
the Moplahs of Malabar, the Kutch 
Momins and the Khoja community, 
the followers of thg Aga Khan, were 
all foUowirig the Hindu law and were 
gqvemed by the Hindu law up till the 
.year 1937 when the Shariat Act was
passed. I am told that even the
author of Pakistan was governed by 
the Hindu law. When such is the 
case why should you fight shy of bring
ing forward a common code which 
will embrace all Hindus, Muslims, 
Christians and so on?

Yesterday,^ the hon. the Law 
Minister was very much pleased wito 
the speech of my friend Pandit 
Thakur Das Bhargava. He was all 
praise for the Code. He showered
encomium on the hon. the Law

: Minister for having thought fit to bring 
forward this measure. But, he made 
one very important reservation. He 
said all this only on the condition that 
it should not app';^ to the Punjab. He 
made an observ^ation that those who 
have moved amendments are trying 

■ to rope in the other communities, the 
non-Hindus in this Act, and he asked 
whether the non-Hindus in this House 
are prepared to come under this 
measure. He went on to answer the 
<iuesti6n himself in the negative. But, 
I have consulted some of the non- 
Hindu Members of this House and they 
are quite willing to have a common

• code.
Dr. Ambedkar: Non-Hindus?
Shri Alagesan: Yes, non-Hindus.
Shri Bharati: May I have the names 

of those Members?
Sbri Alasresan: The hon. Member 

Txnay have it later from me, '

As it is, we are doing a great 
injustice to the non-Hindu Members 
of this House. They aire unable to 
take any interest in this discussion.

Dr. Ambedkar: Why, Mr. Nazirud- 
din Ahmad has.

Shri Alagesan: He only reflects the
opinion of his clients. ihe other non- 
Hindu Members of this House simply 
sit back and relax. They are not 
able to take any lively interest in the 

discussion. If they support it they 
are afraid of wounding the suscepti
bilities of the orthodox section of the 
Hindus: if they oppose it they are 
afraid of still more terrible elements. 
So they are playing a passive role.

Prof. Ranga (Madras): They support 
the Bill, ^

Shri Alagesan: That is doubtful. It 
is, therefore, necessary that we should 
make this measure more representa
tive. Because, there will be nothing 
objectionable in it. If monogamy is 
good for a Hindu it ought to be equal
ly good for a Muslim.

Shri Syamnandan Sahaya: Better 
for him.

Shri Alagesan: The present day 
Indian Muslim would not, I think, 
oppose it on religious grounds, because 
when Muslims were permitted to 
marry up to four wives perhaps it 
might have been on account of the 
expanding phase of the Arab Empire. 
They wanted to expand and conserve, 
and so they were permitted to marry 
up to four wives, perhaps. But now 
we are faced with an entirely different 
situation in this country. Though 
our Prime Minister likes and loves to 
play with children and forget many of 
his worries, he is not prepared to 
greet their first arrival in this country. 
He has said so openly, and the prospect 
of more and more children certainly 
frightens him as well as it frightens 
everyone. It is a patent fact. I 
have no doubt our Muslim friends will 
realize it and try to fall in line, what
ever their present religious law or 
practice may be. So it is not as i f  
there are insurmountable barriers in 
the way of evolving a common civil 
code for this country.

I would like to quote the example 
of China, It is as ancient as our 
country. Apart from the ancient 
texts, they have recently evolved a 
civil law which embraces and tries to 
enact the three principles of the people 
enunciated by Dr. Sun Yat Sen. These 
principles, as the House knows, are 
nationalism, democracy and popular 
economic progress. We can very
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well follow the e x ^ p le  of China, as 
we are placed in a similar situation, 

^nd try to put in our principles, the 
principles that the Father of the 
Nation placed before the country, and 
make them a reality. Nothing would 
have pleased him better than the 
bringing within the ambit of one civil ' 

code all the great religions that inhabit 
this country.

My hon. friend Pandit Thakur Das 
Bhargava waxed eloquent and wel- 
■comed most of the things that are 
found in the Code because he was sure 
that they would not apply to him. He 
welcomed all the salient features of 
the Code because he was sure that 
they would form the basis for the 
future civil code of this country, and 
he felt that this was a right step in 
that direction. But I am afraid I 
am unable to accept his plea. I am 
afraid it only side-tracks and post
pones the question of evolving a civil 
code. Now that we have done our 
best by the Hindu community we 
would not bother about a common 
civil code, because the impression 
generally is— and I think there is good 
ground for it—that we are prepared 
to meddle with everything that is 
Hindu but we are fighting shy when 
it concerns others.

Prof, Kanga: One by one. ,

Shri Alagesan: I only wish that the 
proDhesy of the professor will come 
true, that you will approach others 
also and try to reform them also. But 

as it is, the impression is gaining 
ground—and that is the ruling im p r ^  
sion—that we are prepared here to go 
only to the Hindu community and' 
none else. And that in my opinion 
is the chief psychological barrier to 
the passing of this measure. I hope 
the hon. Law Minister with all his 
ingenuity will devise something which 
will dispel this misapprehension and 
try to convince not only the Members 
of this House but also the people out
side and then launch upon his oflen- 
3ive.

Shri Biswanath Das (Orissa): Sir, I 
th ^ k  you very much for having given 
me a chance to have my say in the 
course of discussions over the Hindu 
Code Bill. I was really trying to play 
the role of a backbencher in regard to 
the discussions on this Bill. But 
certain views expressed by the hon. 
IVIinister of Law Viave goaded me to 
«peak and record my protest

In the course of his speech— n̂eed I 
«ay very lucid and analjiiical speech— 
he used certain choice expressions 
which are not only unwarrant^ but

uncalled for. He has declined the 
demand for a referendum. I am not 
very much in favour of a referendimi 
after all that has taken place. But 
to call it ‘absurd’ is as absurd as the 
absurdity itself. You are going to 
legislate on very important matters, 
namely, questions relating to marriage, 
divorce, adoption, joint family, women’s 
property, succession, maintenance and 
the rest. The hon. the Law Minister 
himself has recognized and admitted 
that the system of Hindu Law involves 
not only the legal frame of the societ ĵr 
but also of our religious precepts. 
Would it be fail? for him to take up 
the legislation of such important ques
tions which concern the society, the 
life and living of crores of people o f 
this country, without consulting the 
people themselves? In the course of 
his speech he stated that he does not 
know of any country where a plebiscite 
is taken for legislation. Even in 
ordinary matters, such as nationalisa
tion and the rest, important political 
parties have refused to undertake such 
responsibility in a democracy. They 
dissolve ParUament and go and take 
the mandate of the country on such 
important issues, I would ask the 
hon. Minister whether the principles 
involved in the Bill are less important 
than those in England and elsewhere 
where Parliaments have been dissolved 
and a mandate of the people has been 
demanded and taken. Does it come 
well from him to say that these are not 
matters on which a popular mandate 
is necessary? Let me not think of a 
plebiscite or even a dissolution of 
Parliament or anjrthing of the nature 
demanded by some of my friends 
though those are relevant, logical and 
constitutional. We are an indirectly 
elected Legislature. Parliament has 
to carry on business till the House is  
duly constituted. It is more or less in 
the nature of a caretaker Parliament. I 
do not dispute the ’ technical right o f  
this House to pass any legislation. 
But constitutionally, it looks to me odd 
to say that on such an important legis
lation as this, we are to be refused to 
take the mandate of the people. Is it 
because he is well impressed of the 
fact that the people on consultation 
would not aUow him to go on with the 
legislation? Otherwise, where is the 
need on his insistence not to put off 
legislation which is hanging fire so long 
and also to insist upon one question, 
namely, that it shall be passed only in 
this House? I ask why in this House? 
What sin has this Parliament com
mitted? Is it because it is an in
directly elected legislature? I would 
tell him that he is as good a represen
tative as myself. I am elected by t l »  
Provincial Legislature of the State o f 
Orissa and he is elected by the State
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Legislature of Bombay. I have a right 
to the hon. -Minister whether he 
has cTOsulted his electorate and whe
ther he has got the mandate of his 
electorate in this regard.

Dr. Ambedkar: I do not want a 
mandate. .

Shri Biswanath Das: You do not 
want a mandate. That is the sort of 
responsibility you owe to your cons
tituency and that is the sort of cons
titutional notion that you want to in
culcate into the people of your country.
I wiU only refer my hon. friend to the 
Preamble of the Constitution, which 
this House has enacted and to which 
my hon. friend, the Minister of Law 
has made a very notable contribution. 
The Preamble of the Constitution sa3rs:
“ . . . . to constitute India into a 
Sovereign Democratic Republic and to 
secure to aU its citizens: Justice, social, 
economic and political;. . . ” I want to 
ask him whether this is his sense of 
democracy to say “ I refuse to consult 
the illiterate masses who have sent me 
here, who have given me the chance 
o f representing the Province and which 
has given me the chance of assuming 
the reins of office as a Minister.”  Sir, 
all this is under the Constitution we 
assure all its citizens social, economic 
and above all political justice. I 
would join issue with my hon. friend 
if he says that he has not assured 
political justice to the people of the 
country, because he refuses to consult 
them, the very electorate that have sent 
him here.

Dr. Ambedkar: Next time they won’t 
elect me.

Shri Biswanath Das: It does not 
matter. You can stand by yourself. 
You do not need their vote and that is 
the reason why you fmd it an easy 
safety-valve. #

Dr. Ambedkar: I cafe more for the 
Code than for my election.

Shri Biswanath Das: I am not think
ing of my election. I am thinking of 
m y responsibility as an elected Mem
ber of this Parliament.

Dr. Ambedkar: It is one o’clock. 
Have you concluded?

Shri Biswanath Das: I will continue 
in the afternoon.

The House then adjourned for Lunch 
till Halj Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[ M r . D e p u t y -S p e a k e r  iai the Chair'i
Shri Biswanath Das: Sir, in the

course of my speech this morning, I

was speaking how, in democratic 
countries, when important legislations 
and questions have to be taken up and 
are being placed on the statute book, 
the party foresees the legislation,...

Shri Rajnraj Jajware (Bihar): On
a point of order. Sir. There is no Mem
ber on the Treasury Benches.

Mr Deputy-Speaker: It is regrett
able that there is nobody to represent 
Gov’̂ ernment. The Minister of Law 
has just come in.

Shri Biswanath Das: ...places its 
programme before the country in the 
form of a manifesto, then on the basis 
of that manifesto, elections take place» 
and the party gets a vote in favour 
of the principles for which it stands.
I claim that nothing of that kind is 
possible in an indirectly elected legis
lature as the present Parliament is. 
None-the-less, we have an electorate. 
That electorate is an enlightened elec
torate. Neither the hon. the Law Min
ister nor his friends in this House 
or outside this House could say that 
the electorate to which we have the 
honour to belong is not enlightened. 
They are no other than the Members 
of the State legislatures. I claim that 
Government and the Law Minister 
should have taken necessary steps in 
this regard to consult the State Legis
lative Assemblies on this important 
legislation by requesting them to 
have their say in the matter, which 
would have given an opportunity tô  
the country to speak itself. At the- 
same time, it would have made the 
passage of this legislation easy and 
convenient: easy because with the
command given by our electorate, it 
would not have been possible for the 
hon. Members of this House to oppose 
this legislation without resigning 
their seats; convenient because no one 
would have had the audacity to saj^ 
“ I differ from this legislation and 
yet I continue to be a Member of the 
House” . No one could have it both 
ways. No one could afford to be a 
Member of the House and refuse to 
carry out the mandate of the electo
rate. Therefore I claim that fhe hon. 
the Law Minister as also Government 
have failed in this important respect, 
which was and is still open to them, 
I agree with the hon. Law Minister, 
though differing from him that this 
legislation is urgent, and immediate 
to be passed in this Parliament.

By all means do not take recourse 
to a plebiscite; but the time is still 
there to make a reference to the State 
legislatures. After all, we are not
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going to pass this Bill in this Budget 
session. I may, in this connection, 
state that I for myself doubt the sin
cerity of Government regarding the 
need for passage of this Bill.

Several Oon. M emben: No, no.
Shri Biswanath Das: My hon. friend 

who are anxious may say, no, no. I 
have a right to put forward my point 
o f view in presenting my case before 
the Members of Parliament. If 
they were really anxious, it would 
not have come before this House for 
discussion for three days. What is 

the meaning behind it? I must frank
ly confess that I am unable to under
stand how in a legislation of this 
nature, in respect of which there are 
-wide differences among us and protests 
all over the country, the Law Minister 
or the Cabinet expects that these could 
be solved and the Bill could be placed 
tin the statute book within three 
dajrs as my hon. friend Mr. B. Das 
was claiming. I refuse to live in a 
fool’s paradise. A legislation of this 
nature, unless it is to be pursued 
through a party mandate, has to con
tinue from day to day and each person 
being allowed to have his say in the 
matter and try to place his points, if 
possible, for the acceptance of the 
House. Under these circumstances, 
I very much doubt the wisdom of the 
hon. Law Minister in allotting three 
days, and that in this Budget session 
when you have not only to pass the 
Railway Budget, and th ^  General 
Budget, but have also forty or fifty 
important Bills that are pending. Gov- 
•emment say that they are hard-pressed 
for  money. The newspapers announce 
that fresh taxation is awaited. I do 
not know how far that is correct. 
If there is any speck of truth in that, 
I have a r i^ t  to ask the hon. Members 
f)n the S’reasury Benches as to what 
they have done regarding the passage 
o f  the Estate Duty Bill which it hang
ing fire for the last one and a naif 
years. I claim that first things should 
t'ome first. What is the problem that 
you have solved up till now? You have 
solved no problem; but you have suc- 
•ceeded in creating problems. I believe, 
therefore, that Government, or at 
least the Law Minister is not anxious, 
nor is he very alert to see that this 
Ifxrislation is passed into law. If they 
A\̂ ere so. a special sitting, that was 
promised by the Leader of the House 
•should have been convened, or a «peci- 
«1 session could be convened to dis
cuss the Bill thoroughly and pass it 
into law.

Sir. you wiH pardon me if I say lhat 
the hon. Law Minister would not have 

with tlie House in the way he

is proposing to do, hurling insults upon 
mdividual Members o f the House il  
it were not for the declaration of the 
hon. the Leader of the House that he 
stands or falls with this Code.

^  3T̂  'Tt?hnr
1 1  *

[S W  Sramnaodan Sahaya; For
get that. That is not the position 
now.]

Shri Biswanath Das: I am noi
speaking to the Members; I am speak- 
^  to you. Sir. I will be happy if 
the Members .will leave me alone, 
though I very much like and appreciate 
their help.

Therefore, I claim that the hon. Law 
Mmister has not been fair to the hon. 
MCTnbers of this House.

Then, I come to the- second asser
tion that he made and that is the dec- • 
laration that there is lack of common 
sense in those who demand a common 
code for India. Why? I should have 
been glad to be favoured with reasons 
for an insult which I claim is not 
merited. He said not only that but he 
proceeded further and said that he 
could present a Civil Code in twa 
days.

Dr. Ambedkar: Yes.
Shri Biswanath Das: Then by all 

means, let him do so. We have been 
waiting for it for the last so many 
months. If it is possible to let us have 
a common Civil Code in two days, by 
aU means let us have it. Let him 
then favour us with it.

» r .  Ambedkar: That will do. Mr. 
Das. You will exhaust yourselves. Con
serve your energy. You are not in 
the best o f health, I find.

Shri Biswanath Das: I take note o f 
the advice tendered by my hon. friend.

I do confess that the caste system 
wiU do no good to India, that the 
sronCT it goes the better. I cannot 
thmk of a society living on the Bhat 
wonat system, on a system which says 
that if anyone touches my pot o f Bhat 
or cooked rice, or my rotti caste is 
violated, because he does not belong 
to my caste. That is harmful.^ Let 
us do away with that system. The 
sooner we do that the better. At the 
same time, do I not realise that iny 
ancestors, my fbrefathers have fbunded 
a system much nobler and mud* ^tfgher 
than the Shat H ctftdi systeuh?
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[Shri Biswanath Das] .

II created the four Vamas (i.e., fbur- 
fold castes) according to the Cunas 

qualities), Karmas (i.e., action)' 
and the svabhavas (i.e., natures).]

Have the frame-work on the lines 
laid down the Gita—that will be 
acceptable to all. Instead, what does 
my hon. friend do? Instead of taking 
me upwards, he takes me downwards.
I could agree to go with him upwards, 
but.......

Shri J. R. Kapoor: To heaven and 
not to hell. ,

Shri Biswanath Das: To heaven or
mid-heaven, but I refuse to go with 
him downwards.

Dr. Ambedkar: You do not know
how to choose your friends.

Shri Biswanath Das: I am glad I 
have committed that blunder.

Well, a common Code is not un
known. In Portuguese India you 
have it to-day. There are Hindus 
living in Portuguese India. Why not 
have it in India which is far more 
advanced than Portuguese India? And 
if it is so easy to have a common 
Civil Code as my hon. friend says it 
is, let him come forward with it, and 
he will find that at least some of those 
who are now against him will be with 
him. But, in respect of this Hindu 
Code, we cannot and we will never 
agree to go along with hin# You cannot 
touch Muslim society, because then 
it will be the cry of religion being 
in danger. You cannot touch Chris
tian society, then also it will be a - 
question of religion being in danger. 
But you can kick Hindu society and 
have your new experiments propaga
ted in that society with ruthless imi- 
fbrmity. We cannot agree. Being 
a man of sixty, I cannot agree with 
my hon. friend in his constitution of 
a society based on rationalism. In 
our country there had been eternal 
strife between spiritualism and ration
ality, and in that fight it is spiritualism 
that has come out and rationalism has 
gone down, and the rationalists were 
branded Nastikas and the spiritualists 
as Astikas, I refuse to be a 4fa$tik. The 
form of society that the hon. Minister 
proposes through his Hindu Code is 
nothing short of a society for which 
agitation was carried on in India in 
days of yore, and the country as a 
whole rejected it and the con’itry to
day I make bold to say, will reject 
and is bound to reject it. If my hon^

friend refuses to leave it for option, 
it is because of his apprehension that 
society wiU not go with him. H he 
is afraid of a plebiscite it is because 
of his apprehension that he cannot 
carry the country with him. If he is 
afraid of any other legislature but a  
packed Parliament in an indirect
ly elected legislature, it is because 
of Ms apprehension that so bitter 
a pill as this cannot be swallower} 
by any other. It is these appre
hensions that make the hon. Minister 
and those of his way of thinking to 
rush the measure through this Legis
lature. Because my leader the hon. 
the Prime Minister stated that he 
stands or falls by this Code, and' 
though that statement was made 
without the concurrence of the party^ 
we have to stand by him. And w e  
do stand by him, and I appeal to him 
and I do so through the hon. Minister 
of Law......

Dr. Ambedkar: A bad medium.

Shri Syamnandan Sahaya: But that 
is the only medium left.

Sbri Biswanath Das: If it is a bad
medium, I leave it and I would appeaF 
to you. Sir, for that is the only medi
um left to me now.

Mr. Depaty-Speaker: This medium 
is colourless.

Shri Biswanath Das: I appeal tO' 
him to eleminate the most controver
sial items in the Code so that there 
may be an easy passage, I have al
ready stated, and I repeat it, that w e 
cannot agree to this Code, and so far 
as I am concerned even on my death
bed I will record my protest and say 
“ no” to any attempt to constitute 
Hmdu society on a rationalistic basis,. 
as is being proposed in this Bill.

My hon. friend said that he was' only making the legisaltion easy. As: 
a student I knew, and most of n»y" 
friends here also know that we were 
accustomed to read not text-^oks but 
“made easies” . Some of the profes
sors of the Calcutta university used 
to make a lot of money \rv bringing^ 
out such “made easies” editions. And 
I know the terrible trouble that the 
.students had to take because of this. 
Hon. Members will find reference in 
the Calcutta University Commission^ 
Report—I think it is the Sadler Com
mission’s Report— t̂o the system o f  
cramming. It is called the “ cramming 
system” and I refuse to follow that 
cramming system in Hindu Coder 
and I implore my hon^ friend not to
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think of constituting any society—  
leave alone Hindu society—on the 
basis of— have no other expression 
by which to call it— of cramminj;.

To give an illustration from ordi
nary life there are among Vaidyas 
both learned and quacks. The learn
ed vaidya never takes to rasa or 
pashan: they dread them. But a 

quack throws open his batua and 
immediately treats you with rasa and 
pashan, such as mercury and arsenic. 
I refuse to have this arsenic treatment 
from my hon. friend and I would beg 
of him not to apply the treatment to 
a society which has lived thousands 
of years with harmony. Looking at 
the history of the world you will see 
that the Hindu family or the Hindu 
home is the only happy home you 
tind. There may be difficulties in some 
cases: they are bound to arise in a 
society of 30 crores of people. But 
the fact remains that you do not 
have here the horrible and tragic in
cidents that mar the social life of the 
West. I do not say that our society 
does not want changes: it does. Have 
changes by revolution or evolution as 
you like but let proper consideration 
be given to them before you launch 
on a legislation of this character.

While talking of marriage under 
this Code, my hon. friend from Bihar, 
who is a jurist of eminence, stated 
that in marriage, the husband and 

-wife are partners. I join issue with 
him on that. The Bill does not make 
them partners. If they were partners 
I'would have little difficulty in accep
ting it. But the Law Minister is 
bringing contractual relations, thereby 
doing away with the sanctity of 
marriages enjoined by saTnskara. He is 
introducing contractual relationship 
of the Western t ^ e  into our society 
and enforcing it in all its rigidity by 
means of registration. Are you going 
to have legislation for ‘haves’ or ‘have- 
nots’? If you want to have legisla
tion for ‘haves’ by all means have it 
with all your pleaders, vakils, advo
cates, etc........

Shri Syamnandan Sahaya: By
‘haves’ do you mean those who have 
wives?

Shri Biswanatii Das: I am not con
cerned with them. You go to the 
mofussil. India lives in its villages 
and Indian life is village life. Barr
ing tile few upper class people the 
rest ol the people celebrate their 
marriages tor Rs. ten, 15 or even less 
in some cases. You are now going 
to have registration departments with 
all their formalities, making it more 
expensive.

I want to know from my hon, friend, 
whether he has'"c^culated what the- 
expense' under this head is going ta. 
be to the State. I record my strongest, 
caveat in this regard against the Bills 
that have been thrust upon this 
House without any calculation of the 
rapenditure that a BUI entails on 
State Treasury in its operation. I 
was a member of the old legislative 
council and I know liiat under the 
Devolution Rules it was a part of the 
business of the then irresponsible 
Government to calculate the financi
al implications of each Bill. I have a 
claim to ask my hon. friend to give 
us the financial implications of a Bill 
of this important nature and the ex
penditure it will involve on the State- 
treasury.

[ M r . S p e a k e r  in  the Chair]
You are going to have your cases 

mostly decided by the district court, 
which means a higher court than the 
Munsift's court. As a member I am 
being called upon to give my assent 
to this Bill. I have a right to kilow 
what is the money that I have to spend 
under each of the items. You are go
ing to open registration department. 
You are going to have special marriage 
courts. I have a right to know what 
you are spending now and what you 
propose to spend hereafter. It seems, 
to me that the expense that the State 
would have to incur under this head 
would be unimaginable. Think of a 
population of 33 crores. You can 
laugh..........

Mr. Speaker: The hon. Member may 
address the Chair.

Shri Biswanath Das: I am sorry, Sir.
The hon. Law Minister may laugh or 
others may lau ^ . I do not worry. 
But I claim that Government have the 
responsibility to place a working sheet 
before the House to show what they 
would have to spend to give effect to 
the various provisions of the Bill as 
used to be done by former Govern
ments. Taking one per cent, of the 
total population as people resorting to 
courts your country will be flooded with 
courts and registration departments.

Mr. Siieaker: May I point out that 
we are at present discussing clause 2  ̂
of the Bill which refers to the applica
tion of the Code. The point that the 
hon. Member seems to make relates to 
the cost to be incurred in the adminis
tration of the provisions of the Code, 
Could that not more appropriately he 
taken up when we consider the ques
tion of marriages? In the clause 
where it is provided that marriages; 
^ a ll  be registered this question wiH .
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{Mr, Speaker]
arise. This is not the stage of a gene
ral discussion of the entire Bill. We 
are at present at the clause by elauie 
stage. Therefore, instead of interfer
ing with the hon. Member’s speec'i now 
and then, I would request him to 
serve his remarks till we come to the 
<!lause which provides for compulsory 
registration of marriages.

Shri Biswanatii Das: Sir, I thank you 
for the guidance you have given me. 
which 1 bear in mind. But I have also 
to make my submission in this regard. 
There are amendments to clause 2 to 
the effect that State Legislatures may 
be given the option to give effect to the 
provisions of the Bill after it is passed 
into law. Therefore I submit the ques
tion of finance comes in prominently 
in various States. You have been 
good enough to refer to marriage. But 
it is not about marriage that you have 
to spend money.......

Mr. Speaker: I referred to marriage 
because the hon. Member was referr
ing to it. It was only by way of illus
tration that I referred to it. The State 
Governments would be required to give 
effect only in case the amendment is 

carried. But assuming that 
3 P .M . that amendment is accepted, 

still effect will be given only 
to such provisions as are ultimately 
accepted by the House. So. when we 
come to any provision which involves 
expenditure then it will be competent 
for the hon. Member to advance that 
argument— n̂ot at this stage. That is 
what I was pointing out.

Shri Biswaaath Das: Thank you very 
much. Sir. I would not go further in
to i t

Shri Syamliaada]! Sahaya: May I
make a submission, Sir, in this con
nection? Under our new rules every 
legislation which involves any expen
diture has to be presented to thw 
House accompanied by an estimate of 
such expenditure. Therefore, p er^ p s 
my hon. friend was referring to those 
rules.......

Mr. Speaker: There is nothing to be 
further discussed about it. It does not 
affect the point of relevancy. But I 
believe this Bill was introduced lone 
before that rule came into force.

Dr. Ambe&ar: Yes. Sir. And I can 
ieU my friend that this Bill is going 
to be a revenue-paying measure.

Mr. Speaker: That is another matter. 
We are not concerned with it.

g tri  BIswMiath Das: My hon. friend 
snys that this will be a revenuHP*^- 
Ing measure.......

Mr. Speaker: We need not go into 
that now.

Shri Biswaiiath Das: Well my hon.
friend claims the passage of this Bill 
and especially of this clause on toe 
score that this is progressive. If it is 
so, I have no objection. If he con
vinces me that the legislation that he 
has adimibrated is progressive, I will 
certainly go with him. But I feel that 
it is as reactionary in certain respects 
as anyone could think of. I would in 
this connection invite my hon. friend’s 
attention to the Child Marriage Res
traint Act. an Act which has been in 
existence for the last twenty years or 
more and is a dead letter.

Several Hon. Members; No, no.

Mr. Speaker: Let him proceed. That 
is his opinion.

Dr. Ambedkar: His wrong opinion.
Shri Biswaiiath Das: I will be glad 

if it is really “no” but my experience 
is otherwise. But what has my hon. 
friend the Law Minister doneT 
Whether the Child Marriage Restraint 
Act is dead or is alive, what has my 
hon. friend done with his show of pro
gressiveness? He has kept up and 
carried on the same age of marriage 
of 18. Why should you have the age 
of 18? I cannot see why he is so much 
enamoured of this 18. A  boy to be 
put to married life and conjugal blis» 
in his eighteenth year is a thing unima
ginable. I cannot think of it. I would 
appeal to him to consult his adviser* 
of public health and ask whether such 
a course is desirable. Extend it to 
twenty or twenty-one years. If you 
reallv claim to be pro^essive, extend 
it. If you want to restrict, let the res
triction be on justifiable ground* 
which will be for the well-being of the 
greatest number. That is why I claim 
that in certain respects the Bill is not 
at all progressive. In fact in ordinary 
instances you will not find people 
taking to married life at eighteen. 
Vexy few people do it. Therefore, the 
age limits of 18 and 16 that you have 
fixed in the Bill to me look retrograde 
from the national point ®f view. (In  ̂
terruption).

Mr. Speaker: 1 must be very clear 
on this point that interruptions not 
only prolong the speeches but they add 
to the irrelevancies of the debate. I 
was again going to remind the hon. 
Member who is on his legs that he is 
goinp into questions which do not form 
the fnibject-matter of clause 2 or any 
of the amendments. He is now gomiJ 
Snt6 the age of marriage as if th?s fa 
a general discussion on the BilL I do
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not propose to allow any irrelevant 
discussion. We are taking the Bill 
clause by clause now; let us be strictly 
within the relevant scope of the 
clause. Otherwise we will never see 
the end of this legislation. I am 
not keen that it should be passed 
—it may be passed, it may not be 
passed— biit at any rate I am keen to 
see that the debate on the clauses pro
ceeds within the limits o f relevancy 
and we go clause by clause to the end 
of the consideration. That is my point. 
I am not concerned one way or 
another. Therefore, the hon. Member 
will confine his remarks strictly to the 
provisions of clause 2 and the amend
ments thereto.

She gets her sthridhan; her share of 
the property and also special facilities 
as provided in the Special Marriage Act 
of 1872. Therefore, the continuance of 
sub-clause (4) is, I think, unnecessary 
and also, I believe, unwarranted.

I feel that the time has come when 
something has to be done to change the 
social structure of India. That some
thing has to be done with the con
currence of the people and the think
ing sections of the society. Therefore, 
I appeal to the Treasury Bendies and 
to you to see that Government remove 
the objectionable features of clause 2 
as also of the Bill, so that the Bill will 
have a smooth passage.

Shri Biswanath Das; Sir, I am very 
thankful to you but my reference was 
necessitated by the fact that my hon. 
friend the Law Minister claimed in 
the course of his speech that his legis
lation is a progressive one. Therefore, 
I was forced to say that it is not.

I have stated that the Code is in
tended for the “ have-nots” and I have 
explained it. My objection to the 
clause is that the proviso to clause 2 
is unnecessary and redundant. Un
necessary because it creates new com
plications and redundant because if 
anything is added without real neces
sity to the structure of the clause it 
creates further complications. There
fore, in a n / legislation such a redun
dancy is always given up.

I fail to see why sub-clause (4) is 
being retained. I don’t mind the 
daughter having more than the son or 
the son getting more than the daughter. 
Let it be a matter between the daugh
ter and the son. I for myself would 
not hesitate to accept Marumakkatta- 
yam law instead of accepting division 
of the family property into bits. That 
being so, if my hon. friend would pro
pose to give all the property to the 
daughter I would not object. Let the 
women have it. In fact, in Malabar 
the women are by inheritance having 
almost all the property. Therefore, 
you may do that or you can give the 
daughters and the sons equal rights: 
this is not a matter with which I am 
very much concerned. Speaking lor 
myself, I have no daughter to claim 
any share from me, but I feel for the 
daughters in general. Now, if you 
add to the share that the daughter 
gets from her father’s house by sub
clause (4), it means that you add to 
the financial possibilities of tne women. 
301 P. 9

Shri M. A. Ayyangar: At no stage 
of the Bill hitherto have I had the good 
fortune to take part in the debate. 
You, Sir, were absent in the earlier 
stages and I had to take the chair. I 
have always tried to keep my opinions 
to myself, but the time has come when 
I should express my opinion regarding 
this matter. Let me first of all declare 
to the House and to the hon. the spon
sor of this Bill that I am not wedded 
to whatever is ancient merely because 
it is ancient nor opposed to whatever 
is new simply because it is new. 
Merely because something is old, let 
us not cling to it; nor decry something 
that is new because it is new. It is 
up to us, as wise men, to consider both 
the pros and cons and accept what is 
good and reject what is bad. I shall 
try therefore quite dispassionately to 
go through some of the points that have 
been urged. I shall not go over the 
ground and make this a speech on the 
second reading of the Bill, but what
ever is relevant in general I shall ad
dress myself to.

I shall, first of all, try to dispose of 
some of the amendments that have 
been placed before the House and the 
objections that have been raised in re
gard to them by the sponsor of this 
Bill. It is said in one of the amend
ments that because this Bill has far- 
reaching consequences it must be only 
an enabling measure. It is said that 
option should be given to any indivi
dual to declare that he wiU be govern
ed by the provisions of this Bill from 
the date of registration or declaration 
to this effect. The hon. the Law 
Minister said that down from the 
earliest times when legislation was em
barked upon in this country by the 
Britishers, there has been no precedent 
whatever for a measure being passed 
and opUon being given to any indivi
dual or class to accept or reject that 
measuie by declaration. I am afraid
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[Shri M, A. Ayyangar]
his memory is too short. Now, let us 
taiie ihe Cutchi Memons Act of 1920 
Indians who got converted to Tglarr̂  
were very often governed by the 
Hmdu law, the law in which they were 
born. So the Cutchi Memons had the 
joint famUy law and they also made 
adoptions among themselves. But 
later on it was urged by some re
formers that the Shariat, i.e. the law 
of Islam, should apply to all persons 
embracing Islam. Islam has its own 
code of laws regulating inheritance, 
m m iage, succession, divorce etc. The 
Hmdu faith has attached to it its own 
law made by the smrithikars relating 
to the same items which are also re
gulated by the Islamic law. For those 
persons who got converted to Islam, an 
enabling provision was made in this 
Act whereby any Cutchi Memon who 
wanted to adopt the Hindu law could 
by declaration before a prescribed 
authority do so. He could either ask 
to be governed by the Hindu law or 
by the customary law which prevailed 
before his conversion.

Shri Raj Bahadur: That was a very 
special case.

Shri M. A. Ayyangar. I would refer 
to a general case also. My friend 
should be a little patient. Under the 
Cutchi Memons Act, as amended in 
1923, there are the following pro
visions:

“Any person' who satisfies the 
prescribed authority—

(a) that he is a Cutchi Memon 
and is the person whom he

represents himself to be;
(b) that he is competent to con

tract within the meaning of 
section 11 of the Indian Con
tract Act, 1872; and

(c) that he is resident in British 
India

may by declaration in the pres
cribed form and filed before the 
prescribed authority declare that 
he desires to obtain the benefit of 
this Act, and thereafter the decla
rant and all his minor children and 
their descendants shall in matters 
of succession and inheritance be 
g>verned by the Muhammadan

Now, the argument of my hon. friend 
-Shn Raj Bahadur cuts his own cas6 
toausfe this was not a law intended 
for the whoie of India but was a law 
specially to safeguard the interests of 
a particular community. This section 
is an enabling provision. Cutchi
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Memons are not the only Musalmans 
m this country. The majority of 
Musalmans far outweigh the Cutchi 
Memons. When 99'9 recurring per 
cent, of Muslims follow the Shariat, 
why should a special provision be made 
for the Cutchi Memons? Therefore, 
this mterjection from my hon. friend 
far from heloing him, helps the other 
side. Even if there is one instance. 
It IS enough. Now, is it possible for 
you to ^ fo r ce  Buddhism on me or for 
me to impose Hinduism on another 
man? This law of inheritance 
marriage, succession etc. is based upon 
the same tenets. But if a  person who 
got himself converted wanted to be 
governed by the ancient law which pre
vailed before his conversion, he was 
given''an option to change over to the 
other law. Though he got himself con- 
v e r ^ ,  he had to convert himself volun
tarily to the new legal institutions, 
changmg one from the other. There 
was no coercion whatever. But with
out the suggested amendment, this 
Bill will be a niece of legislation which 
is of a coercive nature, bringing 
various other persons into its fo3d. 
So far as Hindus are concerned, if you 
want to marry out of the ancient law, 
there is the Civil Marriage Act. It was 
originally intended to anply to persons 
who had to declare that they were 
neither Hindus nor Christians nor 
Jains nor Parsis. Later on. it was 
changed. No two Christians could 
marry unless they disavow their reli
gion. No two Muslims could marry 
unless they disavow their religion 
under the Civil Marriage Act. But we 
are always progressive. We are self- 
denying. We are all-embracing even 
to the point of self-destruction. We 
have amended this Act by saying that 
Hindus need not disavow their religion. 
Hindus, however they a »  married, 
may adopt the Civil Marriage Act. 
m at IS what we have done. What 
more is necessary? Now you want to 
convert those people who follow the 
ancient law at the point of the bayciiet 
to your way of thinking. Why do you 
want me to change my religion’  1 
have already quoted an instance where 
a piece of legislation was made
for the Cutchi Memons, a microscopic 
minority. It is because Dr. Ambedkar 
feels that a majority of us are 
archaic—to use the mildest word—  
that he has brought forward this niece 
of legislation. It won’t be wrong for 

is still finding it 
difficult at the age of sixty to know to 
what faith he has to belong. But he 
is asking me to decide overnight that 
I should change. If I may raise my 
voice—let me not be misunderstood—
I am «s  fit to be in the society as other 
members can claim to be. I am not 
ashamed of my religion. I am speak
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ing not only to the men and women 
in this country but also to the outside 
world, that we have ever3̂ hing to be 
proud of the tenets by which we are 
governed and proud of the law that 
our ancients gave us. If only the 
other nations of the world followed 
our religion and the principles we have 
adumbrated there, there won’t be these 
constant wars and all would be peace 
and peaceful. We are always accus
tomed to adopt things which ate found 
wanting in the western countries. A 
motor car which has been discarded in 
Europe becomes a model of a car here; 
an institution which has been discard
ed in the west becomes a model in our 
country.

In 1937 we passed a law in this 
House that in the case of converts to 
Islam, their customary law according 
to Hindu system would prevail in re
gard to adoption etc. Similarly, in the 
South the Moplahs of Malabar had 
adopted certain of the Hindu customs, 
though they were Muslims. It is not 
even a question of adoption: they were 
born with such customs. Therefore, 
they followed one rule so far as their 
inheritance and succession was con
cerned and another rule so far as their 
faith was concerned. We passed in 
1937 what was known as the Shariat 
Law. This is for all India and all 
Muslims. Section 3 of the Shariat 
Act says:

(1) any person who satisfiies the 
prescribed authority— (a) that he 
is a Muslim, (b) that he is com
petent to contract within the mean
ing of section 11 of the Indian 
Contract Act (IX  of 1872), (c)
that he is a resident of British 
India—^may by declaration in pres
cribed form and filed before pres
cribed authority declare that he 
desires to obtain benefit of this 
Act and thereafter provisions of 
section 2 shall apply to the decla
rant and all his minor children and 
their descendants as if in addition 
to matters enumerated therein, 
adoption, wills and legacies were 
also specified.

Therefore, there is absolutely noth
ing novel in my hon. friend S iri 
Jaspat Roy*s amendment This is a 
measure which ought to be accepted 
cautiously. A majority of the com
munity do not want this, and not 
only do they not want it, but also 
they are able to take care of them
selves. IB this House particularly 
under the leadership of my hon. friend, 
entitled' to tell arid advise people out
side that what they are following is 
wrong and that they should change

their method? I am not basing my 
argument on the ground that this Par
liament is not entitled to do that, 
though my personal view is that this 
Parliament cannot enact legislation in 
the way it was doing during the British 
days. We are now guided by a written 
Constitution. My own personal im
pression is that the personal matters 
of an individual, and the practice by 
which he is governed so far as his 
marital relationship is concerned are 
governed by his fundamental rights and 
should not be touched by anybody.

long as the pract'ce which I follow 
and the procedure I adopt in regard 
to marriage is not opposed to public 
morality and is not obnoxious, or in
decent, it is my own business and no
body has any right to interfere with it. 
Therefore, we have to go slow in this 
matter.

So far as the progressive elements 
are concerned, we have made a number 
of enactment*; now. The Hindu 
Widow Remarriage Acts are there. 
Mv hon. Mend referred to the Chi]^ 
Marriage Restraint Act. True, it has 
put down child marriages. But it has 
put down marriages also. Everyvt^here 
a new problem has arisen; there are 
armies of unmarried girls today. 
There will be no dearth of girls if 
only you want to enlist them in the 
army as nurses or doctors. This is a 
new problem that you have created— 
have you heard of it before? Our 
friends, including Pandit Thakur Das 
Bhargava, cried hoarse, that by early 
marriage girls became widow- But 
is there any guarantee that a man will 
continue to live, the moment he marries 
a girl of fifteen. I do not think God 
in his wisdom has arranged that a man 
marryine a girl of fifteen will live 
long, and that a man marrying a ff’ rl 
less than fifteen would die earlj^^ 
Therefore, nobody can stand ffuaranteP 
on this matter. It is a question of 
balancing the convenience.

We have not heard of any marriage 
except in the human kingdom. 
Animals don’t marry; there is no law o f 
divorce among them; they don’t have 
family life. It is only with resnect to 
human beings that the institution of 
marriage is prescribed as one of the 
pun/s?iatras with a view to avoid in
convenience. As the Maharishi said, of 
the four vurushatras, the three, that is 
mokshay the other word dharma 
maintenance of society, and arthn, 
politics or economics, depend upon a 
'happy family life. This is one thing on 
which all our ancients laid emphasis, 
whereas in the Western society indivi
dualism has been all along in excclsts. 
Here family is the unit of our society.



^'22 Hindu Code 1 FEBRUARY 1951 Hindu Code 2523

IShri M. A. A 3̂ angar]
-1 do not mean to say that any human 
insi:tLition is so perfect as to obviate 
any inconvenience. So far as our 
Jiiarriage lavrs are concerned, no women 
remains unmarried unless she chooses 
to  remain a sanyasin. A  Sanskrit 
:sloka says that no woman is entitled 
to  freedom. But it has been mis- 
^nder^.ood. A woman is not born 
/twentyfive years old. She is born out 
f'lif -a mother’s womlD. has to become an 
adiilt. marry and become old also. 
Boih of them, whether a man or a 
woman, they ai-e in their teens
iBDif rnre minoTB liave to "be under the 

-guiding hand of some other person.
So ion*? as the girl remains a minor 
the father has to maintain her. When 

old is there any better 
t^erFoh to look after her than her son? 
!?!%«;Tefore at the dawn of life as well 
;as sH lihe close of life both man and 
woman depend upon the father or the 
.son respectively. The onJy question is 
^dBTing coverture. If God has created 
•'ixbib !man and woman, either the
";3»roinan'Should go and Ip^e with the man 
tor the man has to go and live with • 
Y tc  wom^n. In a happy marriage the 
woman must live with the husband or the 
rman must live with the wife. Is there 
-aTniddle course, I ask Dr. Ambedkar. 
fA n  hon. Member: They live together), 
^ e s , both of them live together. That 
IS what I am saying. Therefore either 
^the man’s voice dominates in the house, 
-or woman’s. l « t  us assume there
Is  a  difference. If the man’s
-voice prev^ls there is no trouble. 
O r the man nrast get himself
submerged In which case also there 
is no trouble. 3 u t  if there is a
difference between the man and the 

-'Wife as to whom the girl should be 
•given, when is the marriage to be 
-t^lebrated? 1 am only thinking alouH 
jmf the inconveniences. It is not as if 

produces sons and woman pro- 
■^uces daughters. In all seriousness I 
-^m addressing this House. What I am 
submitting to the House is this. 
'Some oeople have misunderstood, 
^nerely T>ecause some of our sisters 
sens going about with regard to their 
•share and their sufTerings—on account 
'Of the experiences that they possibly 
Tliave *haB— ana the corresponding
chillness on the part of^ our friend? 

• fiere . thdt it Is a woman’ s Code. It Is 
aom «h in g  like a Tiusband and wife 
■ooarrelling “ to Whom does tms cliud 
■fcelongr I t  is not either to toe one or 
•to the other. Therefore, if this Code 
«emerges, it "wnD belong both to the men 
-arid womem this country. Let uf 
-aicrfefore look at it dispassionately.

W e have been brought fcr  t fa ^
-thousand vears in a particular insti^- — — ______1.1—

of jurists who came from the West and 
w'ho were attracted by the institutions 
that prevailed here. Some of them 
even became converts and Max Muller 
created an ashram also. You have 
their opinions. They have compared 
their own institution with that which 
was prevailing in this country. They 
wanted to be converted but for their 
social habits and customs which 
weighed strongly with them As they 
got enamoured of our inst’ dtions we 
are also now getting enamoured of 
their ways.

Let us examine whether it is use
ful or not. Let us see what the 
authors, the Members of the Hindu 
Law Committee said. Mr. Rau himself 
said that this is a concurrent subject 
and as regards such of the chapters the 
Provinces may be left some voice as 
to whether this portion should be ap
plied to this community, or not. The 
territory to which it should be applied, 
whether it should be enacted at the 
present time or should be postponed— 
all these are matters which any re
former. theL sponsor of the Bill includ
ing, ought to take into consideration, 
so, that there may be no impression 
left in the mind of any person that his 
conscience or religious faith or scruples 
have been trodden over. We have to 
gradually take people along. It is not 
as if we are declaring a war on Hindu 
religion. It is not an immediate 
•question like deciding whether we 
should join America or not in declar
ing China as an aggressor. Here and 
there an inconvenience might have been 
felt by some people. I am asking this 
House, through you. Sir, to see the 
balance of convenience. It is not as 
if any human institution is perfect.

Without going into details, taking 
the question of marriage, it is a proved 
fact that till the Sarda Act came into 
being, the majority of our women— 
99 per cent, of them—^were married. 
Do you want to say, let women remain 
unmarried, let men remain unmarried, 
let there be children who have no 
parents— l̂ike forty thousand war 
babies to be taken care of by others? 
Is it right for you to do so in our 
country? You will be creating a new 
problem. Is it right? So far either 
the man had to obey the voice of the 
woman or the woman had to subordi
nate her voice. Otherwise where is 
the bouse and the household? That is 
exactly why the woman is not under 
the law. The modem woman who is 
educat^  in a foreign system, who has 
lost moorings In jie r  own laith. want* 
that she should inherit the p ro i«rt> ^ f 
her father and not her husband, 
is indifferent. She wants to l^ve toe 
money in her pocket and feel ^^ly 
should I be subordinate to a man? I
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know the difficulty in every household, 
but if I am saying these things I am 
saying so with experience. Girls re
fuse to marry now because they feel 
“Why should I subordinate myself to 
a man? Give me a portion of the pro
perty” . Coes my daughter expect me 
to live perpetually? It is not money 
alone that makes for happiness. Sup
pose there is a rich man and his 
daughter inherits his . property. When 
she is married does it prevent the other 
man to belabour her and to beat her? 
What prevents him from doing that? 
Many people speak supporting this 
Code. I am not referring to Members 
of Parliament—they know everything.
I am only suggesting what many people 
outside are saying. Today under the 
Hindu Law the girl is not absolutely 
taboo. If a man dies leaving no 
children behind. ll>e widow inherits the 
entire property. Apart from Desh- 
mukh’s Act, under the ancient Hindu 
Law she is the heir of all the pro
perty of the husband in cases where 
there are no children. Secondly, if 
there is a daughter and the mother 
predeceases the father and there are 
no other children, she becomes the heir 
to the entire property. There is ab
solutely no difficulty. What is sought 
to be done here is that simultaneously 
with the snn the girl also must have 
a share. The responsibility of main
taining The household is that of the 
boy. We are not rich millionaires. 
The zamindars have also been liquidat-' 
ed. Rajahs have gone. Only the 
middle class people are there. I 
am addressing myself only to them. 
There are the poorest people where 
both the husband and wife eke out 
their living by working as coolies. 
And what happens to the majority of 
middle class people? The husband 
may be working as a clerk getting 
Rs. 100 or Rs. 200 a nionth. He 
educates his boy and expects that 
when he comes of the age of 21 or 25 
he would take charge of the family 
at a time when he is himself fifty or 
fifty-five. When he retires there are a 
number of children to be taken care 
of. The property that he has accumu
lated is so small. I know in my part 
of the country persons who have any 
holdings over five crores are only ten 
or five per cent, of the entire persons 
holding land. Land is the wealth in 
our country. There may be a few 
industrialists in Bombay and a few 
in Ahmedabad. But generally people 
have neither industry nor land. The 
only industry for a middle class man 
is to become a clerk and earn some 
money, and by the sweat of his labour 
he earns it. The responsibility of look
ing after the family is thrown upon 
that boy. He may get a small land or a 
thatched house as patrimony. The

society expects him to take charge of" 
his younger brothers and sisters an<t' 
also to maintain the old parentt^ 
When the Britishers were ruling us- 
the officials in the Railway Depart
ment, station-masters and others, used 
to get passes sometime in the year 
to go round. The pass is for the* 
family. I am sorry to note that the 
same practice is still continuing as 
regards the description o f  the family, 
namely that the family means him*- 
self, his wife and children. What" 
about the old parents? This m ay ' be- 
in consonance with the western sys
tem where as soon as the boy comesr 
of age he marries and goes away. T h e  
girl also marries and goes away. T h ^  
old people have to be looking at eacir- 
other’s face! Do we want that kind' 
of animal life in our country? I have 
nc quarrel with the rest. It is a mis
fortune that their individualism is in 
excelsis. The husband and the w ife 
are one unit and they ought to protect-. 
the old people. Our joint family 
system was brought about by our 
ancients many years ago and that is 
a n.?itural unit and there the father, 
mother, the son and grandson all o f  
them go to'?ether. I say that this is 
a happy unit where unemployment: 
never existed. People who talk o f 
socialism and communism pay lip 
symoathy and I say that this tendency 
is the germ of Socialism. The hus
band in a particular family works for  * 
the maintenance of his own children 
on the one side and for the main
tenance of the older people on the- 
other side.

In Madras after this marrfage- 
divorce law was passed 38 applTca— 
tions were filed. (Interruvtiori) 'Boys -̂ 
alone can marry and no girl cais
marry a boy. Out of these 35 appTica— 
tions for divorce, 30 aoplications were- 
filed only by the husbands.

The Deputy Minister o f Food anAT 
Agricuttare (Shri Thiramala K ao):
Are they from the middle-class?

Shri M. A. Ay>'angar: Most o f tilent' 
were from middle-classes. most o f
them were educated men. rniforto^
nately in western style. As I said, the-
majority of the petitions were front 
husbands. I think there was only one- 
case where a woman was said to b e  
sterile. I would bring that under this 
Code. One other case was the hus
band, an educated lawyer and he ia- 
employed in Bombay. He gets Rs. 10( '̂ 
as salary. The girl is employed some
where as a Doctor getting Rs, 400. 
The girl wants the husband and 
the husband wants the wife. The o n ly  
pull was that the wife wants the hus
band to come and live with her an®
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the husband wants the wife to come 
and live v.dth him. After -marriage 
this trouble has been going on bet
ween the husband and wife for three 
years. The husband said : “ How long 

j am I to b e . without her company” 
and the Court found that it was a 
case of desertion by the girl and they 
dissolved this marriage. I ask aU my 
s^ters here present and others out
side in a widow re-marriage after the 
husband’s death nobody knows 
whether the man has not touched the 
w^oman before her re-marriage. Even 
after this the widow-remarriage has 
not progressed considerably. (Inter
ruption). My friend says that what I 
say is a lecture. What my friend says 
is all truth. The Widow Re-marriage 
Act was passed long ago but stiU it 
requires a lot of persuasion.

There was an hon. Member of the 
Assembly—he was a Member from 
Bengal— and he brought a single 
clause BiU which stated that no 
widower shall marry a spinster. His 
idea was that a widower may marry 
at least some widows and when some 
of our friends pooh-poohed the idea, 
he withdrew the Bill and said that he 
committed a mistake. When once a 
man has leamt that a woman has 
been divorced, would that woman be 
touched as a wife and married again 
as a wife? I do not want the society 
to be disrupted in that manner to suit 
the few conveniences here and there 
of some individuals. There are diffi
culties but the other difficulty is far 
more appalling than this difficulty.

I was told this morning that some 
delegation is coming from Pakistan 
for the purpose of recovering abducted 
women. Have you ever heard of an 
'abducted man’? Nature has so made 
us that without the husband and the 
wife, there is no unity in this world 
Even among the Patagonians the 
wife is as tall as the husband. In any 
other community the male is taller 
than the woman. Is it good if I talk 
like a woman with a squealish voice 
and a woman goes on talking Uke a 
man. Therefore I must be a man and 
^ woman must be a woman. I see I 
am evoking laughter of my friends 
but I feel that God has made the best 
arrangement by creating a happy 
family in which the parents will be 
protected, the minor children will be 
protected. The affection is not as a 
result of wealth. Love and affection 
must flow of its own and it does not 
depend upon money at all. Most of 
us are poor and we marry ahd get a 
son and in our old age he takes charge 
of the management of the household 
and we feel that since we hcî t* dis
charged thfc responsibility to the aged

parents, similarly he wiU maintain us 
 ̂ Sanction has the

mighty force. That old law has much 
greater sanction than any other law 

prevailed so far for the last 3.000 years.

When I become a Member of Parlia
ment you do not aUow me to sit here 
unless I take the oath of aUegiance, 
but so far as this marriage is con
cerned, I ask you all, are you to dis
place these old customs such as taking 
hold of a woman, taking her hand and 
placing her feet upon straw and say-

11. are placed together hke the Ganges ahd Jamuna” ? 
This is not such a drab affair. Is it 
for the purpose of conjugal facility 
toat a man is marrying and a woman 

scripturesenjoined it for the purpose of a happy 
married life and for the purpose of a 
p o d  progeny. It is not open to me 
to leave a legacy of blind, lame and 
dumb children to the rest of the com- 
mumty and ask them to take charge 
of them. Even among race-horses we 
talk of pedigree and for humanity 
alone any man can marry any woman 
and still expect the children to be 
perfect angels. The new marriage 
that is proposed will be like tying a 
race-horse to a lame donkey.

commentator of 
Hindu law said that our ancients had 
big herds of cattle and they were 
also anxious to have f i r s t i lL  T r l

w  L® the community. That is an 
honoured practice of our country. 
Hitler also w a^ed a good progeny for 
^ Mussolini got a
cou n t^  marriages celebrated in his

Sastras: ^^Aputraaya 
’ PunTwmno Narakadya- 

Pitharam suthah\
i. n fromthe Naraka called puth. It is that

produced a lot of 
children in our country. Otherwise 
we would have had to ^ ve  a h S X S  
fan A mother to get chlld-
fi™ ? ^  pooh-pooh this cul-

.♦ ^  makes me say all this is 
f  i i  unfortunate that the Chair

man wh Committee is a gentleman who did not marry according to 
ii® . Many of the Mem
bers of the Select Committee were not 
married according to the Hindu Law; 
some were bechelors who did not 
marry at all.

(Madras): Who
says that they were not married?
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Mr. Speaker: Order, order. I think 
we are having this discussion a little 
beyond scope.

Shri M. A. Ayyangar: I will come 
within the scope of the Bill.

"Mr. Speaker: He has already taken 
more than 35 minutes; I am afraid it 
is rather too long. He may be short 
and to the point.

Shri M, A. Ajyangar: I am only re
ferring.......

Shri Thirumala Rao: The reference 
is too personal with regard to the per
sonnel of the Committee.

Shri M. A. Ayyangar: After all, let 
it not be said outside that that is qua
lity opinion; it is only a question of 
personal ooinion. I am as much 
aggrieved about this. Am I to bow down 
when it is said of the Smritikartas 
that they had absolutely no business 
to go on changing the smiritis? What 
else are we doing? We are passing a 
law in the morning; we are amending 
it in the afternoon. The smritikartas 
wanted to change the smritis accord
ing to the changed circumstances. 
They are tabooed as archaic persons. 
If they have changed, they are equally 
condemned for having changed. Why 
are there so many smiritis? Each is 
addressed to particular branch of law. 
My point is this. The reverence that is 
due in a change of Isw of this magni
tude is not there. We are looking at 
the question from a diffeT-ent uoint of 
view. I submit that by means of this 
legislation Hindu society is cut verti
cally, horizontally, diagonally, into 
bits and bits. You say, let a man say, 
*‘I do not belong to Hinduism**. Even 
the wording “ professing the Hindu 
religion** is obnoxious. Why do you call 
yourself a Hindu? What is there in 
Hinduism? There are certain things; 
there is the doctrine of Karma which 
even the Buddha and the Jaina believ
ed. The Vedas are not peculiar to 
me. I believe in the hoary antiquity 
of the Vedas as an inspired document. 
Do not the Muslims believe that there 
is a Veda. Even the Sikhs who b^  
long to a reformist religion, worship 
a Book. Why should I be ashamed of 
my Vedas and of calling mvsfelf a 
Hindu? Whether I am a Brahmo 
samajin, or Arya samajin or a Vaish- 
nav, if I do not believe in the Vedas, 
I am not a Hindu.

Unfortunately, in this country, re
ligion has entered into politics also. 
It  is said that on account of these 
vicissitudes of castes and creeds, so 
fnany Muslims became converts. I 
ask. was there not one religion in 
China, Biiddhism; was there not one

religion in Indonesia, Buddhism? 
Where is Buddhism in Indonesia to
day: Where is Buddhism in Malaya? 
Were not a number of people convert
ed to Islam in China? Again and 
again, wherever there is any difficulty 
you attack Hinduism and say that it 
is this ancient system that is respon
sible for all this. I say, the remedy 
is elsewhere. Apart from its disad
vantages, it is the Hindu system of 
marriage and not allowing a divorce, 
of property not being dissipated by 
division amongst daughters also, who 
have no responsibility to maintain the 
family, etc., that has been the source 
of strength to the people. I would 
ask a simple question. If the dau
ghter gets married, do you ask me 
to live with my son or my son-in-law? 
It is said: ‘*Jamatha dasamo grahah", 
the son-in-law is the tenth planet. I 
must be supported by somebody in 
my old age. Why not live with the 
son instead of the son-in-law? What 
happens if you give a share to the 
daughter? Of course, she will say, 
“ come and live with me” . But, my 
fate will be that of King Lear. I am 
appealing to all mothers and sisters to 
anxiously and seriously consider the 
situation. Let them not be under the 
impression that I have not consulted 
my partner at home. We have deli
berated for a long time.

In these circumstances. I say, let us 
go slowly. Whoever wants to have 
liberal views, let him have his own 
way of life. Incidentally, I may say 
that sati is opposed to morality; that 
was rightly put down. You say this 
is an enabling provision. Why don’t 
you say that a brother may marry a 
sister? That would also be an enab
ling provision. Up to certain limits 
we can go; beyond limits, we ought 
not to go. We should not allow in
cest. The question is whether ^ e  
marriage should be beyond three deg
rees or seven degrees. I have also 
read some books on genetics. New 
things are being discovered. They 
say there are three kinds of blood and 
that one does not agree with another. 
I have also read astrology in the old 
school. They say that before marriage 
you must consult the Rajju, Sarpa, 
and Gana agreement. This Gann 
seems to have been discovered by the 
westerners. The late Dr. Rabindra
nath Tagore was a great poet; but 
we recognised him as a great poet 
only after the westerners re
cognised him. Similarly we want 
somebody from the west to come and 
say that marriages should be only of 
a particular order and that the points 
in the old smiritis are very good. I am 
a conservative in the sense that I do 
not want to lean before I know that 
the other ground is steady and strong.
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I would only urge upon this House 
to stick on to whatever has endured 
you for such a long time.

Before I finish, I would like to re
fer to one other aspect of the ques
tion, that is the Marumakkattayam 
law. They are all intellectuals; prac
tically in the Secretariat, every Sec
retary is a Menon, coming from Mala
bar. I am proud of them. They have 
got a different way of life. Ask them 
if they are more happy. Why don’t 
you impose this law on them also? 
Take the Aliyasanthana Law. You 
may think that it is opposed to all na
ture, where a man visits his wife and 
the wife remains in her house, where 
the children are maintained by the 
mother and her brother, not by him
self. To you it may appear strange. 
Natural affection is different. Would 
I embrace my sister’s sons with more 
affection, then my own? Well, that 
is their law and we are allowing ^ em  
to continue under this law. But, 
when my hon. friend Pandit Thakur 
Das Bhargava says that there are 
certain customs in the Punjab, you 
say that they should be thrown over
board because my hon. friend is not 
so vociferous. After all, it is a wrong 
principle of jurisprudence. Law does 
not go in advance of custom. It is a 
human institution. It is something 
like saying that grammar does not go 
in advance of language. A child 
learns to speak first and then comes 
in grammar. It is a wrong principle 
uf jurisprudence to say that custom
IS a wrong thing. It is said that a 
custom; to have the validity of a cus
tom, must be ancient, must be moral, 
must be definite, etc. These are prin
ciples under which customs will be 
recognised in courts of law. I say it 
is wrong to say that, notwithstanding 
the validity of any established practice, 
we abrogate that because we have come 
to a different conclusion. What right 
have you to say so? It is not that I am 
questioning the competence of this 
Parliament to go into this matter. I 
am only saying to my hon. friend, let 
him not force this law on the com
munity. It may become a dead letter. 
Let the people come forward and ask 
for these reforms. I would like to 
have statistics as to how many per
sons have married under the Civil 
Marriages Act. We may call the people 
ignorant; after all, time will judge 
whether they are ignorant. Therefore, 
I would appeal to hon. Members not 
to jump before you are sure of the 
A „  ground. Let us have piece-meal 

legislations. We had the Widow 
Re-marriage Act. We had the Act to 
give women the power to inherit pro

perty. We had the A ct  to restrain child- 
marriages and so on. Therefore, I 
say, let us wait and see. Let us go 
slow. Nothing will be lost thereby. 
Nothing will be lost because we do not 
allow divorce. Allow it to those who 
want a divorce. Let those who have 
solemnised their marriages under the 
civil authority, to jointly make a 
declaration that they will be governed 
by the Civil Marriage Act. If there is a 
volume of opinion against a measure, 
let us try to change that volume of 
opinion. Let hon. Members consider 
the question coolly and deliberately. 
Let us not displace the existing system 
merely because something is novel or 
strange so that you may go with the 
rest of the universe. We understand 
what is meant by Christianity. Ger
many is a Christian country, but were 
there no fightings in Germany? Do 
not Christians fight with each other? 
How can we say that because of castes 
and creeds in our country the nation 
went down to the Greeks? Why give 
a platform and a point to every other 
man to abuse us? We have progressed, 
and progressed considerably. In 
Switzerland, they say no woman has 
a . vote. Then why not our women go 
there and ask them to demand votes? 
There is no use giving a lurid picture 
of our society and of our women. Our 
women have produced Sitas and
Savitris. They followed their hus
bands. Perhaps we have now to follow 
our wives. Let them write our
Puranas and say that men should 
follow their wives, if that would bring 
domestic peace. To-day we are hus
band and wife. To-morrow I go to a 
cinema and see a woman well made 
up with powdered face and all that. 
Am I to come home and beat my wife, 
just because she is not as pretty as 
the one I saw in the picture? And the 
next day, am I to apply for a divorce? 
No. Woman is the weaker sex. Per
haps they may quarrel with me for 
saying so. But you cannot get rid o f 
these institutions unless you pray to 
God to have only women in the world 
or only men. These institutions are 
very necessary. They are necessary 
for the proper balancing of domestic 
life. They are necessary in the interest 
of economy, in the interest of soli
darity and in the interest of avoiding 
unemployment and in so many other 
interests. If the husband dies, there 
is the brother-in-law to take care o f 
the widow. We have also the main
tenance laws to give at least a tem- 
norary strength to the widow, to stand 
by herself. I am only opposing those 
ladies who want to taks away a chunk 
of their father’s property and leave 
the husband alone. May God save us 
from them and from having an army 
of unmarried women.
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Shri T. N. Singh (Uttar Pradesh): 
Sir, I have an amendment in my 
name.

Mr. Speaker: All those who have 
tabled amendments and others also 
will get a chance.

Shri Raj Bahadur: I have listened^ 
^ery patiently to the speeches of the" 
hon. Members who have spoken before 
me, although I raised certain perti
nent questions for them to throw 
light upon. I find myself in complete 
agreement with the provisions of this 
Bill. And my support is based not on 
any misplaced enthusiasm or the rash
ness of youth, but because I feel that 
this measure is necessary because of 
the exigencies of the moment and the 
situation created by the attainment of 
independence by our country. I feel 
that unless we have a measure of this 
kind and keep pace with the times, we 
are bound to fail.

It is wellknown that perhaps during 
the last three years no other Bill or 
legislative measure has provoked so 
miich controversy as the Hindu Code 
Bill, and passion, prejudice, sentiment 
and sunerstition have all come in to 
cioud our judgments. It is a little 
difficult in an atmosphere so sur
charged with superstition and suspi
cion for the country and also for this 
House to come to a balanced conclu
sion. a balanced judgment on the 
merits and demerits of the Bill.

The critics of the measure can be 
divided into three categories. First of 
all there are the people who like the 
hon. Deputy-Speaker genuinely and 
sincerely feel that we are definitely 
marching ahead of the time and the 
adoption of a measure of this kind 
would do us harm, that it would harm 
Hindu society which would be irrepar
able. Then there are others who day 
in and day out criticise those who are 
responsible for this measure, and to 
them what matters is not what is 
being said, but who says it. These 
people have clouded the judgments of 
the masses also. It is wellknown that 
our masses are ignorant and they are 
tossed violently between these two 
extremes. It is also wellknown that 
when a country attains independence, 
there is a natural desire felt by the 
people to have uniform laws and to 
codify their existing laws. This has 
synchronised with national awakening. 
This is not the first time that such a 
desire has been expressed by the 
Indian people, through their represen
tatives in the Legislature. As early as 
1921 there was a resolution to that 
effect by a Member from the Central 
Provinces. Shri K. J. Bagde and

Sir Tej Bahadur Sapru was the then 
Law Member. The resolution was io  
the effect that all the various branches 
of the Hindu Law as then existmg 
should be properly codified. From 
time to time this question was also 
raised in the Central Legislature and 
I find that as eminent a person as 
Shri Ganganath Jha has put a ques
tion on the floor of the House asking 
when the codification of Hindu Law 
would take place. We may note that 
that was also a period of national 
awakening and this desire to codify 
the law was being voiced at that time.

The opinion has been expressed 
that this Code should be made appli
cable to non-Hindus to C hm -
tians and Muslims and others also tlrat 
there should be a c o r d o n  Civil ^ a e  
Articles in the Constitution have b ^ n  
referred to and it has been said that 
this Code violates some of those 
articles. But I am sure when the 
Civil Code comes up for considera 
tion, these very same persons would 
come forward to say that this CuU 
Code violates article 44 which 
{guarantees ^he liberty of thought or 
religion. That will be the objection 
raised, of that I have no doubt in my 
mind. The demand for a C m l ^od^ 
seems to be bogus and without any 
meaning.

If we apply our minds to the pre
sent condition of Hindu ^ocieiy

difflrencts^^ d  ^di^ l̂ions  ̂in various 
^ftTers,Tn the matter of rnarnage, o 
adoption, of succession so It
is impossible for the c o u n ^  to make 
any progress unless there some
codification of these various laws. So
fa r  a s  o t h e r  s e c t io n s

Muslim women have some 
p r iv i le g e s  w h ic h  a r e  s o u g h t  t o  b e  
ffiven to Hindu women by this Coa^ 
C h r is t ia n  a n d  M u s lim

them.
An Hon. M ember: No.

Shri T yagi: It is not a right but a 
liability.

cfcri RaJ Bahadur: You may call it 
a liability but I would request you to 
t p p f y  y o u r  m in d  t o  t h e  P ™ v js io n s  o t  

■Rill There are many instances 
w h e r f  a  H i n d . f h a s  d e s e r t e d  h is  w i f e  
( o r  m o r e  th a n  f iv e  y e a r s .  * '1 ^ ,
c h a n g e d  t h e ir  o t h e r
irustances w h e r e  H in d u s  K eep  
w ^ e ”  w h U e  th e ir  f ir s t  s p o u s e  i s
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liying. In such cases of immorality 
will you not come out with your gal
lantry or chivalry and allow divorce 
to such miserable Hindu sisters? The 
ri^ht has been given to a Hindu male 
to marry four or five times. If the 
sanctity of marriage is there it should 
be for both man and woman. If a 
woman is expected to be pure, chaste 
and faithful to the husband, is it not_--- vvy iiuaueuiu, nc
for tji^m an j^ so  tô  bmd himself by------- w  u A i iu  x i i i n s e i i  I
the same obhgation? Why should «  
be one-sided. If we say that man is 
G od s favourite creature, it will not 
Jielp our society or country in any 
way.

Let us look at it from another angle. 
In the present state of the world when
ever there is a threat to the frontiers 
o f a country and there is a war, it is 
not fought on the old lines. It is a 
“total war. In the last great war while 

to the trenches and 
®^^tish women folk ap

plied themselves to the various tasks 
O f  national responsibility. For ex- 

 ̂ railways, worked on
munition factories. 

Unfortunately it is a fact that we re
gard woman as a liability, as some
thing which is below ourselves The 

0* a  w o m a n  
“  ’ ‘ H  t h e  s h o e s  o n  o u r

Shri Eaj Bahadur: That is so not 
only in Rajasthan but in most of our 
rural areas. It is so in high families 
also. It is time that we realif^e the 
bitter truth. It is time that we recog
nise it if we want to shoulder the res- 
poosibilities that have devolved upon 
us as a result of our independence. If 

"we want to make our home and this 
country Bharat Varsh secure we should 

^ave to see that our women folk are 
brought on a par with man. It is not 
Westernism or Modernism but the exi
gencies of the moment that require 
it. You cannot face all the threats to 

Tour security as a nation unless you 
radically change our attitude towards 
the women of our country. It is im
possible to go ahead with the task of 
reorganisation of our country unless 
and until our women get the same 
status as man in our society and it is 
a patent fact that today that status is 
not granted to them. Unless and until 
the law that is there is codified and 
brought within the reach of the com
mon man it will be impossible for our 
people to be unified.

May I in this connection refer in 
passing to the difficulties that we are 
experiencing today?,Our law has been

what the British Judges in the Privy 
Council have interpreted till now. It 
is a well known fact that conflcting 
judgments exist on the same points. 
For example you can cite many con
tradictory rulings on either side. Apart 
from that the law as it exists today 
is only within the reach of experts, 
lawyers or judges and the common 
man does not know what the law is. 
Is it not good that by codifying the 
law and making it more rational by 
modifying it to the extent desirable 
we may make the law within easy 
reach of the people? Otherwise our 
progress towards unification and soli
darity will be impossible.

The question before us is not whether 
we should codify. Even the bitterest 
opponents of codificatfon have veered 
round to the opinion that codification 
is necessary. How far should we 
codify it is the question. TTiere are 
only three or four points which have 
aroused bitter controversy . . .

An Hon. M em ber: This is not a 
general discussion.

Shri Raj Bahadur: It is a discussion 
on the points hon. Members have made 
that the whole Code should be made 
applicable to the entire nation.

Bitter controversy has raged firstly 
about divorce and marriage laws and 
secondly about inheritance. I will con
fine myself to these two important 
points. I would say that the provi
sions of the Bill ?ind the latest amend
ments proposed by the hon. Law 
Minister may be modified to a certain 
extent if we find that we cannot go 
whole hog. But so far as the basic 
principle of divorce is concerned we 
shall have to recognise it.

I might give you an example. If a 
man happens to convert himself to
Islam or any other religion at the 
present time his wife and children are 
also compelled to do so. Is it not 
necessary that at least in such cases 
our women folk should be allowed to 
remain within the Hindu fold? Can 
anybody object in principle to divorce 
being allowed in such cases?

So far as inheritance is concerned I 
am not in favour of allowing the 
daughter any share after her marriage 
m the father’s property. But if she is 
unmarried she must be allowed the 
same share as her brother. That is 
an amendment which would meet the 
^ewpoint of my learned friend Pandit 
Thakur Das Bhargava.

 ̂ In conclusion I would say that so 
far as the opposition to the Bill is 
concerned it has been made out of
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certain political considerations also. 
The elections are looming large on the 
horizon and people consider any stick 
good enough to beat the Congress with. 
People outside the Congress are trying 
to whip up passion against the measure 
just because the elections are coming. 
They want to use it as a weapon in 
the election fight. It is therefore meet 
and proper that we should consider 
each provision of the Bill as coolly as 
possible, thrash out every issue thread
bare, so that people may be able to 
see the Code in the proper light with
out the mist that now surrounds it. 
It is obvious that when we come to the 
clause by clause discussion most of 
the superstitions and suspicions will 
be removed and controversial matters 
may be settled by mutual agreement 
and nothing will be there which will 
offend public conscience and public 
morality.

With these words, Sir, I oppose the 
amendments moved and support the
clause.

[ M r .  D e p u t y -S p e a k e r  in the Chair,] 
?TRT : ^  ^

^  irfT . . .

[Seth Govind Das (Madhya Pra
desh^: First of all I want to say that 
it would have been very good i f . . . ]

Shri Hussain Imam (Bihar): On a 
point of information, Sir. Will the hon. 
Minister of Works, Production and 
Supply, who is now here, tell the House 
about the tragedy of the Delhi clock 
tower? The Delhi clock tower has 
fallen.

Some Hob. Members : This is not 
the time.

^  3rrr ^  ^  f  nn^or %

[Seth Govind D as: You can ask that 
after the speech, not in the middle of

Mr. Depnty-Speaker: It is possible 
some hon. Members are anxious to 
know what has happened. If the hon. 
Minister has any statement to make he 
may do so after Seth Govind Das con
cludes his speech and we shall have 
an opportunity of having more infor
mation about the tragedy.

T4ie Minister of Works, Production 
and Supply (Shri GadgU): I have learnt 
about it only an hour ago. Secondly.
I am not administratively responsible 
for what has happened in Delhi. The 
property known as the clock tower is 
managed by the Delhi Administration 
and probably by the Delhi Municipal

Committee. But if it is the desire of 
the House that it should know some 
facts I shall try to contact the proper 
authority and at about five I may be 
able to give some information.

Mr. Deputy-Speaker: Yes. The hon. 
Member may continue his speech.

: ^nrrrf^ ^
^  3T5^ ^

WTrpfhr ^  ^  ^  ^
^  I

^  ^  FTl^pff ^  ^  ^  t
^

rRT sflr ^TTPff ^
I, ^  «ftfT m  m  

?rpT T w r  ^  ^  .

^  ^  t , T̂TF̂ ff
F̂iTfbflr ^  ^  ^

^  <’̂ <1 5ITPT 
t  ^  I qf?’

^  t  ^  ^

^  f  I

' t I t ^  I  ^  ^  % anpnr ^ 4  
^  ^  11  ^  w  ^  qfft

t  «fh: ^ r n p f% s T ? r ^
it̂ TT I ^  W T  ^  FRW
^ ^  TRT TT*r 5T 5T«rr %

3TF^t^ j^^rr ^  I ^
^  ^  snrr % ^  i

^  ^  w m  t  ^
f^RTRrnR #  %
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[ ]
qft ^ cf ^  «ft

sftr ^  ^  ^  a r f^  f%rt^ I  arr i
1̂1 I ®Fnj  ̂ ^  Tj +^r

I ^  W  ^TRT ^  ^  ^  ^TTTTT

^  ^  f r d ^  ^  ^

^  f  ̂  t  ^’TRt S(^
^  ^TTOT ^ ^  ^  ^

^  spEi  ̂ ferr I ^  #
^  ^  5pt TTRm" i  1% f*T 11

% ^  I <sftK

^  ^
^ i p f ^  ^  S T R ^ ^ T ^ T  ^  I ' T T ^  ^  

T O  ^  ^  ^ ft  3TTf ^  ^
#  ^ 1 - I ^

^  5r3rT̂  r .̂j '̂f #  Hf
^  f^  2T̂

^  ^  ^  î^PTT ^rr^  f ,
^  ^RT5T 5^

T ^ T  ^?TT =̂ rT|& f  mV3( ^  ^
f r o  ^  «nf^

#  ^?HT ^<^lq T̂ ^
5RnT ^  ^  TRT̂  STTSr ^  ^  T| 
f ,  ^  W ^  ' Î̂ CII g
^  ^̂ TT ^rrf^  ^  ?nft

qr ^  ^  ^  I

^  ^  ^  ^  r̂

^r«r^ t  ^ ^  ^
T̂hTTSR «ft I ^€T *TTOT

| 3rrf%  ^  ^  ^
^  ^  3TT I R ,  ZTT ^

N 8 ^  ^  ^
3 ff^  ^^iHl ^ I »T^
11 arrf^^FRT ^t^lf ^  I ,

^  ^  fv  3TB®T f t ^

^  ^«=??r w n ^

f ^  I % T̂̂ T-
^ yrc ^  ^  "sTRr ^ sm r 27̂

^>Pp ^  r̂TT̂TT ^  ^+dT
f  I W f t  3 T x ^  I  2tT^ 1̂  ^ T R ^  

3TT^ ^  %  3 H T ^  q W  ^ T H T I  5TT

1 1  ' R ? ^  3 m  17̂  ^

*ici ^1^1 ^  l^+ viTl ^^1(4 c^"
y * f  F T R  2TT^ * p f t  ^

^qKi ^  5RHT W3[TV ^fRT 'f^R T 
SRFTX n ^ ^ N i 3 T 5 ^  » T ^

«ft I ^  ^
*nTT ^  %

^ ^>, ^  ^  tTT-

^  ^ t  I
“ The State shall endeavour to 

secure for the citizens a uniform 
civil code throughout the terrir 
torry of India.”

%W[\ f^ ? T R - ^  ir^  ^TR T

fTO t  I
m ^^  arrsT i w

^  ^  t  ^  ^ R T  %  5 T T ^

11 ?rk  5rrf?r^ ^
^rf^ ^"f ^ I % M '̂ îd

f f R  3 T q ^  3 f k  f W n r

% T̂ T̂RT JT̂

t  ^  an TfT t  ‘ W
mHjT^ ^  f T  ^  3TT?5ft

^  t^iip H d ^ r f ^  «rr 3 f\ r  ^

3TT<̂  ^P*rriW 1W  '3TT
^  ^nrr^ %

^  '̂t?rT I ^  ^
trmreff ^  irfe srrr ^ afV?:
^  ^  WKh  ^ ^  ^
% ^  ?ft ^  "PT^  ̂ ^  <■'̂ *11
^  ^ ^  ÊPfV wr*ĵ
^  I ^  ^  9t r  ^  ^
fk tt^  ^  t|  f  ^  ^  ^

^  ^  I
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^  sft?: ^

^  ^  t  I f^ T  #’

^  3T5# 1̂- t' i
^  3ffsr^

t  3fk  f3R TK T̂OTT
I  ^  T O  ^  1 1  ^

fsr^ 2T^ 'TT w r  ^  ^  ^
«ild  ^  5PTT^ ^TFRTT ^  I

3^T t  ^  ^
^  ^ T T f ^ R  I ^

t  ^  ^̂ TPPn?f3PT
^  ^  ^  ^  T̂3T

3TT  ̂t- ^  ^  ^  ^
^  ^TTfesp t  I ^  ^  ^  ^ F ^ T

ŜTTf̂  g f% Ct t  ^
^  3rnr ^  P̂=)*m t t  

^  ^  T ^  I ^  ^  TO
^  ^ 3f\r ^  ^  ^RT ^  oiH’*!*!

53TT t  !^  ?n*Tf% 9T ^TTf^l ^  a r f^ ^  
^  ’ F T  T O  P i * ^ « l  I ^

^  ^  f ^ F ^ ^ T t  T ^  t  ^  ^  ^

^  TO  ^  ^  ^
%  ^  ^  T O "  %

3T ^  ^  t̂ FTTt ̂  ^FTO 

g?T % ^  ^ ^  ^  W  t  3T\T

% qro ^  I ?ft 5TTf^ ^
^ | r q f %  %  ^  p r  ^ T f ^

^  ^  ^  5iTT 11
sn P T  t  ^  « F t  f r o

T^ ^T%, ^  ^  ^TT# fpfr ^

•ĝ qpsT ^  srfW R  T̂ 3rr?f
^  ^FTf^ #  a r fw x  I

ymm : fM,

•  c 5 * ^
tte »ftftpf f  wrr: ?ft ^  w p  ^

5 T ^  t  I S T R  ^ T T  ^

I  ^  ?nft q1^ % ^  ^  ^  11 c ^
F̂HT

^  5£ft I ^ T | T ^ a  #  stY t

2? ^ % ^  W  t  f i r a  ^  ? T T ^  

t  f% tT  ̂ ITIir ^^^  2TT ^

^  fmj 5TT I f ^ T  ^  S T R T

^  T O  ^  ^  || ^
^  ^  3TFTT 55(T s f t T  ^  W R

^  *r % ^  «iiO 'H*̂ Ri

« ft  ^  ^  ^  f t ^  ?TT I

^  5nTT 3 n f t  ^  P T p f f  R T  t ,  ^

^n^raTT #  f  I r̂̂ PT srnrr

^  f w  ’ T ^  ^  <’^*11 g f  I arrsT f ^ r m  

a r fw V R T  ^ P T R  ^  W 3 T  t  ^

t o ’ I ^ t ^ n ^ ’ j ^ ? T ^ | 3 f k ^  mr3[
^  »riTt ^  fw r  ^  ^  ^aTiMf^+i^

^  zr̂  fqqi^^tid
j  f ¥  ^  

? n » T % %  ^ r n r f W i T  f r r  
I  ^  >dTi<if^TK 3 R ^  t̂̂ rr

I TT ^  W  M+K ^ r f ^
I V  ^  ^  | ’3IT ^  ^  R d l  %

^ 3 f k  f w  ^  m [

^  ^  ’T f ^  %  \
^  %  ?TPT 5 ^  a f k  ^  w n cr^ f  

^ ^  11 ITff ^  ^  r«i^4+

^  f^ ? T  W\
«nrr t  < ! f ^  ^nrrsr 5 ^

t ‘ i ^
3rpT %  ŵ  a r ^ g r  ^

^  3TT?rr I ^ * r r ^  ^t^ m Hj  

« T O T  T T ^  STETT  ̂ ^ ^ r O  %

€ * r n f ^  #  ^  f V  ^

5T y«rf̂ «T?T ^
^frr TT % iT f̂i ’̂m r ^nrr W'^f^d 
?T f ^  T O i  ^  I
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[  ^  ]

3Tr3T ^  ^  ^  w r  t
sm r 21̂  ^  ^afi  ̂ f  ^
f  ̂  3 T T ^  3 ^ } 5 1 7 ^  I 3RT%

f  \ ^

5Ft ^ afh:
^  €\ ^  ’ T m r f

^  ^  ? f k  

^  ^  T O

W T .  ^  ^  T O R T  ^ K  s n ^  I W T C

^  ^  t  ^

^  ^  5TW  ^  ^  t  ?ft t
^  f% T̂RRT ^  ^TT 3Tĉ  % 

f t  ^  ^  3 T ^  ̂  t  I ^

»̂TT *̂t T ^  I' 3ftr fT  T O  =^̂ TT^

^  %  + < ^  f  %  ^ X T  ^TcHT^

t  I ^  afk  ^  ^
I  fsi î ^^^ q|% q i^  

q r^  ^ ^!TR #  I ^
^  3 f % r ^

% j%X̂  g3TT «TT 3tV̂  ^

f ^ « F f T ^ i ^  a f k ^ s n f f ^ ,  s n f t ^  

5Ffv^ ^  ^  q r  ^  #
% w  f k ^  #  ^  > ft ^ ? T  ^
|3TT I ^  ^  ^  f ^

aro (Council of State) 
% ^  ^TfT fSTT 3fK ^  ^

*1̂ 1 '1̂ 1 •?>i'd f^ «  3rrv w t
% ^niRf «ti<?ii ^  ^  ^  I ^
irpn> 3ft ?fh: WK ^

f ^ r ^  fC r  ^  ^

€t^ ^y^ni ^2: I eft
^  A  ^  ^  ? T ^

T̂PRTT m i  ^  ^  5nnT ^
iTfi f r̂^TR? qpR* ^  ^  ^
%  ^  ^ T O T  ^  f » T  f R  s f t r

^  f̂TKir % ^  t|' I # ’ 
j  5*nrr ^  ^

% TO #  1 ^f'  ̂ % r  
5 R R  ^  t  I V  1 ^  q r ^

f > n  ^  ^  ^  ^

^  q w  ?r ^  ^  I
^  ^  ^  T O  ?T^ ^t??tt =^7^ ^  

^  ^  I q r  ?rf^ ^

aftr ^  TO ^  I afhc
^  ^  T O ^

» f | t  + < » i i  ^  ^  ^

^  ^  ^  I ^  ^  ^n^RT T O

» T f t  STRTT ^  ^  I V

%  ^ < T  ^  i V  3 P R  J J f

^  ^ i i i ^  V t  ^  ?Tf

^ R ft  ^ 1%  li^T

#  5T|t t  I ^  5 1 ^  %  ^

^ i T T H T  f V  f^ T T

^  SHoT ^  ^  »T^ J
^  '^ ? T T ^  %  ' ^ ^ ^  ^  q r

^ f T T ^  %  ^  ^  5 P F R  V

^ ^ f T  % : i  ^ T P ^

^  f % ^ R  f  I ^  ^  f N ^ T T

t  ^  f W v  ^  ^  ^R 5TT

1 1  w  #  T O ^  » H t  ^

^  3 n f t  

^  fV ^  "̂ TPT
f ^ r v n r

p K  I ^ n r r s r ^ ^ n r ^  ^  n r i <*H ^  

5 *? T O  t  • ^  i  f V
^  ^  ^  ^  ̂  q f T f ^  t

^  Vt ^  fi^ SRHT ^
^ R T 3 r f  ^  ^  ^TT?

i^ R T  ^ i n r  ^  ^ K i ^  w  

^  t  ^  ^  I

^  =#3ft ^  x^ #’ ?T xm ^  a r k  

^qx?) ŷ| *1̂  ^  pA'̂ l

^  I ^  !F T  ^  t o I t  #  2 T f^  ^  ^  

TfT g  sftr ^  g  f¥
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5 f t  i r  1  ^  ^

g?T w  I ^  ^

% stVt  «rnr^f ^  ^  ^
f s R  ’T T  iT ^ rv R  r f ^  ^  I

sfk  ^  ^RT3ff ^  fJT ’TRT
I f e p f t  q K R  

vnF̂  f ,  ^

^  3 T P ^ t ^  ^  T f T  f  ^  ^  ^  # t f  ?  I

grwr ^  ^  ^
w f w T  q r  ^  a r m  i

^  ^’rpT ^  ?T̂  ^  T̂

f^RRV %^TK ^  ^ v m  f  ^  ^
w r f^  ^  mtT3ff ^  ^

f w i ^  % ^  ^
f  a ftT  T O T  ^  f  I

f t  s r m t  I ^FPT?ft ^  

t r ^ +  <u| ^ TR^TT 3 f t ^  ^  ^

^  f̂ q^T I' ^  ^  ^
^  ^n#^r I

3?V̂  ^  ^  T̂PT I ^
#¥T W T ^  TPT P̂*ŷ  ^  ^

^ fr  f¥ ^  TK

m  ^  ^  I f ^ T  T O T  ^ T  mm
5 ^ T T  %  5 T TT  T T  ^ 3 ^

Tift O T T  s R r I T  ^ n f ^  I 

?rt ^  ^^niTT 3 F P T  ^  ? T ^  ^ t ^

I * T  ^  W  ^  q T

55t»rl'F ^  ^ 1
^  ^  T̂c*rt| #  4 ’ ftjT arrr ^

W  ^  T̂PPR ?T
. STRT 3r50T «TT I 4' ^  ^  g
f % ^ 3 T R  f^ fq* % 3T ^ T  ^  ^

^  5 f w r  r n r  ^  %  q t  

^ t ^ T  ^  ^  ^Enrrsr %

^ T  ^  ^  1m  ^
5 R T ^  = ^ r f ^  I f?Eft %  f t r  

^  ^  ^rtfer %  3Tf f^ ? ^ -
^ft^ft T T  ^jrpT ?T ^  I

^  W  ^  =̂ T|̂  f  q r  ^  ?Tf ^  
fr z T T  ^  I 2TT ^

t  ^  ^  r ^ i i +  ^

qrosff ^  ^  ^ 3 !^  i f^ -  
^  ^  ^ n r ^  I  ^  ^  ^  5FT
fs R T f t  ^  f * T  JTff q r  I T ^  IR T  %  ^  

^ ^  *t)<»i ^r $nr^ ^  i

(English translation of the above 
speech)

Seth GrOTind D as: Sir, I was submit
ting that it would have been very good. 
if the hon. Minister had not introduced 
this Bill at the present time. When 
I say this, it should not be inferred, 
that I want to stick to the old customs 
or want to follow all that is given In 
our Smrities and Vedas. I have some 
knowledge of Sanskrit and I love my 
In d i^  culture, therefore, as far as 
SmTities and Vedas are concerned, 
they are not of the same opinion on 
every subject. If one Veda or Smriti 
says one thing regarding a particular 
subject another Veda or Smriti says 
another thing regarding the same. We 
have always been lover of knowledge. 
Knowledge has always been given first 
place in our history and culture. We 
have admitted the fact that Kala 
bheden dharma bhedah i.e. Religion:, 
changes according to times. I admit 
that we need reforms and reforms 
should also be brought about through 
legislations. I remember the days 
when Raja Ram Mohan Ray pleaded 
the case for the abolition of Sati. Even 
in those days there were people in the 
country who were in favour of Sati 
custom. I also remember those days 
when Iswarchandra Vidhyasagar 
advocated the cause of widow re
marriage and it was strongly opposed. 
Enough has been said regarding Sharda 
Act. 1 admit that child marriages have- 
been prevented to a large extent due 
to the Sharda Act and to a greater ex
tent this Sharda Act has tried to put an 
end to this bad custom of ours. There
fore, I admit that we have alwajrs been 
rational in our outlook. We should 
not follow the Vedas and Smrities 
blindly and we need laws to reform 
our society. But 1 could not under
stand one thin? which our Minister 
said yesterday, fie  laughed at those 
persons who suggested that this Bill
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[Seth Govind Das] _
should be made applicable to the entire 
•soriety as a whole. If we W’ant to get 
our different societies knit in such a 
way, if we want to create such a 
society where there should be no class 
or caste distinction or so much differ- 
<ence as at present, then I submit that 
we need such a law which may be 
applicable to the entire society without 
any distinction. Yesterday, the hon. 
Minister made certain observations 
which in my opinion do not befit him, 
it is just possible that I may be wrong.
I thought that he became somewhat 
irritated arid lost his temper or he 
felt that we were putting obstruction 
in the passage of the Bill. But this is 
-not the thing. This is tlie opinion of 
the most of the people, and I am one 
o f them, that it would have been far 
better had this law been made appli- 

<;able to the entire society without 
distinction. According to the hon. 
Minister, it will be a matter of great 
pleasure if such a Bill could be intro
duced within two days. It will be very 
good if this Bill could be got passed 
"within half an hour. It was not a 
good thing for our hon. Minister, hold
ing such a responsible post, to laugh 
at those people who hold different 
opuiions than what he holds. It has 
been clearly stated in our Constitution, 
it may not be in the chapter relating 
-to fundamental rights but it is in the 
.preamble chapter:

“That State shall endeavour to 
secure for the citizens a uniform 
civil code throughout the territory 
o f India.”

It has been clearly slated in our Cons
titution. The Bill which has been 
pres^ted  before us today is opposed 
to  this clause. We have suffered a lot 
as a result of this class and caste dis
tinctions. After attaining indepen- 
^dence, we framed our constitution and 
this is the first social Bill which has 
"been presented before us after the 
passing of the Constitution. We 
should have incorporated some of the 
ideals in this social Bill and that could 
liave been easily done, if only this 
was to be applied to the entire society. 
If some clauses of this Bill are deleted 
and the good ones selected then a bill 
could be prepared which could be ap
plied to the entire society as a whole. 
Then, the people who are opposing this 
B ill today would not have done so.

There is one thing more and which 
Is quite apparent. There are many 
good things in this Bill as well. I 
would rather say that it abounds in 
^ood things and the points ot disagree- 
jnent are very few. There is one im
portant point in the fundamental 
thinps. which have been laid down in 
this Bill. One of the disputed poinU

is that women should also be given the 
right of succession to property. It is 
easy to say a thing as my friend Shri 
Syamanandan Sahaya has done, T hold 
him in great esteem, by declaring that 
we already treat women as masters 
of our household. I would like to tell 
him that that is akin to the maxim 
“ the safe is yours but let the keys re
main w'ith me.” We have seen and are 
aware of the consequences resulting 
from non-existenre of the rights of 
women to property. We know of the 
lives that many w^omen had to lead. 
Will Shri Syamanandan Sahaya or 
those who are of his opinion deny the 
fact that many a chaste and respectable 
women belonging to wealthy families 
had to lose their prestige and status 
on account of having been left without 
property? As far as I am concernea, 
1 have, therefore, no difference of 
opinion about women’s right of succes
sion to property. The question is 
whether they should obtain share in 
the father’s property or in the father- 
in-law’s.

Giani G. S. Mnsaftr (Punjab): There 
is no objection to father-in-law’s.

Seth Govind D as: So this is a big 
question. Today our system of mar
riage is such that tiie woman goes to 
her husband’s place. There was also 
a time when there existed no system 
of marriage in the society. The story 
of Uddalak and Shwetketu in the 
Mahabharat clearly shows that there 
was a time when no marriages were 
held. Then came a period of matriar
chy, where the husband used to go to 
the wife’s place and the female child 
among their children inherited the pro
perty. That system still prevails in 
some places, in Malabar for example. 
Then the period of patriarchy came. 
Most of our social structure today 
comprises of patriarchy, not matriar
chy, and how far would it be proper 
to make a woman inheritor of father’s 
property in such society is a contro
versial matter. I would like to im
press that so far as the women’s right 
of succession to oroperty is concerned 
that must be there, but that should 
exist in such a manner that an un
married woman should be entitled to 
it at her father’s place and a married 
one at her husband’s.

There are also some other clauses 
of this Bill about which there may be 
a difference of opinion. So far as this 
Bill is concerned, it incorporates two 
things. First, various existing laws 
have been amalgamated. Secondly, 
some clauses for the purpose of social 
reform have been added. As I had 
just said, it would have been in the 
fitness of things had this Bill not como
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up. When our President Dr. Rajendra 
Prasad was the President of the 
Congress, he had pleaded for not pre
senting such a Bill ^nd so according 
to him it had better not come up. But 
now it has been carried so far that if 
it is withdrawn at this juncture, 
various interpretations shall be forth
coming for that. The next election is 
before the people. I do not give very 
much importance to the elections and 
believe that the Congress is not so 
ineffectual that if the present Bill is 
passed and people are told that the 
Congress has done it, the Congress 
Party would be defeated. But if the 
C onfess is such a trifle that it can 
thus be defeated, I would say that the 
earlier it is defeated the better. So I 
differ from those who keep the elec
tions before them and proceed with 
that point in view. I have recollec
tions of 1923 and 1926 when the 
Swarajya Party went to polls for the 
first time. I was a candidate for the 
Central Assembly from the zamindar 
party and it was being said that the 
Congress and zamindars were far 
apart, that zamindars would not vote 
with the Congress; but still nobody 
contested my seat. After that I stood 
again for the Council of State in 1925 
and then too it was doubted whether 
the voters of the Council of State would 
vote for the Congress. Sir Manekji 
Dadabhai and Sir Hari Singh Gour 
opposed me, but I got three-fourth of 
the votes. Therefore, I do not consider 
the Congress to be a touch-me-not 
institution which may wane into a 
defeat if we pass such a Bill, which 
thought may continue to give us a 
constant fear of elections. I am of the 
opinion that if we are in favour of 
this Bill and if our leader, our Prime 
Minister, considers that it should be 
passed, it would be a mistake for us 
not to pass it for fear of elections. It 
is a different thing if we do not want 
to pass it. But if we do not pass it 
for fear of elections, there would be 
nothing worse than that. And I would 
say a word to those also who would 
not like to see it go through for fear 
of elections. If the Bill is not passed 
i|Dw, they shall find people sajdng that 
if the Congressmen were returned they 
would do such things as were not there 
even in the Bill. Such horrid pictures 
would be drawn before the people the 
like of which we cannot even imagine 
today. So we have not to deal with 
this Bill for consideration or fear of 
election. We have to deal with it on 
its merits. In this connection, I would 
reiterate before the hon. Minister what 
I have just said, namely, that the Bill 
has two parts—one of amalgamation 
and the other of social reforms. We 
are utterly opposed to many provisions 
of social reforms. I want that under 
the prevailing circumstances in the 
301 P. S.

country all such provisions should be 
lext out because their incorporation is 
mopportune. Things over which 
there is divergence of opinion should 
be excluded and those of amalgamation 
may be taken up. I make considerable 
distinction between these two things 
and wish the hon. Minister to give 
sufficient heed to this suggestion of 
mine. I want that so far as amalga
mation is concerned we should take 
that up as also the provisions with 
which we are not at variance, and 
these provisions may be passed. Those 
provisions that are controversial 
with regard to which there is going on 
a campaign in the country should be 
left out. We must let the next elec
tion take place when representatives 
would be elected on adult franchise 
If at that time we think it necessary 
to bring up the provisions concerning 
social reforms, we may move them as 
amendments to this present Bill and 
pass them. Such an approach will 
cover both the things. It would bring 
about an amalgamation of the laws 
and with that we would also avoid the 
controversial points.

One thing more should be done. As 
my friend Shri Jaspat Roy Kapoor 
said, its application should not be 
made obligatory on all people. Of 

. course, such social reforms should bt‘ 
brought about through legislation; but 
it is imperative to mould public 
opinion in their favour. It would not 
be ill-advised to make it applicable 
only over those who accept it and not 
try to make it binding on the entire 
population. Therefore, I would again 
submit that it were better for this Bill 
not to have come up before us at all.
I am also of the opinion that in keep
ing with the ideals of our Constitution 
if we could make this Bill in the times 
to come applicable to the entire > 
society, according to the amendments 
moved by Shri Jaspat Roy Kapoor or 
others we must endeavour to make it 
such. Along with this we should also 
endeavour not to make it applicable 
compulsorily over the people. It may 
be applied to those people only who 
accept it, or else in the existing condi
tions we may leave out its controversial 
portions and so far as the matter of 
am^^?amation goes, we may do it in 
as uch as we are unanimous about 
It

(j>*

»S*«“
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[Sbri Hnssain Imam: Sir, today I 
also want to speak in my own language 
as our Seth Govind Das has delivered 
a good speech.]

Prof. Ruiga: Why not speak in 
English, so that we may follow?

Sliri HossaiB Imam: In considering 
the Hindu Code Bill, ordinarily, I 
would not have taken part in the 
debate, because it is a measure 
applicable to my sister community and 
as such they should have the right to 
have whatever they wish for them
selves.

Shri Tyagl (Uttar Pradesh): But the 
amendment covers you.

Shri Hnssain Imam: That is the 
reason for my rising to speak.

Some of my hon. friends are anxious 
to bring us imder the purview of this 
measure. Well, there would have been 
no objection on our part to come under 
a common code had it been in advance 
of our own system. But my complaint 
is that it is very much backward; and 
you want to draw up and bring us 
down to the level to which you have 
brought yourself down. I, therefore, 
wish to be eaccused from coming down 
to your level.

I may mention that the Hindu Code 
Bill has -a very long history behind it. 
At one stage of it I had occasion to 
participate in the Committee on Hindu 
Law that was appointed in 1944-45. 
As such I have my sympathies with 
those who wish to advance the cause 
of the weaker sex. I believe that no 
country or society can advance if it 
has got submerged and suppressed 
people in its fold. It is very necessary 
that everyone should have equality 
before the law and in the matter of 
inheritance and other things. But it 
would be idle on our part to ignore the 
feelings of others. Feel as I may for 
myself, I must also realise what others 
are fe^ n g , and as you. Sir, very 
poignantly pointed out, it is very 
necessary that there should be no 
dictatorship.

The-hon. the Law Minister in his 
speech in the Constituent Assembly 
on the memorable day we completed 
the drawing up of the Constitution 
said as follows:

“ It is quite possible in a country 
like India—where democracy from 
its long disuse must be regarded 
as something quite new— t̂here is 
danger of democracy giving p^ce 
to dictatorship. It is quite possible 
for this new bom  democracy to 
retain its form but give place to 
dictatorship in fjict. If there is a

landslide, the danger o f the second
possibility becoming actuality is
much greater.”
I commend to him his own speech 

and ask whether it would not be dic
tatorship on the part of this House to 
dictate to the thirty-six crores of 
people of India to come under a law 
compulsorily, just as the old orthodoxy 
was denying the right of going forward 
to the more-advanced members of 
society. Î  is a dictatorship which a 
minority is going to exercise on a vast 
majority, I wish to teU my sisters and 

'' the reformist brothers that they must 
take heart. In everything there is a 
fair way of fructification. They have 
the whole field before them. I find 
that orthodoxy is not only not aggres> 
sive, but is on the defensive— îs putting 
on the garb of reformists to fight its 
retreating battles. It is fast losing its 
momentum. We have the eternal 
dilemma of an irresistible force meet
ing an irremovable mass. But that 
mass is becoming every day lighter 
and lighter and its roots are getting 
uprooted every day. Therefore, this 
orthodoxy will not remain adamant, 
as it has been in the past. But is it 
necessary that the reformist should 
become aggressive? Should they play 
the game of the old orthodox people 
and try to dictate what they feel to be 
the best to people who do not regard 
them as the best but as the worst? 
Why should you do that? That is the " 
question and in that question my com
munity also joins.

We feel that our system of law, and 
our system of distribution of wealth 
is more democratic and more social
istic and more, if I may say so, akin 
to the communistic, than the system 
which is proposed in this piece of 
legislation before us.

I think the major amendments to 
clause 2 can be divided into three 
categories. Firstly, some of the 
amendments, notably amendment Nos.
13 and 14 of the Consolidated List want 
to increase its applicability. Amend
ment No. 13 of the supplementary list 
also. Then there are certain amend
ments, like No. 18 which wants to 
decrease its applicability. Then there 
is the third category, which wants to 
restrict its applicability to only those 
who wish to come under this. I think 
it is a very good media-which has been 
suggested by Shri Jaspat Roy Kapoor 
and deserves the most serious consi
deration of this House—^whether it 
would not serve our purpose by having 
a better code than the reformed code 
which Dr. Ambedkar has brought 
before the House. He had to give some 
concessions much against his wish:

I wish to state a few facts for ttie 
consideration of the House. These
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facts are that the Bill sought to be 
amended by Dr. Ambedkar is so 
materially different from the Report 
Of the Select Committee that we should 
in common justice recirculate these 
amendments and get the opinion of 
the country whether they wish to have 
this in the form in which they have 
been brought or not, and there is no 
time for that. This House is under 
dissolution. It will last probably, if 
things do not move in an untoward 
direction—^which may quite possibly 
happen on account of the war— f̂or a 
few more months. Now, I ask my 
lady friends and reformists whether it 
would not be better for them to take, 
up the challenge of the orthodoxy now. 
According to Shri Jaspat Roy Kapoor’s 
amendment it is only a question of 
how far you are going to get the co
operation of the people to come and 
be under this Act. There is no occasion 
better than the election. In the elec
tion booth all the adult population of 
the coimtry will be coming. If you 
have a system of registration running 
side by side with the election booth 
and have a register in which every 
voter will put in his thumb impression 
to indicate that he is willing to come 
under this Code, you can get the man
date of the people. Then you can 
confront orthodoxy and come and say 
that a vast majority of the country 
wants this reform, orthodoxy must go 
back and the day has been won for 
the reformists. But you do not do it. 
If you do not seriously convert the 
people to your idea, why do you ask 
that this body should get the odium 
of thrusting something on the people 
which it is professed they do not want 
and which you are unable to prove 
they want.

I therefore suggest that if the hon. 
the Law Minister is not prepared to 
accept the amendment of my hon. 
friend Mr. Jaspat Roy Kapoor in toto, 
he may at least follow the example 
set in the Shariat Act of ours where 
parts of it were made compulsorily 
applicable to all but parts of it were 
reserved for only those who would 
come and get themselves registered. 
This is the second suggestion which 
I wish to make to the hon. Minister.

Sliri J. R. Kapoor: Will the hon. 
Member please say which are those 
pdrts?

Shri Bnssaln Imam: I wish to state 
tiiat there are certain parts to which 
very serious objection has been taken, 
notably by you, Sir, about the distri
bution of property to the daughter. If 
you want that this portion should not 
apply to aU, you can make it a provi
sion o f this nature, namely, that this 
part—Chapter IV—‘may apply only to 
those who wish to come into it.

I would also mention the possibility 
of the grave dangers which this amend
ment of Dr. Ambedkar on the question 
of property has brought in. My valued 
friend Pandit Thakur Das Bhargava 
suggested that the girls should get a 
share while they are unmarried and 
when they get married they should be 
entitled to the husband’s property in 
the father-in-law’s house. But you
must not forget the divorced women. 
How has the modem Manu provided 
for them? Dr. Ambedkar has not
provided for the divorced women who 
are deprived of the share. He has
provided for the share to remain 
permanently for the girl—half a share 
for the unmarried girl and quarter of 
a share for the married girl. But 
Pandit Thakur Dasji has suggested no 
share for the divorced woman. Under 
Dr. Ambedkar’s rule she will continue 
to have a quarter of a share. But 
Pandit Thakurdasji would deprive lier 
even of that quarter share because as 
soon as she gets married she will have 
no share.

Pandit Thakur Das Bhargava^
According to me she would be entitled 
to the rights of partnership in the 
property of the new husband.

Shri Hussain Imam: If ebe does not 
remarry? I therefore thiniK that an
other danger of the provision made by 
Dr, Ambedkar is that it might lead to 
immorality— t̂he provision that on 
marriage a woman will lose half of 
her property and will be entitled only' 
to a quarter of the father’s property. 
A rich girl would never marry a poor 
husband.

Dr. Ambedkar: Why bother 
the rich?

about

Shri Hnssain Imam: As long as you 
have not changed the system and do 
not go to the Moscow-Peking axis of 
my hon, friend Mr. Brajeshwar Prasad, 
you have to care for wealth and 
capital. When you come to that day 
you wiU no longer bother about this.

I was rather surprised that 
Dr, Ambedkar who is a bom  demo
crat should have made disparaging 
remarks about the electorate. The 
electorate with all its ignorance is the 
only touch-stone by means of ^ I c h  
we can test democracy. If that is re
moved, democracy wiU become mean
ingless, lifeless and only an 
of democracy. Because, what did 
Hitler do? He had elections, but a 
system was evolved by means of which 
elections were made...(An Hon. Mem^ 
her; Easy)...not easy, but they were 
made only a cloak to cover the dictates
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[Shri Hussain Imam] 
of the dictator. The same thing will 
happen if we accept this dictum ^hat 
the electorate has no right and the right 
is reserved to the Members of Parlia
ment alone to decide whatever they 
like and in whatever manner they 
choose to do.

1 would again mention one fact, not 
the competence of this House—I would 
be the last person, having been for 
twenty years in the Central Legis
lature, to question the competence of 
this legislature— b̂ut would it not be 
better to leave a measure of this 
nature to the popularly elected r ^  
presentatives who would come to this 
House with the direct mandate of the 
electorate? I am suggesting this as a 
method of finding out the will of the 
people. As long as we pay at least lip 
service to democracy our ultimate 
masters and the arbiters of our fate 
are the electors. This is going to affect 
all. I wish to warn the House that as 
against the Bill as reported by the 
Select Committee, as a result of the 
change of the Constitution, we are 
going to hit each and every individual 
property. Even a small farm of an 
acre of land is not free from the ambit 
of this new Bill, because Land is now 
brought in under the purview of the 
Central Legislature, whereas what 
the Bill as reported by the Select Com- 
m itt^  affected was only fifteen to 
sixteen per cent, of the population 
Is it proper, is it democratic for you 
without going to a Select Comimttee 
even, to so change the nature of the 
Bill that it will affect hundred per 
cent, of the citizens of India—;because 
Land has now been brought into the 
purview of the Central Legislature. I 
very respectfuUy beg to suggest that 
it is not proper for this Legislature, 
keeping self-respect in view, to go so 
much forward, wittou* 
lormaUty ol having a 
to go over it. I know that now it w no 
good crying over spilt milk. But I am 
bringing aU these arguments m favour 
of making this BiU ele<Jive. I do not 
say, having advanced so far h a ™ g 
made so many mistakes m 
that you should
But at least you should have tne
decency to say that you w ill a llcw  the
people to have their
they wish to be under this Act or not.
This choice may be
my hon. friend Mr. J a s p a t  Roy
has suggested, or it may be
^  I am s u g g e s t in g  now for the con-

[Mr. S p e a k e r  in the Chair.]
5 P.M.
<!ideration o f Government. Gpvera- 
ment have got ample time accordm g

goii^rt? b l  ^ o S ed ed  ^ h  i^m eSately

now. Therefore it is possible for Gov
ernment to reconsider their position. 
In all humility I would appeal to 
Government to give it their best con-, 
sideration and make it elective in full 
and if that is not possible for having 
It at least in part made elective and 
not compulsory. Otherwise it will be 
dictatorship and not democracy.

i/lx. Speaker: We wiU now take up
the half an hour discussion.

Shri Gadgil: A  request was made 
by hon. Members to let the House 
know about a certain accident that 
has happened in the morning in the 
Chandni Chowk.

Mr. Speaker: I think it had better 
be taken at 5-30 instead of now.

SINDRI FERTILISER FACTORY

Shri Sidhva (Madhya Pradesh): I 
would like to refresh the memory of 
hon. Members that this matter is in 
relation to a question that I put. 
Starred question No. 901 on the 14th 
December 1950, regarding the Sindri 
Factory. The hon. Minister has given 
certain replies which are quite con
trary to facts and therefore, I would 
like the facts to be placed before this 
House, so that we could know what 
really is the exact position. The ques
tion that I had asked was that the 
original cost of the scheme was 
Rs. iO'5 crores and it has now in
creased to Rs. 23 crores. The hon. 
Minister replied that up to 31st 
August 1950 the cost had been Rs. 16*5 
crores. Then he says that the total 
ultimate cost is now expected to be 
in the neighbourhood of Rs. 23 crores. 
I want to know whether within a 
period of nearly nine months within 
which time he expects the completion 
of the work and starting of produc
tion, the remaining Rs. seven crores 
would be spent. I also asked him 
whether any estimate was prepared. 
My hon. friend Dr. Deshmukh twice 
asked and persistently too whether 
any estimate was prepared. I do not 
want to go into the previous history 
of 1944 because I do not want to whip 
a dead horse but I want to know, 
ever since this Government came 
into existence, whether for the amount 
that we spent later on over and above 
the estimate, whether those estiijaates 
were prepared. Although, of course, I 
am entitled to an answer from the 
hon. Minister but despite our ques
tions these answers were not forth
coming from the Lon. Minister. Oui 
point is whether after 1947 revised 
estimates were ever placed before
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the Finance Ministry or before-the 
House, The answer to that was 
evasive. The hon. Minister says, that 
the cost of this factory work has in
creased because there will be -a 
cement factory and other factories. 
He evaded the question despite re
peated questions.

In tl.is connection, I would like to 
draw the attention of hon. Members 
to the report of the Estimates Com
mittee. I am not, of course, going into 
the details of that report, because 
that would be dealt with at the 
appropriate time, and it cannot be 
dealt with in this half-hour debate.
I would like to invite attention to 
page 35 of the report where the Com
mittee Las quoted the Ministry’s 
version, which is as follows:

“ It was not an estimate at all.
It was a rough guess.”

“There was no estimate at all.”

“Neither the Government nor 
Parliament at any time approved 
the estimate at aU.”

“This is a contract with two 
firms and number of sub-agencies 
and nobody knows the whole 
picture.”

“ Sindri work is something 
extraordinary over which nobody 
had any control.”

This is tl-e version of the oflBcials 
of the Ministry. When the hon. 
Minister has evaded answering ques
tions or has stated things which 
created the impression that every
thing was right, I want to know which 
is correct. Before tL« report of the 
Estimates Committee was presented 
to this House, it was sent to the 
Ministry to verify whether what was 
stated by the officers of the Ministry 
was correctly stated or not. They have 
sent it back saying that that was 
correct. The verbatim record of the 
speeches of the officials were also 
sent to them. A very systematic and 
methodic procedure was adopted by 
the Chairman of the Estimates Com
mittee. Whenever a person gave 
evidence, it was sent to him, just as 
speeches are sent to us here, for 
correction or modification. They were 
returned duly as a certified copy.

I want to know who is responsible 
for this extra estimate that was 
passed from time to time. There was 
an Adviser from the Finance Ministry 
to the Industry and Supply Ministry 
at that time. They want to take

shelter upon the state of affairs bet
ween 1944 to 1947, and say that they 
had no control. As I stated, I do not 
want to go into that past histoty 
although certainly there must be som» 
officers who are here even today. I 
want to know why, without a proper 
estimate, they passed those amounts. 
I am specifically asking Government 
which is responsible to tLis House, 
for things during the last three years. 
The version from the officials who 
gave evidence is that there was no 
estimate and that nobody knew any
thing about the Sindri factory.

As regards the contracts, we put a 
question to the hon. Minister at tL̂ at 
time as to who were the contractors, 
and what were the terms of the con
tract. My hon. friend Dr. Deshmukh 
also pressed that point; but no answer 
was forthcoming. With regard to the 
contract, we want to know whether 
tl.«re is any contract, who has entered 
into the contract, whether the contract 
is duly signed, what thfe terms of the 
contract are, and how the conditio^ 
of the contract were exceeded in the 
estimates. We would also like to know 
who signs the cheques for payment. 
We understand that without a detailed 
estimate, the bills could not be 
checked and the amounts could not 
be paid. That is the policy of Govern
ment. If that is the policy, I would 
like to know how the amounts were 
disbursed in this case when no esti
mates were prepared. Originally, it 
was six crores; now it is stated to be 
about 23 crores. The hon. Minister 
has stated that up to August 1950,
16 crores have been spent. I would 
like to know how within eight months, 
they expect to spend the balance of 
seven crores, even if the work has been 
carried out. We would like to have 
some details. The hon. Minister in his 
reply has stated that the cost has gone 
up because there was an increase in 
the price of certain articles; for in
stance, steel by 100 per cent. In the 
Estimates Committee, tjre officials 
have given the variation as forty per 
cent. I want to know who is correct: 
whether the hon. Minister was correct 
or the officials of the Ministry. There 
are some conflicting opinions; I rely 
upon this report because this has 
been prepared by representatives of 
this House. The Estimates Committro 
of 25 Members was elected by this 
House. They have taken great pains to 
invite the officials and record their 
evidence; they have given this docu
ment great care, and this report has 
been prepared diligently. I want to 
know whether the hon. Minister would 
consider that this document is false. 
He cannot say so because this docu
ment is supposed to have gone to him.
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[Stsrl Sldbva]
I^ a u se  Ministry was suppUed
tolth copies of it. These are the points 
vvfticfh...

Mif, $peaker: The hon. Member has 
;^ e d  for the information, and if he 
ts^Les longcar in putting the question 
all the time might be taken up by that. 
Let him not repeat his arguments.

Shri Sidbya: No Sir. I will not raise 
the question of estimates and all that.
I have Hientionedt the points on which 
I want information and I would re
quest the hon. Minister to let us have 
an exhaustive reply to all the points 
that I have raised.

The Minister o f Commnxe and 
M o s t fy  (Siiri Malrtab): I am thank
fu l to Mr. Sidfava for giving me this 
-oppoirtnnity to place all the facts rdat- 
isg  to the Sindri factory before the 
House. It is my senior colleague 
Shri Gaagil who is dealing witii this, 
but I had gone into it and I have also 
done some sort of researdi work on 
this question. I have here brought 
with me all 'ttie publications—priced 
fmbUcotioiis—on this question which 
the lion. Members may glance through. 
They can find them all in the Library. 
They are all published records, priced 
pixblications, and there is nothing 
secret

I would like to give briefly the his
tory of this factory. In June 1943, the 

PolitT Committee recommended 
tlmt 3,50,000 tons of ammonium sul
phate should be produced in this 
country. That recommendation was 
considered by the then Government 
and they circulated it to the State 
Gk>vemments, because the idea at 
that time was to make the State Gov
ernments participants in this project. 
It seems to me from the records avail
able and from the published reports 
o f the Standing Finance Committee 
of 1944-1945...

Shri Jhanlhiiiiwala (Bihar): Sir, 
on a point of order. ’Die question is 
as to what the Ministry has done after 
ld47 and so wbat happened before is 
not r^evant.

S l u i  Malttetbt The hon. Member 
himself was a member of the Stand
ing Finance Committee and that is 
why be has raised this point. I can 
^ e  chapter and verse of the report 
o f the Standing Finance Committee. 
The hpn. Member himself was a 
member of the Standing Finance 
C om ^ttee and he must have known 
aU about i t  The Standing Finance 
Committee of 1944-1945 approved the 
project They have quoted the so- 
called estiinate, the estimate which

has been refexred to by the Esti
mates Committee and which* it has 
been suggested in this House more than 
once as only a scrap of paper and so. 
Whatever that be, here is what the 
Report of the Technical Mission it
self says about the estimate which is 
only an approximate estimate.

“ It will readily be appreciated 
that the estimate of the capital 
cost of the factory recommended 
has been prepared at a time when 
prices and market conditions are 
unstable. The estimates have been 
prepared on the bdsis of condi
tions existing at present and no 
attempt has been made to forecast 
the trend of future changes in 
price levels.”

Well, in 1944-1945 this matter was 
placed before the Standing Finance 
Committee and from the decision 
reached it would appear that...

Shri Tyagi (Uttar Pradesh): But
are there no detailed estimates?

Mir. ISpesker: Let him proceed. Why 
should the hon. Member be in a hurry? 
Let him finish his answer and if the 
hon. Member is not then satisfied, he 
can ask for more information. By the 
by, the hon. Member has not given 
notice of any question.

Skri Mahtab: I am prepared to 
supply as much information as possi
ble, if information is sought. Let me 
give the whole history.

From the record it app^iars that the 
Government of 1944-45 decided to have 
an ammonium-sulphate factory produ
cing 350,000 tons at whatever cost. As 
I read out to you, this cannot be called 
an estimate. Hon. Members must 
have known that v/hen U was thought 
that a steel plant should be set up in 
India, Government appointed technical 
missions. The missions gave their own 
estnnates which were considered by 
tiie Government. But, at that time no 
sudh mission was appointed first but 
only a sort of general report was ob
tained from the Technical Mission and 
on that report the Government decided 
to set up the factory, it appears, at any 
cost. At that time the probable cost 
was ten and odd crores. Subsequently 
various items were placed before the 
Standing Finance Committee. I find 
that in subsequent years the Standing 
Finance Committee have objected to 
items and wanted more information. 
It appears from the records that the 
opinions o f the Standing Finance Com
mittee were over-ruled by the then 
Finance Ministers. They accepted all 
the idemands made and ttiey had been 
placed before the Parliament in regular
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forms—so much money is required for 
this year and so mucli for the next and 
so on. Nobody had demanded to have 
Oie entire cost.

Therefore it would appear that the 
decision was to have a factory at any 
cost. In 1946 the agreements were 
entered into with the Power Gas Cor
poration and Chemical Construction 
Corporation by the Governor-General 
in Council. One was made on the tith 
February 1946 end another in June 
1946. These agreements are now in 
operation, they have not been annulled 
nor can they be annulled. These agree
ments were signed in Erfgland. on one 
side on behalf of the Governor-General 
in Council and on the other side on 
behalf of the Chemical Construction 
Corporation of America and the Power 
Gas Corporation. As I said one was 
signed on the 8th February and the 
other in June 1946,

From the terms of the agreement it 
would appear that there was no speci
fic plan that they would do such and 
such work within sucn and such time 
at such and such cost. That was not 
the stipulation. That the then Govern
ment could have stipulated all these is 
a different matter now.

When the Nehi^ Government was 
formed in September 1946 they took 
up these things, as it was a project on 
which several croies had been spent 
and the project was necessary so far 
as production of fertiliser was concern
ed.

A point has been made, which is 
incorrejt» that the rise of cost of the 
project is due to the rise in the cost of 
the land. The Estimates Committee 
has suggested that a con mittee should 
be appointed to investigate that. If a 
notification is issued under section 4 
of the Land Acquisition Act the price 
on that date alone is taken into con
sideration when compensation is paid. 
This notification was issued in 1945 
soon after the de< îsion was taken by 
the Government here. There has been 
no delay. It d"^s not matter when 
the land came into possession, because 
compensation is t:> be cnlrulated at 
the rate prevailing on the date of the 
notification. Anybody having any 
knowledge of the Land Acquisition law 
will bear out that the law provides 
that the date of notification is im
portant. The notification was issued in 
August 1945.

After the Nehru Government iook  
charge in September 1946, as Vice
President o f the Viceroy's Council 
Pandit Nehru and Dr. Hajendra Prasad 
took interest in the land acquisition, 
because a popular govei-nment came 
into being in Bihar and they took up

the cause of the tenants wfaoce hmd was 
being acquired. They held that the 
price offered to the tenants was in
adequate and therefore a very serious 
agitation was apprehended. As a 
matter of fact the price was estimated 
at a low level. The estimate provided 
only Rs. six lakhs for 5,000 acres of 
land including 12 villages, with houses, 
temples, schools, etc. At no time 5.000 
acres with 12 villages could be acquired 
at Es> six lakhs which were proyided 
for the purchase of land* survey, roads, 
etc. It was an impossible situation. 
Therefore there was an agitation and 
the Bihar Government went to the 
length of saying that if the Govern
ment of India insisted upon taking 
possession of the land at that price 
they would enact a separate law. That 
was the time when t̂ re Nehru Govern
ment came in. A  <ontioversy was 
going on between the popular govern
ment in Bihar and the unrepresenta
tive Central Government of that 
^ riod . So Paijdit N e l^  intervened. 
Dr. Rajendra Prasad intervened and 
ultimately a sort of comproraise was 
arrived at. The price c f houses, trees, 
etc. was taken into consideration and 
ihe price of land was Pxed at twerjty- 
one or twenty-five \aWhs. Otherwise 
the demand was for Rs. 90 lakhs on 
behalf of the peojrie supported by the 
Bihar Government.

Ihat w ^  the p.*£ition at that time. 
That having been done, the jPrime 
Mimster deputed Dr. Trone to look 
lAto the work. Dr. Mookerjee, the 
then Industries Minister, vi»ted  the 
place at the beginning of 1948 or end of 
1947 immediately the lar.d came into 
possession. Orders f^r niachinery had 
been placed earlier. Along with the 
decisions arrived at, along with the 
contacts entered ii^tc nnth these Arms 
in February and June l;14(i orders for 

 ̂ machmery also were nlared. So, there 
were firm orders which could not be 
cancelled. After Dr lVone*s rm ort 
was available to Government, Dr. 
Mookerjee got an estimate prepared in 
1948. It was a sort of a regular esti
mate and it was shown t^ierein that 
Rs. 23 crores would .be required for a- 
p ro j^ t of that type. This estimate of 
Rs. 23 crores covers the ammonia 
plant, sulphate plant, storage and pa<^- 
mg, boiler and power plant, water 

systems.
Well, that estimate was made and a 
general manager was appointed.

Now toat e ^ a t e  depw.ds again on 
our decision today As the estimate 
stends it does not include a coke oven 
plant. It does not 'n.*rA.*de a catalyst 
plant ^  the estimate stands the 
c a ^ y s t  has to be imported from Ibe 
]^S.A. or from some other country. 
The coke has to be m anufacture 
by some other private Arms. That also
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tShri Mahtab] 
fcian be done if v̂ e def'lde that we will 
coatinue to import Itiese tilings and 
have our supply from piivate firms. 
-But if we decide tliat for this factory 
we have to manufacture all these 
things here, then the ; ost would be in
creased by another two < r three crores. 
Therefore, I suggest that if it is the 
decision of the Government and the 
wish of the House that it should be 
kept at Rs. 23 crores, then it will pro
duce ammonia sulphate to the extent 
of 350,000 tons, but lor other thuigs 
we have to depend on some other 
people.

Now, about tlie cost of machinery. 
It is a fact known to anybody naving 
anything to do with any plant that 
the prices of plants imported from 
abroad have risen up to 200 or 300 per 
-cent in the course of the^e four years 
from  1944 to 1947.

Prof. Banga (Madras): Even in the 
case on your firm orders?

Shri Mahtab: Everywhere.
You may collect inforraation with 

regard to any plant imported from 
other countries. You will find that the 
same thing has happened.

With regard to the price of steel, the 
Estimates Committee has suggested 
that Government could have purchased 
the required steel at the control price.
I  am not sure whether inrl7rectly the 
Estimates Committee has not suggested 
that Government purchased all this 
steel from the black market. Certainly 
Government have purchased steel at 
the prevailing rontroi. rate, but the 
control price itself has been raised 
from time to ttme. Information as to 
the control price in 1944 and the con
trol price in 1947 or 19-18 can be veri
fied from records. There can be no 
dispute about it. It is nol a question * 
of opinion. The difference between 

 ̂ the control price of steei m 1944 and 
the control price of steel in 1948 was 
certainly 100 per cent. The control 
price was 100 per cent, more when this 
estimate of Rs. 2.‘J crores waa made in 
1948. This can be verified and 1 can 
be challenged only from records.

Now, the rise in cost was not due to 
the delay in land acquisition. As I 
have already said, there was no delay, 
because the notification was issued in 
time. Prices of plants and other mate
rials actually rose. When we consider 
all these facts, we come to this con
clusion, namely, that practically with
out an^ estimate and without any sort 
of detailed costs or idea about the cost 
the project was accepted in 1944 by 
the then Government and a decision 
was arrived at t'j proceed with the 
project, whatever the cost might be. 
That being the position and these
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agreements having been entered into 
m February and June of 1946 ^id 
these agreements being of a firm 
nature and not temporary agreements. 
It was left to the Nehru Government 
to carry out tne ter,os of the agree
ments and to maire tlie best use of 
the bargain.

Today I may say tliat tliere teas been 
no delay in tlie construction of the 
factory. Those who have visited the 
Smdri Factory will bear n»e out when 
I say that the yhow waich they have 
put up is certainly one of which we 
can be proud. In the couise of two 
years from 1948 to 1950, they have 
done things in a way that many 
foreign engmeers have expressed 
tiieu* surprise at the progress n>ade 
Today the position in that three lakh 
50 thousand tons of amnic;nium sul
phate will be prod jred there. There 
will be no delay in the retting up of 
the plant. Whatever difference accrues 
IS the diflference between the so-called 
estimate of 19_44 and the estimate of 
.1948. As I have already read out 
from the report, the Technical Mission 
also did not 'ay that this was a regular 
estimate. It Wcis a g’ iess work and 
that guess work also, I find from tlie 
reports of the Standing Finance Com- 
mittTO of that period was accepted by 
it, although they wanted more informa
tion.

The sugge.^tion tnat the Finance 
Mmistry had nothing to do with it is 
incorrect because 1 find in Ihe Parlia
mentary proceed in ijs that it was at one 
time Demand No. 72. Then it became 
Demand No. 79. In 1948 the Demand 
read: “Administration of Stnte indus
tries in general and Sindri Factory in 
p a^ cu lar”  and I find to njy utter sur
prise that Shri M. Ananthasayanam 
Ayyangar wag the first speajcer on this 
Demand.

What is the relevancyof this?
Shri Mahtab; The relevancy is that 

this was always placed befoie Parlia
ment during the Budget Sefoion and 
at other times before the Standing 
Fmance Committee. Nothing has bren 
done secretly. The question is how 
money was bemg paid. Anybody who 
has got any knowledge of Government 
Departments should know that unless a 
thing is passed by the Finance Miiu.«vtry. 
no payment can be made. It is not as 
if there is .-ome bank on which a 
cheque can be i.';sned. Il is a Treasury 
payment. Bills must be passed. And 
there is a Financial Adviser belonging 
to the Finance Ministry for Sindri 
itself.

ShrimaU Rennka Ray (West
Bengal): Since when?

Mr. Speaker: No interruptions.
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Shri Mahtab: Therefore, the payment
is made in a res jlar manner. 1 say
this because the suggestion has oeeii
made that the thing has beeii done in a 
private manner—as if somebody issues
a cheque on a certain bank and the
money is paid. That is not the case. 
The Sindri Factory is liJse a Govern
ment Departirent as the iklucation
Ministry or ifie Pubiic Works Depart
ment They cannot uraw a -̂y money
without proper sanction and without
proper authority. Similar is the case
here also. Tne SinJri Factx)ry is a 
regular Government concern. It is 
not a factory in the ordinaiy sense.
Now, the proposal is to convert it into
a regular commercial c»incern.

These are all tlie lacts whi^h 1 have
placed before the House. If any more
information is requiied I am piepaied
to give it to the House.

Shri Sidhva: But has any complete
and final estimate been prepared at
least now? The hon. Minister stated
that an oven plant has yet to do im
ported. Has the value of tiis  taken
mto account and an estimate prepared?

Shri Mahtab: I  he estimate is Rs. 23 
crores without the coke oven plant and 
the catalyst plant.

Shri Sidhva: But has any detailed, 
estimate been prepared?

Shri Mahtab; A  detailed estimate
has been prepared, l i  the hon iVIembei 
so wishes, it will be plac*ed on the 
Table.

Shri Sidhva: The hon. JVLmister 
could as well have brought it wiai him.

Mr. Speaker: Onl>' half an nour is 
allotted under the rules and '^e cannot
exceed that time-Iimit.

The hon. :Minister, in the couise of
his reply, has referred to a rumDer
of priced publications and al&o the 
report of the Estimates Committee
As this subject may come beljre the
House hon. Members will have ample
opportunity of further studying the
literature on the subject and discus
sing the matter.

Shri Tyagi: We shall make iLe best
use of i t

Mr. iSpeaker: I wish Members really
make the best use of tnem iiiolead of
merely questioning and cross-question
ing.

The Minister of Works, ProdueUon
and Supply (i$bri Gadgil): In order to 
enable hon. memoers to study this 
subject, I propose tp £ive everyone of
them a note embodying all the facts, 
and the factual position as it stands 
today. That will be of help to them.

Shri Sidhva: Gi\e us facts; cio not 
conceal anything.

Mr. Speaker: It is not pioper to say
that; such insiaualions snouJd not be 
made.

CHANDNI CilOWK CLOCK TOWER
ACCIDENT

The Minister of Works, Piodnction
and Supply (Shri Gadgil): T^e House
wanted to know as to wliat happened
in the morning in connection w’ith the
accident that took place in Chandni
Chowk- The facts tnat 1 was able to
gather from U\e Liooal Ad.^^mistration 
are as follows:

At 10-40 A.M. the top portion of the 
Clock Tower rolled clown. The total
height of the Clock Tower was 125 leet
and a portion roughay 25 feet has come
down, including the canopy which
stands at the top. Four persons died
on the spot, ia e  injured perrons were
removed to the nospitdl and three per
sons died subscjqueatiy. The total
number of people who died is therefore
seven. Sixteen persojis are in the
hospital. Immediately the Superin
tending Engineer was asked to visit
the place, inspect and make a
repon. The Superintending Engineer
^ ill naturally take some time, but
from observations made in the
course of three hours, he says that
there is nothing wrong with the plinth. 
Obviously there may be something
wrong in the foundation, because an 
underground drainage works thrcugh
below the Clock Tower. He thinks 
that as a result of some tremor, may
be today or a lew uays ago, the tower
seems to have tiited to ttie extent of
a little less than half an incli. He,
therefore, thinks that althougn there is
no immediate danger of the rest of the
tower falling, he has, however, taken
precautions to cordon off the whole
thing. A  detailed report is awaited; 
when received it will be made avail
able to hon. Members of tiiis House.

Shri Kamath (Madhya Pradesh): How
long has this Ciock Tower beer stand
ing, when was it last inspected by the 
engineers, and what was the result of
that last inspection?

Shri Gadgil: I require, naturally, 
time for this. But the Ciock Tower
has been staading there for the last
sixty years.

Shri Kamath: Is this fall not an iU 
omen?

Mr. Speaker: Order, order.
The House then adjourned till a 

Quarter to Eleven of the Clock on
Thursday, the 8th Febrm ry, 1951.




